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evdential.
~ "m/g_ 52 ch.

'io‘ As a reqult of surprise cn@dk of a Pay Glerk‘s Aecaunto

van Accountr Gheﬁking Party on 81,3.67, q nala vouchsr for
Se 963.54 1n respect of over time allowance came to their not;ce..
I8 was drawn in favcur of ah. S.N. Nigam shunter,‘Lucknow and
»  as the amounL pald as Over Time to a Shunter Wa.s too heavy, 1t
vas suspected that there was some thing wrong some where¢ To S
- probe further 1nto the mabtter a ict Finding Enquiry was héld -
Jointly by A.P 0. and A.D.A.@, Luckncw., it was revealed that
numerous bogus 0.7, clalms had been prepareu and passed for
payment to scme mambers of the runnLng staff, o o | “
e It was a traingular radket amcnght the clﬂrhs Of He\\ﬁ;lf

Ad;udication Saction, their counter parts in tha AhCOUﬂtS Branc

and the payees. Thej seem ta have enaoyed dn unholly a&%éﬁnaan

_I P

of the cashiers as well who have nerhaps escaped the clutches ofr

1aw'as well as those of the d@pqrtmental rules beeause of scmex

'proce&ural lacunaee, waeve” before "any. accion coald ba taken ﬁ
on the recomm@ndatlcn nade by tle committee tae case was taken !
over by the gr, BPE Lucknow for further iavesti at;ons.‘ The maﬁém
. was ultimately reported to the Divisioual &nthorities for t¢king,

neceﬁsary dapartmencal action against the defaulters. ghri

Rmop Chand, 4nd Fireman, Lxcknow hﬁs conacquenulv been eharyeg

as under;-

" That the said Shri Rmop Chand, while wnrklag . ,
as a Fireman II in Loee Shed, Nortﬁern Railv@y during ¢
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Baguiry Report in the DAR Equiry against gh. Roop Chand, 2nd Pire-
man, Loeo Shed. Lucinows

from 1966 to 1967 failed to maintain absolute integrity
and devotion to duty and committed misconduct in as mach
as he knowingly received excess payment of over time claims
amounting to Rs. 169.54, Rs. 461.40, Rs. 28B.91,
~. RSe 4%009, Rs. 388.68’ Rse. 400000, Rs. 361082, RSO'$1014’
Rs. 228,95 Rse 227005, Rs. 4%073, and Rs. 501.12 by o
censing elbaration in bills A.B.No, 64 BT/4 dated 12.4.67,
AB No. 49 E0T/5 dated 8.5.67, AB No. 7 EOT/6 dt. 16.5.67,
AB ¥o., 80/K0T/6 dated 16.5.67, AB No. 45.R0T/6 dated
7.6.67, AB Mo, 54/E0T/6 dated 7.6.67, AB No. 78 E0T/5
dated 16,5.67, 'AB No. 217 EOT/5 dated 31.5.67, AB No. 40E0?
6 dated 6.5.67, 4B No. 72 E0T/7 dated 12.7.67
AB No. 133 E0T/4 dated 18.4.67, and AB No. 127 BOT/S
dated 21.8.67 respectively in collusion with the Rallway -
Staff while he was not actually sntitled to receive
kHetr  the sald amounts and he thus;contravened Rule No. 3 of
Rai’lway Servants Conduct Rules, 1966%,

EY1DENCE,

ghri Dev_Raj, APO, PW-1.

2o Barl Dev Raj exhibited the various documents as Ex.P-1

to P-i4. The over time bill bearing AB No. 127/RK0T/8 dated

21.8.¢7 in favour of shri Roop Chand, Second PFireman, Lucknow

had ban ‘s,i gned by hin. There were no erasures, additions,

alteraions or over-writings at the time the bill was signed by him,
He was a member of the Fact Minding Enquiry Committee

which boked into thne over time allowance frand case. 8hri Roop

chand dmitted that a large number of additions and alterations

were mae by him in his®own hand. He had done so at the instance

of ShriR.K.Sinha at his house wpreas some of thé additions

and alteations were made by Shri Sinha Himself.  The éoinmitf;ere

A

| found tht some of the over time claims i.e. Adj.4 forms prepared

1

|
in favou of ghri Roop Chand were foryed. The Hand m:,t&ing Expert,-

however,could not give sny definite opinion on this aspect.




o : ’j -'f3g, o Shri B.M. Joshi had worked as DPI on Luoknow ‘Division

t
.t

. fronm 1958 to 1968. A fraud ease eame to his notice in the month (

of August,1967.; He was a member of Fhet Finding Enquiry committee,

- but before they could complete the same, ‘the case was entrusted

‘to another Fact Finding Bagulry Gommittee oonsisting of two
gazetted offioers.‘ Aocording to Ex.Pna, shri Roop Chand was
»entitled to the payment of over timf*§E£r§»§EEEE_EEE§~Eé§_EEPr3° ;
. The amount of the bill as per offiee €opy was Rs. 147.98 whereas '
_he had been paid Bs. 817.52.‘*_f‘%_".P-1. The blli—g;;rs -
ﬂsadditions and eorrections. The enfacement on the paid vouoher had

-~

'been signed by the Senior Accountant.- As per additions and

| 'alterations made therein the employee was understood to have
availed rest only for 55 hours 1n the fortnight period of 1& days‘a
"which was humanly not possible. Nor the Aocounts Branch could

qurnish-the supportingﬁoucher on the authority of which the

elaim had been”pessed by them. Similar glaring discrepancies
- as well as additions and alterations existed in ‘the following
,,Exhibits,

EXOP‘4 P"7§ P"m” ?""13’ P"’ls’ P"E’
EX.P-22, P"23, P"%, 9626 and P" 27.

. _.EX-P-4.- o Rs‘ %3.91‘* N



. Ex.P-10 B, 361.82

Ex.P-13 " Bs. 388,68
Ex.P-16 ko 419,00
. Ex.P-19 R, 391,14
3 Ex.P-22 Rs. 468,60
| Ex.P-23 B, 509,76
R qu;‘ Ex,P-26 Re 228,95
3‘533 |  BmPe27 k. 429,73
) ‘j /i:? " All these payments were made by him directly to the payee
'72, 32 without getting the same attested by any witnessing official as the
; Q employee vas known to him, The vadditions and alterations did not
i%_‘ , )arise any suspicion,

5e Shrl Shiv Charan Lal was a clerk in the Loco Shed IXK0O since

.3
& Shri Shiv Charan Lal, P.V,=3
mcg -
< .
FQL 1959, ._‘H\e had prepared Ex.P-3 and Ex,P-17, They had been correctly.
0
<

l\'b& M e(’{g‘::j\ﬁ .
n.

prepared by him for 151 and 20 hours respectively on the basis of t§

4 ] information contained in the Register G-164, (Ex.P-39 and P-41),

o 7’{_\ ‘§hrd Partep Singh P,W, 4 -
; Ge Shri Partap Singh was working as a clerk in the Ticket

\ Section of the Loco S8hed, Lucknow from 1958 to August, 1266,
1 According to G,164 registers Shril Rcop Chand had egzl"’z\l.ed no overtime

for the periods mentioned below:-
R o 18-7-65 to 31e7-65 |

p 1.9 ;! 1-8:65 to 14¢8-65 B «

\.»\_, J// <. 3-1-65 to 16#1-65

N S ' /



i

! ‘90-12-64 t6 B-16
8-11-64 to
| '22-511;64 ‘to
23-5-65 to

| 17-1-65 to 30
6-12464 to

'-sueaes

Consequently Shri Pa,rtap Singh prepared no Adj-4 for these
periods, o . :
After examina‘bion of the Exhibits PsS,

they had not been prepared by him nor these were in his hand, The

slgnatures of the Foreman thereon a:lsc appeared to be forged.

Te Shri B L. Karamehandani vas AP .0. Luck.now Bivision from

1961 to 1967,

 below and the actua,l payments made ‘to the employee were, hovever,

21-11-64
saee

10 66 -65

far in excess as noted against eaeh -

EX&P*@

Ex.P-13

Ez.P-16
| Bx.P-10
Ex,Pul
‘;E'x.-:P‘;'?.

Bx,P-26

fO T fs,

fﬂrvkgc’

for RS .

fdr "Rq.

for fs,

. altered and paid for Rs.
. .[.alte;-ea and paid for k.
0 aij:e.'ée’d '_ énxd_pé-i;i_ for M.
‘ altered and paid for Ts.

‘altered and paid for k.
.“—' z.alteréd_ and ‘pa'id‘ f’o’f Rse
35 altered and pald for R,

P9, p..12,
‘p..21 and P25 which were Adj-4, Shri Partap Singh stated ‘that

He had signed avertime bills vide exhibi'ts mentioned

283,91
388,68
419:;@0 .

36182
817.52

428,09

228,95

.
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Ex.P-22 for k. 52,56
for ks, 43 &
some palse

Unable to
state the
exsct amount
(office copy
being not
available,)

for ks, 188,66 altered and paid for ks, 391.14
(s, 188,60 ) |

There were no additions or correctiontin these bills

altered and paid for ?.s. 468.60'
altered and paid for ks, 429.73

Ex.P -27

altered and paid for &, 227,06

Ex' P "lg

when he signed them, These additions and alterations have obviously
taken place in the Accounts after the bllls had‘been sent to them;
Absénce of the Adj-4 forms sent tq the Accounts Branch along

with. the Bills supports his contention,

Shri S. K, Gupta P.W, 6

8. Shri S, K. Gupta, Asstt.Director Documents, Central
Forensic Science\Laboratory, New Delhi while vorking ;s Asstt.
Questioned Documents Examiner, Calcutta examined the questioned

_documents in thls case and came to the 'following conclusion:«

#"The person who wrote the blue enclosed writings stamped and

marked S-1 to 8-10 and A~l to A<6 also wrote the blue enclésed
writings similaPly stamped and marked Q1F, 'Q3E, Q5E, Q7E, Q8D,
Q9C,Q10D, Q11D,Q12D, Q13E, Q14D, Q16D. The specimen writings
marked S-1 to 8-10 show an attempp at disguise", o
| His opinion was endorsed by Shri S.K. Jain. #hri Gupta

_’further revealed that the writer had tried to congeal his writingx

habits while giving speclimens,
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‘register indicates the particulars of the bill and its gross

11, 8o dia shri Boop Chand earn overtime allowance

1y

f

gmount, The bill is tt%'l made over to the Dealer for scrutiny

r

and passing the same for payment giving €0-7 number and the /

7gross amount for which the bill has been passed. The Adj -4 of 7—
L

the indididual staff with the Adj-7 1s retsined in Accounts
office before sending the voucher to the pay cleTk for payment o’

the amount.

for 171 hours in the months of March and May'67. However,
Adjudication Section apart from preparing the 0.T. bills

in favour of Shri Roop Chand for these ’periods submitted to
the Accounts overtime bills in his favour for the undermentic
periods as wells These bills were evidently prepared on.tht
basis of faked Adjw 4 ér even wlthout it as is app arent fro

WAMNRTIAD
the peseeds in the last columm,

BExt. No. Pericd from to: Hours Remark

--.“‘-“ﬂ‘ﬂ‘---‘--“ﬁﬂ-‘ ————————

p.5 )  6-12-64 to 19-12-64 108 0.T. Nil acopy
| 108 Genl, 164 (Ex.

P-6 )
p.g )  14-2-64 to 27-2-64 191
)  28-2-64 to 13-3-64 48
) Periods changed
) tO OOTt Nil" aCCO.
) 8.11~-64 to 21-11-64 to Genl-164
y  22.11-64 to 5-12-64 -
)
p.g )  14-2-64 to 27-2-64 .
) 28.2-64 to 13-3-64 ny
P-12 ) 3.1-65 to 16-1-65 78  0.T. N ‘as rert
P-11 ) (Ex Py




.4 - -

f‘ id entia]
o Yip/3/OPL/68-JC8,

WMMME&%LMMM%.&E
;rgman, Loco Shed, Lucknows
o
Ext. No, Period from tos Hours Remark ,{.
-------------------------------- t,_
P.15 18-7-65 to 31765 133
1.8-65 to 14-8-65 94 O0,T. Wil as per Genl-lGl,I
. (Ex,P=35)
P-14 3 133
94
P21 g 23-5-65 to 6-5-65(5-6-65)101
6-6-65 to 19-6.65 129 0.7, Nil as per xGenl.T
P-20 } 101 )
129 -
P22 11«4-64 to 24-4-64 73 Ko Adj-4, o/c¢ of Ad:l--?r ------
or-Leni=i®M avallable —
25-4-64 to 8-5-64 107 1in support.

P-23 1.7-67 to 15.7-67 - Genl, 164 shows 0,T., ac
922hrs. butnoAdJ /
office copy of Adj.S
available in suppor

P-25 1-6-67 . to 15-6-67 18 0.T. N1l as per GJ[ |
: Ex,P-42), No o/c'
available in su;f

P-26 1-3 to 15«3« 33 No year is given {
period of 0.T. chd&
No Adj=4 0/c of A
or Genl,164 1is a
ble in support,

P27 5-12 to 18-12- 74 0.T. Ni1 as per G
19212 to 1-.1-66 - 99 from 5,12.65 to 1.1.
No Ad)-4, o/c of Ad;j

is available in su:
12. This was not all.@ncouraged by initial successes in the:
manoeuvres and to further swell their false claims the allies |

indulged in their modus-operandi of additions and alterations in,

Fonrenasenos

periods and hours and consequential increase in the amounts of /

' ' these fictitious 0.T. allowance Bills as well, The following / /

figures show in a nutshell the over all result of these additi/
and alterations mxix -




’ .
N . .
e .
4

e
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e
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QOPCh;:)~ 1NN

«;b '

agalnst the employee it would not be impertinent to bifurcate the

For a proper asppreciation of the charge brought out

same into two parts:- . ]

14.

available to the effect that thesc overtime bills were originall;

prepared for lesser amounts and later on altered and passed foy

=
b)

_ Overvhelming evidence decumentary as well ac orsal is

Payment, of false overtime
5. 4287.27 P,

Shri Roop Chand knowingly received the payﬁent in
question in collusion with the Railway staff,

claims anbunting to

b
Confidential | A 3%/
niioen , ' 4
¥o. Yiz/3/3PE/68-108,
Farenan, Loco Sned, Lucknow
S. No.  Ext. Ho. of Amount for Amount for _ Ext, No, |
Adj-7 ( Office which the which the of Adj-7
Copy) bill was bill was Accounts
| . originally passed and Copy.
/ prepared, paid,
- - ) - o ay e am oae we - - - ] - L - *v- - - L ] - - " ..... -l r
1- P } RSQ 147.98 HS. 317052 Exop"‘l "
2, P-18 B 19,00 fs. 419.00 P-16
3, PuS B. 85,32 R, 283,01 P-4
4, P-8 R, 878784 . 428,00 P-7
- - A178,34)
5, Pu11 - %, 61.62 R, 361,82 P-10
7_. P-20 RS. 188060 %. 39101‘4: P-lg
31‘8 - RSC 52.56 &o 468.60 P~22
&) ]. - Bse S.74 ks, 809,76 P«23
y‘\o - RS. 27.10 Rse 227.05 P"‘24
WLN. - Re 31,35 R. 228,95 P-26 |
W\ - Rse 143,55 . 429,73 P27
No overtime allowsice was admissible in respect of
items 3 to 12, : '
13, -
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'<h@ghﬂr qumq 1ﬁc1udinr thos e whara aven no overtime allowance was h
| d@e . 'Th@S@ facts fre-visibly aten# from a.nomaarzson of the

' “-naid vaucnsrs and officp c@pL@G thermof as @*ated in th@ ‘bregolng

\«."\4__'
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1) The aaditzon and-al?erat1ons are very much aapa“ent v

| Blff@rpwoe in 1nk, variance in hand and irr&gular entriss of
pa iads etc.m a,re visably percep bi"’@ mven to a 1ayman, |
5.1) Gcnl-164 raveals that Shri Roop Ch&nd had vorked for
vllﬁl 00 honrs during March &7 and 80 hours, in May,67 only in
‘exceas of the schadu}@d hcurs of work and as quch he ~was entitled

'.5 for. payment . of. overtime allowance fby the same hours and not

"4_f6r the excess hours fbr which the ovsrtime Bills md been A

'p“enared aié/or aitered and paid vide ?xhibits P.1, P-16; P-4, =7,
P-10, P13 p~19,9-22,9-23 9-24, Pa26 and Pe27,
: |~ 111) He was in fact in respect of Exts, Ped 4,P-7,P-10,P~13,

. '

< ,-dgm%wﬁam%paemdMWw%nweﬁﬁmeYW“ﬁm
ﬁ53 %¥; | [allawance and, th&refore, neither thb adg-2’ HCT 44j~7 should mve
£ ﬁ;CEE 4)‘. 'been prepared for the same. Adj-4 Ext, Pe5,P- ?yP~12,P-15,P-21, Rx2S

and P-25 availab1<, in thi ‘case have not been ver ifxad as genuine

o dOcumentq by the staffof the Loco Fcreman. Hence Aﬁj-V prepared
| ' ; by the D.5. Offico gtaff of the Adjuéication qectio:ﬁ on the basis
of these adj-é cwnhot, thmr@fore,‘ne regarded as. vglid documents
R for drawal of overtime allowance in faVou? of Shri Poov Chand.
: Siﬁﬁlar is the pQQW*ihn rrwﬂrd¢ﬂ” +h@ r@maini g o8 % os where/éq
tif-, office copy of Ad=7 1s avai]ahle ‘,ee Ex.P-°2 P 23,P +24,P«26

anﬁ P“270 x v

«




%nquiry Report in the DAR Enquiry against Sh., Roop Chand,2nd
Eireman, Loco Shed, Lucknows

iv) Shri 8. K, Gupta, Bovt. Examiner of Questioned Documents

Calcutta, P.W. 6 has confirmed as under:- (
/ ' "The person who wrote the blue enclosed writings stamped
and markedS-l to $-10 and A-1 to A-6 also wrote the -
blue enclosed writings similarly stamped and marked Q1F,
Lawo, Q3E, Q7E, Qani @9C, Q10D, Q11D,[Q13E, Q14D, Q16D, The
specimen grit ngs marked S-1 to 5-10 show an attempt at
disguise, ]

/ His opinion has been dndorsed by Shri 8.'K. Jain, Shri Gupta:
further revealed that the writer had tried to conceal his

writing habits while giving specimens,
ORAL EVIDENCE ]
1) Shri Dev Raj, APO (P,W. 1) stated at the enquiry as unl

"The Over time bill bearing AB No, 127EOT dt, 21-8-67
in favour of Shri Roop Chand 2nd Fireman, Lucknow was
signed by me, There were no erasures, additions
alterations and other writings at the time bill was
signed by me,...It also came to light before the
Fact Finding Enquiry Committee that some of the over
time claims 1,e, Adj-4 forms.prepared in the name of
Shri Roop Chand were forged, These Adj-4 forms hore
the signatures of the Loco Foreman concerned who were
also examined by the Fact Finding Committee and they
did not deny the signatures. From this it follows tha
there was definite hand of Shri Roop Chand in getting
the forged over time claims prepared in his name and
then delivering those in the Adjudication Section of
D.S. 0ffice, Lucknow,"

11) 8hri B,L. Karamchandani, APO P.W-5 during the course of

]
—

enquiry stated as underta

"All the additions and alterations have been made after
I signed the original bills., These additions and alterati
obviously took place in the Accounts Office after the bill
were submitted there, As these do not find place in

tgﬁﬁgﬁg the office copy of the 0.T. Bills,...None of the -
: AN alterations and additions ete, bears initials or
o . signatures of anybody from the Executive much less the
[»J' ‘ signing officer i,e, myself,,..The maximum amount
co %/A‘,Q ) earned as over time allowvance should not in any case
e exceed the total amount of the salary drawn by the

e N employee, Additions and slberations relate to very
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: reeeiot of the amount in question
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old periods for which separate bills s}aould have been

prepared in the form of supplementary bills and the bills
should net have been passecl for payment by the Accounts,"”

111) ~8hri Partap S:‘mgh, Clerk Loco Woreman, Luekmw, P.W.4

‘ ‘deposed as under at the enquiry""'_j T

T have seen Ext,Pe5, P9, P-l —15,?-21,P§a. These are
2aj=4 prepared in favour of SAri Roop Chend,2nd Fireman.,
1t =sppears somebody s tried to forge the signatures
of Shri Santokh Singh, Foreman (Running) as he would not|
- have signed without the initials of the clerk preparing
thege Adj«4 or "dealing with these. These exts, do not
bear the Initials of any clerk under stamp of Foreman y
(Rmning) PR ".'. ' . - . '

iv). 8/8 h:ri. S K. Chatterji, Pay Clerk ’Lucknow PiW.2(a) and J/
Se l., Chatterj i, Pa’y c:Leirrk, P W’ 7 have canfirmed the payments mag \
to Shri Roop Chand as unders- ' |

YALl these paymentv wore maae by me cilrect tca the p,ay"'
- Shri Roop Chand:vithout getbing the same attested by
witnessing officialx as the amployee was known to' m

(P.w. 2-4) 7*'

»
y -

“ "I have seen Ext.?-l....?he payment agamst this pau’/
< voucher had been made to Shri Rosp chanrd in presence
. of. Shri HN, Saxena,, zzzm who witnesseﬂ the payment,!

A’bove all Shri Roop Chand has hlmsel:ﬁ‘ accmted the

“I have se@n all the paid v'mehers Bxt. P-l P-4, P-7
P~10,P«13,P«16,P=19 yP+22 P-za,l?-za and P~27. * They
~bear my signuhures ovar %he revenue stamps affixed
in the receipt-column*thereon and I admit to have
received the axmunt. L
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8. No, Exhibit Excess amount /
SRS P-1 169, 54

2 P16 400.00

-3, Pt 283,91

4 P-7 428,09

S, P-10 | 361, 82 (

6. P-13 ~ 388,68

7 P-19 391,14

8. | P-22 468,60

o P-23 509,76

1. P24 227,05

11, P-26 208,85

12, P-27 - | 429,73

In respect of Ex,P-22 the amount pald excess as
overtime aliowance shown in the‘chargesheet is Rs. 461.ﬁ9-? as ,
agalnst k. 468,60 an@ in respect of Ex,P-23 the agmount shown in
the charge sheet is k. 501.12 as against &, 509.76. The correct«
ness of these amounts may, however, be verlified by tﬁé Diseiplin
authority before ordering any recavery of the samed< ei.on,.
16, Albeit there 1s little direct evidence to prove his
connivance with others or knowledge of false drawal of overtime

¥

allowance, there 1s more than enough® circumstantial evidencs

fiwherefrom 1t can be safely inferred that these payments were
ecelved by Shri Roop Chand knowingly in coliusion with other

embers of the staff concerned in payment of the overtime .

lowance,.
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It is a mle of Law that Courts or Juries shall or may

drav a particular inference frcm a particular fact or from

| particﬁlar evidence, unless a;nd until the tmth of such inferenc,
diSproved bv the other party. . Such inference; are presumptions 07
fact and are the reault of gene*al experience of a connection
between certain facts or things, the one bemg usually feuncl to
be cempanion or the effect of the other. Presumptlons of fact ‘
inferencegwhlch the m'}nd naturally or logically dravs from giv

facts. : Theqe are formed by the spontaneous operation of the

I‘easoning faculty. : o - f EEEREEN

| \\// The staf.‘f responsztble for passing the overtime allm
- bills would not have indulged in all these forgeries for an

2 known e.nti’cy and mthout any personal gain tc themselves* z
: (3 they could achieve only tm‘ough some confederate and this '

J‘d : ‘5 was evidently an accomplice in thfls game an& lge eéuld har

1 %’f not gullty. . R R

Q;- 118.. It wou"ld be observed fmm Ext._v ~4/6 that /}
S S me “b:nll ) was sn_gnnd bj‘ APOK_on 16-5-67, it reached the Ac
16-5-67 %nd oayment to the employtae was made on or. abo

118.5.67 i.e. the entire vork of the preparation of 0,T..3

m the Executive as also pass:.ng of the game 4in the Ace
payment thermf by ‘the Pay Clerk hardly teok 3 days in o

/%@ﬁ:\i;ifﬁ, \Similarly 1n other cases thgﬁreparation of the bill in t
K2
X5 %’Branch as_ alqo tlmlr rer‘eipt and ul’clma e paymavnt by ,j_‘ .:',.-‘
\ w

4
*y




does nct appear to be a.normal ﬁtate of affairs, The following '

 data gives a bird'q eye~view of sama of fhe overtime bills

‘of bhﬂ trianvular conspifacy amangst tha Ada. Sectiou, Acnounts Y

Tuclie

\K72

oopehand Uz U

prgpared and passed & in favour of qhxi Roop Chand.: BExtra - N

' Clerk;dnd the payee as wel1 as consplcuoa conngction with
"__‘he,Pay Cle;kﬁ.‘ R w_-;‘vv'; - ._-,;} ' '

R Bl m“d"ﬁ-‘“‘ X

. Byxt, No.  Date the bill was- Date of receipt ~ Paid on or

| ra | 20-4-67. ‘*f ';’f,v 1?~4~67 . 1f " 144467
- P»& i %.6*-5-67 : 16~5u67

P-10  v;®~Lf;4f'-j,  *®;,v
'?4191"' '30@5;67r f , o 31.5-67
| P2z 9-GaG7(B-5-67) 8-567
puss ’f'lvt*'g"'_,  ', »1 '»6_5;67;  | v
19, rf" ‘¢he overtime claims.are prepareu.on Jhe\ba

ordinarv promptnesq 1n the paym@nbs thereof is a clear Indication

"o"u"o‘»"i"o’“&“"‘o"b"n"'a"' -y n"‘o"s"o"v"o Ll Bl R B

| prepared in D.8. - dn Accounts - about
Cy Office, S @fﬁcg. o . ‘ :

Yoy Wy g g g Wr gy Wy g ey “o -y ) “"o -4 "a -y -, “o ol Jeadt ) - “0 -y gy Wy

184567

hgurs as recorded in @enl. 164, The 1nfbrmation in Gen
in- fact corelated with the ‘Signing on and Slgning Off
or JTR and these registers are. signed by the.employees
circumstances the employee cannot claim complete ignof

the extent of‘overtime allawance earned by him.. He mai

’
-3



| 20;._,' o " Shri Roop Chand received payments of 12 overtime
bills vide Ext P-l, 3 -4 P~7,P 10,P~13 P~16 P-Eﬂg P-22 P-23 P-24 P.
{and P.-27 to the ‘tune of Rs. 4 454. 2‘3? indspellzr of just few :

"awaw—

: monthcz viz.from April '67 12; Augus,t'67. For the gake of an easy -

o appraisal howevar a brief break up of‘ thec-e nayments monthwise
is given below 2

3 X

32 *%\ ,'E::.P-ail ok 31‘7.52 o ;’rrx. ..19 e | }:3,.'39'-1;14
347%\“ ExP-27 L Ex.P~13 o " Bss 388,68 B
238l worags BxP-16 119

3
| Expe26 R 228.95,_1 o mxpea
. EX.P-4 s u,jRqu 283‘91 o
ARV .

NP ,. 7?3..1771.37 | Grand Tota3 . 4454.25 (

E f : it wil" | thus be observed 'chat Shm Rnop G‘xand had receive
) P the pay‘men’c of overtime e:!. owance ‘t;wice z}n ﬁprll, five times in
May, thrlce o June and ohce each in July an.cl August, 1967.

It is no’r worthy of belief that payments of such heavy amunts as

RPN overtime\ allm:ance to a Firmm at 50 short and frequent mtervals |

esit 0wle,dge-.' It wes. 1mact a clear mdlcﬁtion of the factum of '
Sk _ | |

ro received bv him as a mere x:outme without any advance

4

/(4
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his collusion with those concerned with the intrigue, and

his camplicity in this ffauduléﬁt draﬁal of the ovértime allov=
shees 'is patehtly there, A colloborator - sctive or passive

1s certainly not free ftafpflame. in abettor ig as mich guilty
as an offender as the 2;;mﬁﬂeven though not actively cooperating
with the principal offender prepares the ground to facilitate
his work and as such the cxtent of hie responsibility in regard
to commission of an offenée is almost as grave as that of the
principal offender, The par_tners of this fraud couid not

have achieved their objectivé'without an alliance of the payees.
21, The receipt of the payments By the defendant from the -.
cashiers through a.direct approach e#exy now and then is not
without significance either, The cashiers vere/are scheduled to C
vigit the shed on spécifig_days {(1ith to 13th of each month)., As ~
guch 8hri Roop Chand had aprarently gone to them in D.P.M's

Office or anywhere else than‘the lJoco shed specifiecally for

N\

payment of thase overtime allowance bil%s. The motives loom
large. | |
22, Little doubt regarding the veraecity of the allegations
appears to- be left in one's mind after having gone through the
entire evidence, However, lest the defence by the defendant
right give rise to some sort of suspicion regarding the soli-
darity of the accusations, it is considered deSiréﬁie‘to offer
concise comments on the various points raised by the employee
in hie mrittén statement of defence as well as defence note.

o ; s . (
All sorts of doubts need be dispelled while arriving at an

[
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o Wi, viesi/sPusendc | e
Eogniry Renort in the DAR Fnquiry arainct Sh, Roop Chghd, ond

He guicded me that I should contact one clerk named Shri
R,K. Sinha in Accounts Branch who deals with your
Pillss I went in tho Accounts Breneh and incidently
Shri Binhs was not available, I came to know
v . from the Accounts Branch that he is nutting up in
kop _ Alambagh Railway Colony, I am also putting]in
Alembegh Rallway Colony. I enculryed gbout his where-
abouts in the colony. Some 2nd Fireman told me that
his quarter was locoted near a *ree and he guided
me to his house, He was selling wilk of buffalo and’
hed two buffalos at that *ime., Kormally my wife used
to go there to purchase milk but with the purpose of
contacting him I went to his home for purchasing milk,
I mey add that he was at that time not keeping the
buffeln at his house but he was kesping them near
railway godown in open place. I contacted him there
and talked vith him gbout the bill, I told him that
.che dealing clerk Shri J,P, Srivastava has told me
that yYou have returned the bill as it reguired
sanction of the competent authority for investigation
of the cleinr srrears o8 it was an old bBill, He stated
that he would help me without any signature of the
DPO ete. later on he passed the bill and the payment
vas made to me, .

Later on I vent to Amritsar and Chitranian on duty,
I became entitled to heavy overtime., I approached
him for passing my bills of overtime pertaining to
Anritsar and Chitranjan, He %told me that I should
become his partner in buffalo and should pay to me
all that amount, He got those bills passed expedi-
tiously and took azll the money amounting to about
R+ 300/~ by nersuading me, This matter pertains to
. the period of. ahout six or seven months ago. I
came with his contact only six or seven months ago.
How my money was with him end %ecame a tool in his
hand, He used to get all the additions, alterations
made by me according to his vishes in hig house .
under these circumstances I made additions; altera-
tions in about six bills vhere I could not make . any
%ddition alterations etc, he used to mske himself,®

A perusal of these ettracts from his statement would
show thé.t the details regarding the sequence of events as
dicslosed by hil_;l }tre guite natural and in no way indieate thev
existance of any duress, 1t was a mere ‘fact finding enqﬁ'ir‘y —

the Committee consisted of two gazetted officers one fronf the
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adverse verdict,

(1) "The 0.7, Bills were not prepared or

passed by the |
’ Defendant himself, !

- Albeit the defendant is alleged to have made some
additions and alterabions in some of the 0,T. Bills drawn in
his favour, little responsibility fefalls on him for having
pregared or passed the bills in question. Glaring additions and
corractions should have attracted the attention of the bill
passing and auditing clerks of the Accounts Branch who should
not hgve let these voucheré through without propef‘scrutiny.
However, as the défendantvﬁas in leaguc with them, he is not
frce from blame altogether. Further he has received the payments
of all these 0.T. Claims despite the fact that he had nover
'eaxned as meh 0,T, allowance, Hile.T. allowance was in fact
nil for many periods as_is evident from the evidence of Shri
Par‘caé S8ingh (P.W. 4),

So freqﬁent Teceipts on his part are a clear indication

of his prior knovledge anqvcollusioniwith-the staff concemed

n the preparation and passing of the 0.T. Bills as well as

- payments thereof,

(11} 'The Prosecution produced withesses in the Enquiry

= which were not mentioned in the list of witnesses
supplied to him,!? '

His cantén%ion 1s a sheer fabrication, No* witness has
been examined from the Prosecution side that had not been mentioned
in The 1ist of Prosecution liltnesgses supplisd to him glong with
the Memorsndum, He is prohably\hérping on Shri Yadmbir Singh who

had investigated the case on behalf of CBI/SPE and has been
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W Enquirny Repord 4 %ha DAR Fnanirv.aceinct Sh. Boop. Chend,.2nd
Fiveman, Loco Shed, Imexnows o | -

examined as a Court WitneSS; Apart from the fact that the
evidencgécf an 1.0. iz just a formality, it wwould nct he out
! of place to point out that Shri Yadmbir Singh vas not examined
| at'ﬁéhest of the prosecution but teo enable thé defendant an
opportunity to cross-examiné the witness otherwise the evidence

of the 1.0, is but a”sheer endorsement of his report, Nor

there is any ban on the Enquiry 0fficer to examine any witness

as sich, Above all the evidence of the 1.0, has 1ittle impact

on the merits of the case. = !

{(111) tThe Pact Finding Bnquiry Committee examined the
witnesses in the ahsence of the defendant ang he was °
a3 such deprived of his right to cross-examine those
wibthesgsas,! : - :

It 15 a matter of common prudence that until and
unlégs‘he hés been helﬂ responsible f&r the alleged gross irregu~
larities, the right of cross-exemination of the witnesses did not
scerie to him, A Fach Finding Enguiry is held to find out the fact

and is not an cpportunity for thé deliguent employee to defend

hinself. A fact finding enquiry is a sort of a formsl investigatio

Vitnesses are examined ex-parte and ex-parte report 1s given,

iy

]

The main purpcse of his inquiry is to apprise the Competent Author
- yhether the employee should bz charga sheeted or not, .

\ {1IV) ' The ghlef En@uiry 0fficer has relied npon thefbccumentsv
g - and Prosecntion Witness, the copiss of which wers not

not supplied to the defendant,!
1t iz en absolutely false deduction and is blatantly bel
»éby‘the very documents themsclves as well as hils replies to the

T various questions in the cour se of his examingtion. He hes been§
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mmaﬁﬁﬁjnrmmﬁ@m Lpst Gh. Doon Chand,. 2nd
_;_}r»msm s..Laco Ghed, Iticinows

supplied copies of all tho statements of the witnesses under his

clegr r-i'fnatures. To quote him: "I was given every facllity

BN

/ and n:.!"! opportunities to crosﬁ—w:xamine Shri Yadhubir Singh, I -

was given every oppormmitv anad all Cacilities similarly to crogs-

’,;___._ examine the other prosecution wi‘:n ses exsnmined in the course of
o r the DAR Enquiry, It 1s correct that I have been supplied coples
“g QJK of all the relied upon documents but T vas not given a Copy of
P, the report of the Fact Pinding Fnquiry Committee and the report

. _‘% ;.;/.{., of the' SPB: Howaver, T have gone .thm'uéh the report of the Fact

o

inding Enguiry Cmr.mi{t:tee including the statements recorded by

that committee and taken extracts therefron, I admit that gl1

. the documents except SPE!'s report have been shown to me and there

is no document left which I had asked for and has not been shown

to me," |
(N 'That no Board of Enquiry er the Enquiry Officer
was velidly constituted and neither the gpointment
1 of Bnguiry Officer wss ever commmnicated to him,t

L& Thispffice is not aware whether hig acknowledgement had
_;%_ been obtained o for the letter regarding :the nomination of the
o Enquiry Officer but the very fact that he has heen spared by his
imnediate superior viz, loco Foreman to attend the D.A.R,
Enquiry every now and then and has been informed of his in
writing by him ever since t¥is cese started, his plea fa11s -

flat and loses all its force, Nor Shri Roop Chand raised any

‘objection to this effect till the enquir-y had been Iinalised,
", He himgelf in course of his ezsmination acee»pted LI admit that.

;m} I 614 not raise any. obhjection regarding this aspect *"iz. non

\/
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suppiy of a letter nominating the Enquiry Officer so far,"

1

'The defendent never gave any

confessional gtatement

voluntarily before the Enquiry Officer and, 1f any
such confessional statement exists, it has been

recorded under undue pressure

and coercion, !

Shri Roop Chand is evidently referring to the confessionm

statement made by him in the course of the Fact Finding Enquiry

e A e, —_—— .

- o t—

coniducted by the A,D.A.0. and A.P,0./IKO before this case was

Tegistered and thken up by the CBI/SPE, The relevent portion of
his deposition is reproduced belowi-

ﬂQ.s

Ans,

Q.7

Ans,

Q.8

ins,

Q.9

Ans,

Did you ever help Sh, R.K. Sinha,Accounts Clerk
in checking ana passing the bills?

I d1d not help hin in the office but he is
residing near my quarter. I used to visit his
house for taking milk and I helped him in
checking and passing bills of overtime which he
used to bring to his house,

!

D14 you ever mske any additions and alterations,
corrections in the bill on hiz advice ? ¢
I used to maks additions, alterations, corrections—

2s told to me and dictated to me by him(Sari -
R.K. Sinha),

Cen you say since when you have bacn making

corrections, additions and alterations ete, at
his residence ?

As far as I remember I have been doing these
corrections alterations and additions in his
house since about six or seven months,

What were the compelling circumstances which made
you to do this work of making additions, alterat-
ions and corrections in the officisal records ?

Once my bill of %,39/- pertaining to overtime of
J anuary or February, 1966 was not being passed,
I contacted Shri J.P, Srivastava. y

/s
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" basis on ‘fvz 'i(f R “%;?%* & ;r,‘fis ;\ad h@;m prepared s:;nd wb g...qvmt”"y

R

in ool Tusion ith other f“%w;f‘f. A wmﬁunﬂp tian of “3{"'{3 is a .~

S A

 Acesunts snd the other from the Pevsonnel Branch of DiS. Office,

. gzz@zméwﬁ‘ ’f’hem ms mréﬁ.y any se%e .em the part of thase L
Gfmcrz's m @mme S‘»"sm pr c%mzm to cai’lfas@ @omtmﬁg.

| he?ﬂrth@le 8 Eheimu? this confession on his part is

éicc:éac‘iiﬁe’zﬁ. 'm“’ sm:x sl gn** f*mnem e:m m@, it ‘mm,..v af‘f@ct tne
}_’\_mérits @f‘ he t,&fm Mm !‘lis E{}nﬁf’ 3@;‘1 hied 111"‘1"1@ impact
on m m ingse ‘

?3,, sz@ &ec‘matim@ m‘miﬂqt him ai'@ nJSf md’ large : ' “w
bas » ad (m verd mzf' écm nts vhich ”beM hm igmtﬁ?”s fma
.mg.s o wheﬂ aani&c’é {:he qameu ‘ I’!; is in i’acﬁ a8 :.%. result

of an "aﬁalytacal a‘t‘zaﬁ.ymg e‘:‘ '*"Ew 1‘?(:@1*‘?;’; «ai’ thea Gver mxe

wliimmnua, the &am:; of -:m;ment, a%m;mw invels mﬁ uﬂﬁ uhe

q

altered that a pres uﬁz@t on hﬁg' been raised that Shri Rs::;p

Shand ?‘ﬂ-ww@ﬁ excens Mymems of overti?m, :;ﬁ.lm;mc@ An@wihgly

WM i -
Mle of 1a; u!”m« «:&;5:‘-_, ct ainzamim dovzbtﬁﬂ HMay be :in%m‘*@a

from & fact mi{:lfz 8 “wg nmveé. .
QG%QLU&LQK'ﬁ'k U e ~
The charge is proved. : ‘ -~
. ] ;‘I;’v,
— " e TR (
| - ( \‘. '
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'Qcontravmnga Rula R@. 3 of Rallway

| » ”“1@1: ‘w said Sm‘i ‘R@@p ﬂhaﬂl, while working as a
Eireman ii in Luca &hsd, Nortnarn ﬁarlway, aartng the peri@é
from 1366 to 3367 f@ilea to” maintain absalube 1ntsgrity and
te auby ﬁﬁ& @amwittea miauanﬁaat in a8 mich as ha

kn@wingly receiveﬁ exceas paymeﬁﬁ of over time éltims amaunting

‘ tQ RS' 1&%5% RSQ 4(’.‘4%1 Rﬂy %3191’ .RS‘ %%009, RBc 388@68’

Rse 4@@&@9% Rge 361,82 , Rfﬁt dl&i@, Rﬁi 2%.955 Rmf 227@05, :
‘Réie 429@73 ané Kee Eglniu by epusﬁng alﬁerakiu%¢ in bills

Atﬁiﬁf}ﬁ CI“% m/‘; da%@& 1(454'67’ Aﬂ iﬂ. ‘4@ ml“‘/ﬁ da, @d 6‘5@67,
" AB Nos 7 0T /5 6&.1:@&1 iﬁawb% M?a Hoe 80 E{u/..:s &a{aed 166 5,67,
‘ ,‘”8/%%’6 ézxtt?*ei 748 c:*‘?; AB. i\‘;oc 54 EOT /b dawd '?;6‘-6»'79

?&/mi‘/a ﬁ&t@ﬁ j.e.a.m AE& Ha. 217 sm/& dated 31.5..67,
Lﬁafw dmkaﬂ 9,5 67,.@3 ﬁou 72 ﬁﬂﬁf? dated 12«?;6/,
123, :30’“/&’& dated
resge&tively in @n11asxon w*th ?H@ Railway 3tarr while hﬁ\was

AD Nos

i £led o rece&ve the said amsuﬂts and he
QTVants gonduct Bulas, 1966.

vnot actnaﬂly an

. -
¥

0 G S T

13,4, 67 m& JX.E 110; l‘?"? E0T/8 dt. 21»3.6?;
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gt t'emani- on. me Ba gne £romed
By gainst 'ﬁz_ nd, znd FiTe m n Tugkhows o .
o hri Pocp t‘hf:mﬁ a8 workm@ m F‘ireman 11 in

Lam é};cﬁ, Waﬁaumy, Lﬁzwrmw. ém*mg th@ vemr 5965 to 3.96%

Ee &'mwmf?w mceive@ éxeaw smymeutg of overtim claims amaunting

9 o Bs. 16954, Bss %Me, m, :3.91, as‘ 4&0@, Rs, 38868y |
3 - Rs; woﬁwg Res’ 361.;829 Rs. ‘391,14, Rs.. 2228.@5, Rse 23 105y
~2 | Res &29.“, f5, B0%e 12y Wy eausmw mteraﬁiong in bnls :
A f:%% | AB Boe 64 E’B‘l‘/’@ dated 12,4.67; 48 No. 49 S dated 835»67,
F S e AB flos. % mmﬂs datiod 15.5:67, m m. am mo:e/zs datea 3.6.5;67,

g 3 g ﬂ;'f‘f:}}“ﬁo: 45 B tm dated %6.45%. fv@ No. 54 WT/6 daﬁed 7.@.67, |
3{2 ] 2 M fﬁe». ‘78 W5, mwm 16.5..6’?; AR Na, | m‘? ﬁﬁifﬁ aaeea :31.5.67,
%ﬁ P mm. ‘%’/’5 aau@a ﬁ,.ss.s?g AB ma 72 sz? da.ted 12.74;“679 -
1‘ , oém "'; M’ “Iac m*”‘/é éataé. 1@ %6‘7 nbd A’ﬁ Moa 3.?’? E@T/a ﬂateﬁ

LVEL < 2,1.836’7 in cf&uwihméth the Ra:iztmy s‘bs,ff for mm ;;m'io&s |

%‘é‘ ,@3.57 to 21 .wﬁ?? m&@w *«; 24, 4;.67, 6 12,67 b2 1%4;}«1.67, |
é o 14420 o 12,5:6%, 847,65 o 14.3,65, 165 t0 15.6,67y 2.1.65 to

S m@maﬁ 23,6:65 to 196,68, %3 to 15,3,6% 16 to 1&5 67,

" 5y12h t6 R ,.;665 snd 1,7 15..7»6?‘ re sapmmfw,
mmﬂ.‘lly ’ﬁe was enwhl@a 0 sver t‘ime e}.aims far

zxil. bz t,ws,, 10 hrs, i hm, nii "u's, nil nrss 4 3@ Ms, nil hrsy

- nil ”nz“% m"i hm nil i.;m, nil hrs. .m:i B¢ me te re@eiued

bi"'sa, 34% h?fs, 4331 111’:‘&,

paymanb f‘or 381% hrsg,y & 494 h s, %2 hre.

453 hrge 47‘?’ km‘gg 241 hrﬁg 238 hrs, 485 hrsy and 5531 h‘rs,»

) msywuiva&v in respact of the aforesaid mz 1ode

Vs
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- He hes themby contravenea Rule Fos 3 Of Relluay A

g A U_,
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‘pﬁ‘jORTﬂmRN RAILWAY

<~ Divisional Supdt.ts 0ffice

, Lucknow

‘ VJ/ " “Jo: Vug/ 3/ SPE/68/LCS

&LQ;vDated:-NovemberﬁQ 91971
y&# i o

i, 8hri Roop Chaad, Il Fireman, Ruining Shed, Jorthern- Railway,
Lucknov, is inforu€d that the Officer appoined to enquire

into the charges against him has submitted his report. &

copy of the report of the Enguiry officer is enclosed.

2. on careful consideration of the enyuiry réport aioresaid,
the wadersigned agrees with the findings of the Eaquiry
officer and holds that the  article of charge is proved. A
copy of the findings as recorded by the Disciplinary
authority is encldsed as Aanexure 'A'. The undersigned
has, therefore, provisionally come to the coaclusion that
sShri Roop Churid, Il Fireman 1s not a fit person to be

- retained in sefvicé and so the .undersigned proposes to

=
A

1=
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impose on him the penalty of removal from service. *

3. Shri Rooup Chand is given aa oppoftUnity of making a
represeatation against the penalty proposed bu: oaly on the

basis of evidenceuaddu%§@;q5;ing the enquiry. Any representatios’

[}&av which hef{wish to’make

thé penalty propos=G will be

considered by the undersigned. Such represeantution, if zay,
should be made in vwriting and submitted so as to resch the
undersigned not latér than 16 days from the dste of receipt

of this Memoraadum by shri Roop Chand.

4, ﬂeceiﬁf)of the Memoraadum should be acknowledged.

&
\.

§§scf%%;///)

( Jod. Guha ) .
Divl#Persoanel (fficer,

-~ __dorthera failway, Lucknow.

Ds :- Copy of report of _
Tn,uiry Officer w 3§ Pegee’

Findings of the
Disciplinary auchority
sanexyre 'A' (Cae page)

To
Shri Roop Chaad,
1I Firemaa,

Through - Locé Foreman,
Northern Railway, Lucknow.
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List of witnesses examined during the course o
BEAINGE_ Sile UYL Lilgil <nd _Fireaman, Loen Shad, 1,10XN0We

Progecution witnossas.
1. Shri Dav Raj, AP0, Northern Rallway, D3 0ffice, Lucknow,

3. 3ari % ¥. Joshl, DPI, 3arodu Hoiisa, Nevw Dsalhi,
2(a). 3hrt 3,K. Chaterii, Sr.Pay (Lerk under DCPM, Lucknow.
3. shri shiv Charan Lal Clerk under LF, Lucknow,

4. Shri Partap Singh, (lerk.lc¢o, Lucknows

Se ghri HL.Karamchandani, APO, Moradabad,

Ge ghrl S.K.Gupta, AEQD now Asstt.Director Documents,
Can%rel Iorensis Science Ladvoratory, iew Dalhi,.

gourt Witnessza.
1. Shri Yaduuolr $ingh Retired Inspector, C3I, GPE, TX0e

Defenge, i

n t

gShrl Roop Cnand, 2nd Firemen, Loco , Lucknow.
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~ JORTHuRY RAILWAY . LpwWeL =
7 Divisional Supdt.ts Office S
uckinow ‘

} S %S

Jdo: Vig/ 3/ SPE/68/LCS h j
» Dated: November 4, ,1971. é%éz%éég
e ‘ S P

’ MEMO RAID Ut - \

1. Shri Roop Chaad, II Fireman, Ruining Shed, Northern. Railway,
Lucknow, is inforued that the Officer appoined to enquire
into the charges against him has submitted his report. 4

) copy of the report of the Enguiry ¢officer is enclosed.

. €. 0n careful consideration .of the enyuiry report aioresaid,
. the wmdersigned agrees with the findings of the Eaquiry
: Officer and holds that the article of charge is proved. A
copy of the finuings -as recorded by the Disciplinary
authority is eacldsed as pganexure '4'. The undersigned
has, therefore, provisionally come to the coacluision that
Shri Roop Chand, II Firemaa is not a fit person to be
- retuined in servicé and so the .undersigned proposes to
impose on him the: penslty of removal from service. -

3. Shri Roop Chand is given aa opportunity of making a
répreseatation against the penalty proposed bu oaly on the

basis of evidence adduged.du-ing the enquiry, Aay. representation”
which he{vish to‘make em thé peaalty propossd will be

considered by the undersigned. Such representation, if any,
should be made in writing and submitted so as to reasch the
uadersigned not latér than 15 duys from the date of receint

of this Memorandum by shri Roop Chand. '

4, ReqeiﬁT)of the Memoraadum should be ackaowledged.

-
\.

\i;ﬂffjgé//’ ‘
( Jod._Gunz )
. DivlePersoanel officer,

- ~_dorthera dailway, Lucknow.

o

Da :- GCopy of report of _
Inyuiry Qfficer ww 38 Pegeo:

Fiadings of the -
Disciplinary authority
annéexure 'A' (Cae page)

To ' \

Shri Koop Chaad,

11 Firemaa,

Through - Locé Foreman, o : -
Northern Railway, Lucknow. '
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The Divisionsl Superintendent, W

Northern Ratlway, Hezratgenj,
LUCXNOW. ' '

Subjects Disclplinary proceedings sgalnst Sri Roop
. Chandy II Firemen, Running Shed, Northem
Rallway, Lucknowe '

Reference; SHOW CaUSE NOTICE.
ik . . - . !

With reference to. your office Memorsndum Noe Vig/3/

SFE/LC8 dated November 10, 1971, I have to subuit my

representation as under ;-

(a)

Thet the findings of the Enquiry Officer are bad in

lew as well as facts on the following groundss:

(1) That the statement of P.WeI.(Brl Deo Raej A.P.0.)
1tsels discloses thét there were no erésers, edditions,
elteration or over-writing at the time the bill was
sigded by me., Hence 1t'é.anvnot be held otherwise
contrary to the vevidence recorded by the Enquiry
Officer.

(11) - Thet the above fact is further corroborated by
the statement of P.W.6 Sri B.Le Gupts, Assistent
Director Documents which slso nowhere mentions that

; o )
edditions end slterations are made by me.

.(_;;.1) That P.W.5 Sri BeLls Karamchadenl A, P.O. Lucknow

‘els confirms this fect that there were no additions

or corrections in these bills when he signed them.

(iv) That even C.w.I. Sri Redbubir Singh Inspector:

CBIL/SPE mentions that no direct evidence Is forth-
comlng to prove that I have made these additions and
alterations in the pald bills.

(v) That even the documentary evidence (Page 12)
Y




2 o %@

of the Enquiry Report says that the additions and
alterations are very much apparent-difference in ink,
variece in hend and irregular entries of periods etce

ere visibly perceptive even to a laymane

(vi) That even the oral evldence (Page 13 of fhe '
Enquiry Report) statement of Sri BelLe Karamchandeni
P.uW.5 seys definitely that these sdditions end
elterations obviously took place in the Accounts Office
efter the bills were gsubmitted there.

(vii) That besides the above no other P.W. has ssld -
mything adverse sgainst me.

That in the circumstmces narrated sbove ead from the
evidence on record, oral as well -as documentary, 1t
cannot be held that I am responsible for muking eny
additions and slterations on these billse

(1) That as regards the findings of the Enquiry
Officer that I knowingly received Excessive payments,
18 1s sutmitted that when it is established fsct that
no vblll contalning excessive psyments were prepered

bb me, no question of its drewal in excess arisess

(11) That I em on the Running Staff of the Loco md
usual_ly goes on line frequently and hsve to perform
running journeye. 4dnittedly the peyments of the
bllls are recelved after a lapse of sufficlent time
say six months @d in some cases sfter more thm this
period, so it is not physicslly possible to_remember
or reccll every trip particulsrs as to for what emount
a particular bill weas prepared end subm’itted end
further mske the bills are prepared by off-iee,

hence the responsibility of charging excessive paymentl

does not 1ie on my shoulderse 5
*



(D)

(E)

(F)

(G)

(H)

(1)

eny cogent reasons.

7Y
T G

VY an

Se

(1) Thst the Admn. referred the matter to the Special
Follce Establishment Luck;iow for investigstion aad
trisl, but the S.P.E. mede out no Prim. facle cese
sgalnst me end on the basis of the seme charge, I =m

belng tried departmentally end thus no proceedings

cen be initiated tulceq whieh 1s sgeinst the
D:.scipn.ne and Appesl Rules m:d el sgalnst the
principles of natural justices Further more I was

reinstated in service on the basis of the S.F.E.
Investigstion reporte

That no Board of Enquiry was va.lidl_y congtitated as
provided under the Rules and nelther its appointment

«as ever communicated to me snd as such, the findings

of the Enquiry Officer are bad in law.

That Board of Baquiry disbelieved my defence without

Thet I was deprived of a reasonsble opportunity of
being heerd end to defend by producing evidence

in rebuttel against the statements recorded by the
Enquiry Officer bepind my back, which is agalnst th
principles of nctural jJustlce.

That charges framed agalnst me are wrong, hence
malafidey, ad the findings of the Enquiry Officer
are perverse, malafide and not based on the eviden

on records

‘That even I was not supplied with dopies of certs
documents despite repeated |
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(3)

(R

k : %%z

4. %n/%?/&”

based merely on presumption (pege 25 of the Enquiry
‘Report)e Hence the proving of the charge on the

" pasis of the presumption 1s bad in leaw.

That I may be afforded a cheance of personal hearing
before the proposed penalty is confirmed by the
appointing authoritye.

That in view of the clrcumstances narrated above even
the proposed removal penclty is excessive and beyond

the ends of justices

I sm, therefore, to request your kind honour

to wlthdraw the show-cseuse notlce dated November 10, 1971,
and I be allowed en opportunity to defend myself properly

 end reconwider my casé of ter person sl hearing.

yours felthfully,

Dated, Lucénows /ffe'/ 0&.:»-9

Februsry 3 1972.

- ( ROOP CHAND )
IInd Firemsen,
through 1oco Foremzn, NeR1lys
Lucknove :
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Dear

of:,House Nos Fy Block Noe 1/60, Railway Colony, Behind

whe .
PR & 1
.

Reglstered Acknowledgement Duee
?(\97
Sri. D. B. Lulla,
. jdvocate, Yadav Bhawen, Arya Nagar.
IUC ﬂo . ,‘

T

The General Manager, '
Northern Rallway, Baroda House.

NEW DELHI.
Notice under Section 80 C.P.C. on behalf of Sri

Roop Chmd, II Fireman, Running shed, Northern Rellvay.
Lugﬁ TAOWe

Sir, B T
Under instructions of my client Sri Roop Chand, II '

el
el

1

Alsmbegh, Gurdwara, Ludmow, I have to serve you with the

s

notice as under -

1

2o

Se

4

5e

 That my client was appointed as a Clesaner in the

grade of Rse75-1-80 by the Divisional Superlntendent,

Northern Rallway, Lucknow. ’ =

That my .client was prohoted as a II Fireman in the
grade of Re85-95 by zskd the sald appointing euthority,
1.ee Divisionsl Superintendent, Northern Rellway,Luckn

That my client since his appointment was executing the
dutles enjoined upon him upto the entire satisfaction

of his superiors.

That my client t111 today working as a II Fireman, in
the Running shed, Northern Rellwsy, lacknow under 'you
edministrative control since his appolntment.

Thet my client was put under suspension on 5th Octobe

1967 by the Asslstent Personnel Offider, Office of t
.02

=
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rCI

. v ( v 26 iy\
ba o | b
\& \" } Divisional Superintendent, NeRly. ; Lucknow,; vide order
,/”“ | No. EB/&/Suspension; dated 8.1 1967

.6. That my client was served with a ehs:ége sheet by the
A.[l.0vy NeRellwey, Lucknow, stating that while uor!c;ng
as & Firemen II in Lacknow NeRly during the perioﬁd from

1966 to 1967 falled to meintein sbsolute integrity rnd
| devoticn to duty end committed misconduct in &s much ses
he knowlxjgly recelved excess pesyment of certein
) cleims amounting to Rse - in collusion with the

Rallwey steff while he wes not actuelly entitled to

X3
«‘ 4 \“

[acifng

L
e
¥
7
d

J
——y .‘
~——— :’
,
WS wansev—

recelve the sald amounts snd thereby contravened Rule

Noe 3 of Railwey Services Con.iuct Rules 1966,

Thismew
79 H

. , , ,
7 Thet my client submitted reply to the above cherges

\ : denying all the sllegations end charges found sgainst
'; him.

»

i

1 8, That in the memwhile the Rallwey Administretion referred

' qé i the matter to th_e Specl=l Follce Establishment Lucknow to
{ o k investigate and leunch the prosecution of my client on
e % | the basis of the cherge sheet framed sgainst him.
7)) ,)
A'&\‘,L:, 9¢ That the Specl:l folice Establishment submitted to the
Ty
é Rallwey sdministr:tion thet no prim= facle case appears
( to have been made out agelnst my client,

R
o

10 Thst the Rellway suthorities also sent the over-time
bills in dispute cont:ining edditions and alteretions to
the Government hendwriting expert at Calcutts and the
esperf hes submitted its report that the additions
snd slterations An the Overtime bills do not resemble
the hendwriting of my client,

11e Thet even then a Boerd of Enquiry was asppointed by the

seld A F.0. to enquire into the chargd framef sgelnst

my client. 3
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15,

16,

1%

18,

19.

20.

3 | %4 %"9%
That my client put in defence before the EeQs but even

then that wes disbelieved by the Board of Enquiry without

@y cogent reasonse.

That the Board of Enquiry without effording reasoneble
opportunity to my,_client‘ submitted its findlngs to the
seld A.P.0. mentioning thet the charge 1s proved sgeinst
my cliente’

Thet on_.the basls of the sald findings the D.S.ijNeRlys ,
then issued a show cause notice to my client on Nove 1C,
1971 that why my client should not be removed from

services

That the entire .depart:nental proceedings initiated
sgeinst my client ere void, sb initio, sgrinst the
prigciples of natural jJustice, &and 1n violation of the
Rules of Rellwey Estte Code on the following facts and

groundss

Thet my client never knowingly received the excess
payment of overtime bills mentioned in annexure II of the
cherge sheet nor he mede sdditions end alterations in

the overtime bills.

Thet the charges framed sgalnst my client ere wrong
end henge malafide.

s

That my client was deprived of a reasonable opportunity
of being heard end to defend himself by producing
evidence in rebuttel.

Th:t no Boerd of Enquiry was velidly constituted hence

- the entire proceedings by the Board of Imquiry are bed

in lewe

Thet the findings by the Board of Enquiry are perverse,

mslefide end not based on the evidence on records
| ceed
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28.
25
264
27
28,

=56
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That prosecution witnesses vwere exemined behind the back
of my client snd he wes not efforded sn opportunity to
cross-exsmine them =nd as such the defence of my client
has been highly prejudiced.

Thet the report; of the Government Iiandwriting Expert
Calcutte never disclosed anywhere thst my client mede any
additions end slterstions in the overtime bills, end
even then that repbrt has been read in evidence égad.nst
my client. |

That my client was even not supplied with coples of
certain documents despite his requests @d those documenta
have been relied upon by thé Bosrd of Enquiry.

—

That =fter 1nvest1gation of the matter by the SeFeEe y
Lucknow my client was reinstated end put to duty, but
he has not been peld full pay =md allowences from the

date of suspension to the date of reinststement.

That from the findings itself there is no iota of
evidence against my client, by whlich it can be inferred
that the charge ageinst him stands proved.

That the findings by the Board of Enquiry sre only

b}ased on a presumption. But s in fact, no presumption
cen be drawn znd nor a presumption of a fact cen be

a presumption of 1law.

Thset the findings of the Enquiry Officer are not only
vindictive apert from being melafide, but cleerly
relses a inference that the E.0. was highly blesed
egalnst my cli‘ent.'

That no cbgent reasons have been given by the Ee.Oe for

disbelieving the defence Of my eclient.

.0.5.
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' [ .29+ That in view of the facts narrated above, the entire
- depertmentsl proceedings initisted egalnst my client are
1llegal, mel afide =nd sgainst the principles of natursal

Justice and the findings are not based on the evidence

on recorde

(,‘: The informstion required by the Government under

Section 80 C.P.C. 1s ghven belows

(4) Neme of the plelntiff -
L | sri Roop Chsnd, II Firemen, Running Shed,Northern

Rellwey, Lucknow, resident of House NosF.Bloclk Noe

=
i

1/60, Rallwey Colony, Alambegh Gurdvera, I.ucknow.

(B) Cause of action. N -
The ceuse of action scerued to the Plaintiff,

when he was put under suspension, snd subsequently
" thereafter on each dey md laétly on 29th Nove. 1971

when the show ceuse mtice was received by hime

L

ot

a;fC:a if k;,,MjL
72
s MW%PM\G'

(C) Reliefs claimed;

‘% ('0 The plaintiff preys for the following relicfs:;=
=3 R
SIS - - |
< 4 (1) That the show cese notice dated Vig/3/SFE 68/1CS
J - ) o ;
ﬁ.ﬂo‘ - %- dated November 10, 1971 be withdrewn end the entire
ad° OE departmental proceedings be quashed.
J _J

1

(11) That the pleintiff be not removed from service
on the basis of thg ebove départmental proceedings and

show ecasuse notice.

'(111) That the plailntiff be peid full pay ed
ellowences for the period from the dste of suspension

to the date of reinstatement as stated abtove.

(Lv) That any other relief thet may be deemed fit

in the circumstences of the case.

eeeb
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Please take notice thet within a period of

two months next this notice 1is served upon you, if

" no complience of the notlice 15 made my client shall

teke such legel action szgainst you, es mzy be
edvised to him snd thus you shall be gaddled with
all the costse

) ' Yours felthfully,
Dateds ?r_th Dece 1971 :

( D.B. LULLA )
! ,{\dvoca,te.

copy to the Divisionel Superintendent, Northem Rallway,

Hezratg=nj, I;ucknow, for information.
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" The Divisional Superintendent, Y

Northern Railway,

LUCKNOW. )

— o aiww wwmt oGS - e, -

Tbrough Loco Foreman, Northern Railway, Lucknow.

Subject: -+ Departmental enquiry against sri Rup Chend, Fireman IT

; ‘ p Loco shed, Northern Railway, Lucknow, ’
S 'Ref: Meﬁo No. Vig/3/8PE/68/LCS, dated 13/2/1969.
Sir,
The applicant states as unders-
] ‘%;. That the appi-icent has been served with = charze
: niﬁ sheet with the Memorandum referred to abqve. |
o 2. That before the applicant éubmits written statement

of defence against the charges fremed, the applicant wants to

Y I

S
bd%.lltd§av~47f

Inspect and take extracts of the followirg official records:-

LQ

(a) Statements of witnesses including the applicant

as mentioned in Annexure IV and IIT of the charge..

sheet.

(b) Opinion of CHEQD Celcutta dated II/0/g9.

wnll
e Mc
Lo b

(c) 0.T. Rills as mentioned in Annexure TIII.

!
P
i

(d) Basis of the suspension and contemplation of the

hekd

(
y

N
4y
0}>CL

c N
2

bt

departmental procecdings against the applicant.

3. That the above documents and statements are very

relevant for the applicamt to submit written ststement of

defence.

The applicant,*fthefefore, requestrthat"he‘may be

\\ N

a2llowed access to the entire Qeqord, relating to the enguiry

] against the applicatn and to take extracts of the above documents ™
in the interests of justice., ¥ , '

Yours faithfully,

Dated(@.3.1969. /fgéff?ﬁk~’
Rup Chand (RUP CHAND) . - -
Block No. I-&CF, - Fireman IT under’
Behind Alambagh furdvara, Suppension Loco Shed,
Railway Colony, Northerm Railway,
L_'U__C_K__N"_Oﬁ_w_.‘ LUCKEDNOUW,
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/ *lﬁl t/ P * " Rule 9 of the Railway Servants (Discipline and Appeal) Rules, 1968 Standard Form No. 5 1
‘ i ' 0s Office -
, vovig—ffS/SPE/ﬁa/LCS ....... 1 .......... (Name of Railway1 g\drﬁ%nistration)
. t(‘{ /1,,. , . (Place of issue) Lucknow ......... dated... o .0 T
4 N .
‘ EMORANDU
< ' . M , . .M ) % _Roop Chand 2nd Fireman
~ The PresiAt/Railway Board/Undersigned proposé(s) to hold an inquiry against Shri....oovvven-s e S
under Rule 'Tf the Railway Servants (Discipline and Appeal) Rules, 1968. The substance of the imputation of

b

- shown for not making the request before the completion of the inquiry.

|_servant/an official of a Railway Trade Union (who satisfies the requirements of Rule 9 (9) of the Railway Servants

. within the period specified in para 5 or does not appear in person before the Ingriring Authority or otherwise fails or

. Encis. e, Signature,.l..sg(z—. S ..'S..'R.‘Ye?d'a V.o o
. Name and designation of Asst,'Péréoﬂ
= soon Chand. mpetent authority. / Officer /M. R

) X tefained wherever President or the Rai . otloa of the competent authorit is not applicabls,
R T e R S i
th applicable—See R ’ . ’
‘*Suifé’:‘s’;vii‘;“' to the Railway Servanf ule 16 (1) of the Railw

N- k2

misconduct of misbehaviour in respect of which the inquiry is proposed to be held is set out in the enclosed ~state-
ment of articles of charge (Annexure I). A statement of the imputations of misconduct or misbehaviour in support of
each article of charge is enclosed (Annexure II). A list of documents by which and a list of witnesses by whom, the
articles of charge are proposed to be sustained are also enclosed (Annexure III & IV).

2. Shri. Roop. Chand ... ishereby informed thatif he so desires, he can inspect and take extracts from the docu-

ments mentioned in the enclosed list of documents (Annexure TIT) at any time during office hours within T five days of

receipt of thigmemorandum. Ifhe desires to be given access to any other documents whichareinthe poss~ssion of railway
administr®._5 but not mentioned in the enclosed list of documents (Annexure IIT), he should give a notice to that effect
to the undirsigned/£General Manager. ...... U ....Railway within §ten days of the receipt of this memoran-
dum, indicating the relevance of the documents required by him for inspection. The disciplinary authority may refuse

permission to inspect all or any such documents as are, in its opinion, not relevant to the case or it would be against the

public interest or security of the State to allow access there to. He should complete inspection of addition of documents
within five days of their being made available. He will be permitted to take extracts from such of the additional documents
as he is permitted to inspect.

3. Shri. BSQP.Eh"%V.“.j. _..is informed that request for access to documents made at later stages of the inquiry |

will not be entertained unless sufficient cause is shown for the delay in making the request within the time limit specified
above and the circumstance shown clearly that the request could not have been made at an earlier stage. No request

for access to additional documents will be entertained after the completion of the inquiry unless sufficient cause is

4. Shri. Roop Chand . . is further informed that he may, if he so desires, take the assistance of any other railway

(Discipline and Appeal) Rules, 1968 and Note 1 and/or Note 2 thereunder as the case may be for inspecting the
documents and assisting him in presenting his case before the Inquiring Authority in the event of an oral inquiry be-
ing held. For this purpose, he should nominate one or more persons in order of preference. Before nominating the
assisting railway servant(s) or Rly. servant (s) or Railway Trade Union Official (s), Shri.. . yeeveeerveenn. should
obtain an undertaking from the nominee(s) that he (they) is/are willing to assist him during the disciplinary proceed-
ings. The undertaking should also contain the particulars of other case (s), if any, in which the nominee (s) had
already undertaken to assist andthe undertaking should be furnished to the undersigned/£General Manager
............. Railway alongwith the nomination.

5. shri..Roop Chand is hereby directed to submit to the undersigned (through General Manager.. ... ..
.............. Railway his immediate superior) a written statement of his defence (which should reach the said General
Manager/his immediate superior) within ten days of receipt of this memorandum, if he does not require to inspect any
documents for the preparation of his defence and within ten days after completion of inspection of document if the
desires to inspect documents, and aslo. -

(a) to state whether he wishes to be heard in person; and

(b) to furnish the names and addresses of the witnesses, if any whom he wishes to call in support of his defence;

and
**(¢) to furnish a list of documents, if any, which he wishes to produce in support of his defence.
6. Shri..Roop Chand is informed that an inquiry will be held only in respect of those articles of
tbarge as are not admitted. He should, therefore, specifically admit or deny each article of charge.
7. Shri.. Roop Chand {5 further informed that if he does not submit his written statement of defence

refuses to comply with the provisions of rule 9 of the Railway Servants (Discipline and Appeal) Rules, 1968 or the
orders/directions issued in pursuance of the said rule, the Inquiring Authority may hold the inquiry ex-parte.

8. The attention of Shri.. Roop Chand . isinvited to Rule 20 of the Railway Services (Conduct)
Rules 1968, under which no railway servant shall bring or attempt to bring any political or other influence to bear uporn

any superior authority to further his interests in respect of matters pertaining to his service under the Government. If}

any representation is received on hiscbehalf from another person in respect of any matter dealt with in these proceedings,
it will be presumed that Shri. Raop, ! hand ............ is aware of such a representation and that it has been made at his
instance and action will be taken against him for violation of Rule 20 of the Railway Services (Conduct) Rules, 1966.
9. 'The receipt of this Memorandum may be acknowledged.
*By order and in the-name of the President.
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ANNEXTURE I,
%

Statement of article of charge against A .”
Shri Roop Chand; 2nd Fireman, Lucknow, -

se0er

‘That the sgid Shri Roop Chand, while working s
as a fireman II in Loco Shed, N, Railway, during the periodA‘
from 1966 to 1967 failed to maintain absolute intggrity end

.devotion to duty and committed misconduct in as much gs he

knowlngly received excess peyment of overtime claims

amounting to B, 169.54,’_izs. 416.04, k. 108.59 ks, 249,75,

Rse 202,54,F5e 4004008, 360.28,2xm o 202.54,%,197,60, ,
Bse 209.95,%. 286,14, and K, 500,02 by causing alteration

in bills A8, N6, 64 E,0, T/4 dt. 12.4.67, AB.No, 49 E,0.1/5
Aty 85467, A,B.N0,70 E,0.T/5 dt. 16,5467, AB.N0.80 Es0.T45
dt, 1'6.5;67, A.BWNO, 45 E.0.T/6 dte 746,67, AB.No, 54
Ev0uTo/6 ate 746467, A.BoNOL78 Es0.To/5 dtel6.8.67, A.2.Now
217 E40.T+/5 dte 31,567, AB.N0.40 E,0.T./5 dt45.5.67,
ABN0,72 E«0.T./7 dt, 12,7.67, AB.No. 133 E.0.T./4 dt, .
1844467, AB.NO, 127 E.0.T+/8 dt, 21.3.67 respectively

in collusion with the Rly.Staff vhile he was not actually
entitled to receive the gaid.amounts and he thereby contravened

Rule No. 3 of Rly. Services Conduct Rules 1966, -

Sl

- " (8.5 Ru¥adev)
ﬂJkd‘A ' Asstt. Pergonnek Officer,
* N.Rly, Lucknow,

dew tod sarm

oA eei—

v // gat 3@d, sa=F
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- . ANNEXUREéii. t)ﬁ
N o statement of imputation of misconduct against
.f’ »(. shri Roop Chand, Gaireman 11, Tacknove
N goos
e’ | |
' ‘Shri Roop Chend was working as Fireman IT in Loco Shed,

M JR1y., Lucknovw, during the year 1965 to 1967 N

Y

Ee knowingly rechVed excess payments of overtime clalms
gmounting to Re169.54 'Bs.416..04, F5, 108459, R.249.75, ‘
R5.202 454, F5e200400, e 300,20, Bs.zof W54, B.197.50, R5e209.95,
%u286.14, R,500.,02, by causing alterations in b 1ls AaB. NO.

64 B.0To/4 ate 1244467, A.Bmo.495:.o.-z./5 dt +845467, A.B X0,
79 B.0.Te/5 dte 16.5.67y A:BaNOs 80 E.0.T,/5 dt.16.5:57)
. A.B.N, 45 E.0.2./6 dte 7 46467, ABN, 54 E.0.T./8% 6 ate 7 746 87
{,-/ AB.No. 78 E W0.T./5 dte 1645 67, AB.N0.217 E,0.T./5 dts
31,5467, A«B.NO4O E O.T./S dte 65667, AdBNOT EJ0.T./7
dt. 12.7.67, A.B.No.l33 £°0.T./4 t,18.4.67 and AB4N0,127
E 0.T./8 at, 21.8.67 in collusion with the Rallway staff fo?
the periods 1.3:67 o 3143.67, 1244467 10 24,4467, 641267
to 19412467, 14.2.%0 1343467, 18,765 to 14.8.65 1.5.t0
155,67, 3+1.65t0 1641465, 2345465 £0 19046+65,1¢3 t0 15,3457,

1.,6t0 15.6467, 5,12 tO 1,166 and 1.7 to 15.7. respectively,

| Actually ke was entitled to overtime claims for 151 hrs.
f)\- : 73 hrs.,108 hrs.,a41 hre £¢9227 hrs.,20 hrs., 78 hrs., 230 hrs,
P _33 hrs.,18.hrs.,173.hrs.,and 10 hrs., but he received payment
for 983 hrs., 487hES., 310 hrs., 4814Trs.,474 hrs.,442 hrs.,

458 JTs,.,477 hrs., 241 hrs., 239 hrs,, 465 hrs., and 531 hrs

respectively in respect of the aforesaid period.

He has thereby contravened rule No,3 of Railway Servl

//%% %?;///’Conduct Rules 1966; _ -
Mokd
u[ ekl ——

T 9‘6;& 8@.7




ANNEXURK Tii,

~

m
e 0

7T Lo 0M.D1is vesTing Ao, 64 0t. 12,4.67 its off1ce copr
P & Adj, /4 | | ‘

J Lo~ 79 dt. 16.5.67  <dom
~GO 80 dt, 16.5.67' «10>
=00 - 78 6t. 16,5,67 «G0m
‘ -do- 45 dt, 7,6,67  dow
,i/ 4 om 54 dt, 7.6.67 -do.;
«d0= 217 dt, 31.5.67 ;do-
do- 49 dt, 8,5.67 ~do-

: ~do- 127 dt. 21,8,67 4o |
«d0m 72 dt, 12,7.67 alongwith Adj.4
~do- 40 dt, 6,5,67 |
do- " 133 at, 18,4.67 °

in respect of Shri Room Chand II Fireman.*

2, General 164 for running staff fort he vear 1964-67,

3. C06 Register forthe mormkh of Jamuar~ 1967 to August 1967,

4. Opinion of the G.5.. ,D- Cal cutta No.DXC 174/68 dt, 11,9,68,
S. Specimen 8ignatu e of Shri Room Chand taken on blmk*sheets.

6. Statement of Shri Room Chand given before the Bnquirw
Committee composed of Shri M.GoAwasthi, A.D, 4,0 3 Northern

Rallwar,Lucknow and Shri D&v Raj, A.P.0.(II) D.3.07f1 ce
N.Railvav,Lucknow, _
AR
;L Ve, Y. '
Mol " Asstt, Persomnel Off1 cer,-

Northern Railway, ‘

| g o -Lugkm.w..'
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8.
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ANREXURE IV "L
b
LIST OF WITNESSES Aé

Shri B,L [Karamchandani, APO(11),N.Railway,Lucknow
now as APN(11),Moradabad,

Shri Dev Raj, APO(11),0s 0ffice,N,Railway,lLucknow,

Shri 8.M.Joshi, Divl,Personnel Inspector, Adj.Section,
D.5.0ffice,Lucknow Divl.Personnel Inspector, Delhi,

Shri S.8.Chatterje, Sr.Pay Clerk,0ffice of ocen,
NoRailway, Lucknow,

Chri D.S.Chatterje, Sr.Pay Clerk, Office of bcem,,
NeRailway, Lucknow,

Shri Pratap Singh, Clerk,Logo Shed, N.Railuay, Alambagh,
Lucknow,

Shri Sheo Charan Lal, Clerk, Loco Shed, Alambagh,
Lucknow,

Shri S.K.Gupta, G,.E.G.D, She21 of E,0.0ffice File, .

Sd/~

(S.S.R.Yadav),
Asstt, Personnel Officer,
Northern Ra{iway
Luckiow,
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”‘;NDRHNERN RAILWAY ;> -
4~JJQ;visional Supdt's Office

’ ‘jLucknou | ' Skg”

g

No.s Vig/a/SPE/68/LCS
Dated: November 10,,1971

MEMORANDUM

1. Shri Roop Chand, 11 Fireman, Running Shed, Northern Railuway,
Lucknow, is informed that the Officer appointed to enquire into
the charge against him has eulbbitted hies report. A copy of the
report of the Enquiry Officer 1s enclosed,

2, On careful coneiderstion of the enquiry report aforesaid

the undersigned agrees with the findings of the Enquiry Officer
and holds that the article of charge is proved. A copy of the
findings as recorded by the Disciplinary Authority is enclosed

as Annexure'A', The underaigned hae, therefore, provisionslly come
to the conclusion that Shri Roop Chand, II Fireman is not a fit
peraon to be eetained in service and so the undereigned proposes to
impose on him the penalty of rsmoval from service,

3. Shri Roop Chand is given an epportunity of meking a
representation against the penalty proposed but only on the

basis of evidence adduced during the enquiry. Any representation
which he may wish to make against the penalty proposed will be
considered by the undersigned. Such representation, if

any, should be made in writing and submitted so as to reach the
underaggned not later than 15 days from the date of receipt,

4, Receipt of the Memorandum should be acknowledged,

sd/~ .

(J.N.Guha) ,
Divl.Personnel Officer,
Northern Railway,Lucknouw,

_ BAs Copy of report

Cnquiry Officer{in 35 pages)

Findings of the
Disciplinary Authority - .
Annexure 'A'{0ne Page) /ﬁﬂ,éLﬁ; -

To

Shri Roop Chand : (//)l\___qﬂimﬁ :

II Fireman = %%1 /

Through $- Loco Foreman, | /L‘.?E‘Q-: e ‘.iﬁ’?‘""f‘-..jo

Nerthern Railway, Lucknow, ' L ITLIFF, Tavve
o

Pl ~

LA X
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ANNEXURE 'A% : )\

s

As ragards pra 5 of ths Findings, the amounts hava
been varified, In case of Bill Ex,P-22,tha ovartime Register
G~164 indicates that Shri Roop Chand, 11 Fireman worked over-
time for 9~'45" from 12,4,64 to 27,4,64, He has, therefore,
been given credit for working 10 hours, the amount for which
comes to Rs.7/20 paise, He actually received Rs,468/60 paisa,
After deducting an amount of Rs,7/20 peise, has correctly
been shown on the charge sheet,

Similarly, in cese of 811l Ex,P-23, the Overtime
‘RegisterG~164 indicates that Shri Roop Chand, 2nd Fireman
worked for 9'-22" houre during the period from 1,4,67 to
15.4,67. He hes, therefore, been given credit for working 9
hours, the amount for which comes to Rs,8/64 paise, He
sctually received Rs,509~76 paise. After deducting an amount
of Re.8/64 paise, the balance comes to Rs,501-12 paise, Thus
this amount has correctly been shown on the charge Sheet,

After considering the cese from sll aspects, I hold Shri
Roop Chand responsible for the charges framed ageinst him ae
he failed to maintain absolute intergrity and devotion to
duty and committed the misconduct and hereby contravened
Rule No.J of Reilway Servicee Conduct Rules 1966 and there-
fore, he should be served with s '8how Ceuse Notice! for
removel from service ",

Sds J.N.Guha

-

D.P.0.
/%711542 22,10,71
R . | "
' @\.(r g}"br/
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‘QiVI.uupdt%,OfI1ap T T S BN
( _pmquow, DmteQ ‘Murch, 10, 1973; __ _

- an. v1g/3/spzz./b8/x.cs c e g

] '. Lo . - . . s . . C ‘.-_ . . X f N o ) .. .l

~A

T Sri Roop Ghuna, B
' ;2nq,blrman. B N o N

N .Rly., Loco oheqa,_ o S o |
Luchaow. . . N

B — R ..' - - . . .

- - Through: Loco Fdrmanb LQcknow;

Ref: Th1¢ Oiiice show CdUse'Nwtice NO. fé/g/gpg/gg

. LCs dutma 10,11.71 and your lum+er Nos Nil duted - -

L1
\

‘;«(‘ . ‘ \gv v a .corio@, o A;'_
' hlnh reference o Xﬁur Lotter dubed lg.l W71 1m_resp0nsé't6 N
ST .. $his office srow chuse Notice.dated 1o 11 71, yecu sre hereby  /
. ioformed shst tue una¢r31gnad hss QAnsma fh@ fai}mwlqg orders:=
<t . T W uri Rﬂup Qnandl ﬁqontiﬂv dllﬂunvv uﬂcf Cse The
S | f period asked for 4o submit QK“lﬂﬂ“tJ”ﬂ to shodeauge
S _ ; Notice is over but ao bXJlﬂnmtltﬂ givens Obv1ou%]v he'
- S Lo . has none 1o give, He is held responsible fnr the ‘cherges
s . S, 49 iadicated in Annexuwm ‘ﬁ' @Hﬁim:ﬁq and removed farm.
I'V.t.\,(.:on_ :

-, . / -—

.

- You ar@.th@r@ﬂure r@mmvpd erv1c& Wth imme Tfa,ﬁ @ffect. -
Undfr kule 18 of R LTwav uewvnwh% Disczp?iq@ & &ppaal Rulnw,
‘1968, an appewsl against thac~orunrq ]1«% to the Divl, Supdt..
Luohnaw, yﬂ0v1¢ad - . ,

. / . . - Al N . !

- ey

o i) The. ayﬁeal is preferred within 45 ﬁjva from the date
SN on -which ywu~wwclv9 fhn owderg srily.
. L ) /
11) ‘I‘hn apvﬁal cothlnm 1o dlﬂre pgctful or improper
. ’ l‘ﬂngudgﬁ. . : [ B - .

e
]

‘Pladse dchqowigdge r@celyt of this lettér‘an tha £opm.
uu.b- J()and. . v - ) ..‘ - Ll
S .guney, R N e dar TR 1T}

. Il.}iv% PPx'bonnel Ofilce - - eigg,; % nergs /2]&7_./
UC‘. *HO"NI‘ ' R

DA/AS_5hove,. : >- A Gﬁt?@% oYIH

2 T &ckqnwledgem@nt - '
R aceived Rmmoval Notiges No, Vic/B/qu/QS/LGb d tedasese3e B2
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<(i ANNEXURE *A!
vy

J Charges againgt Sri Roop Chand, 2nd Fireman.

That the saidjS:i Roop Chand, while working as

a Fireman II in Loco Shed, Northern Bailway, during the period
from 1966 to 1967 failed to maintain absoluté integrity and
devotion to duty and committed lisconduét in as much as he
knowingly received excess payment of over time claims amounting
t0 £5.169454, ks.461.40, F. 283491, 1.428.09, Rs.388.68, ks.400,00,
Ba161.82, 2.391014, 5.288.95, &.227.05, %5.429.73, and Bs.501.12
by causing alteration in bills 4.B.No.64 EOT/4 dated 1244.67

4B No.49 E0/5 dated 8.5.67, 4B No.79 EOT/5 dated 16,5.67, &
4B Fo. 217 EOT/5 dated 31.5.67, 4B No.40 EOT/5 aated 645467,

4B No. 72 BOT/7 dated 12.7.67, AB No.133 EoT/s dated‘18.4.67,
and AB No.127 EOT/8 dated 21.8,67, respectively in collusiom
with the Railway Staff while he was not actually entitled to
receive the said amounts and hethereby contravened Rule 3 of

Bailway Servants Conduct Rules, 1966.

s4/~

A4 /4.B.N080 EOT/5 dated 16.5.67 (J.N. Guha)
AB No45:0T/6 dated 7.6.67 Divl. Persomnel Officer,

Aj NO\’78 .EDT/S dated 16,5,67.

N\

Lucknow.

Y -
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‘. .5 T THE COMRT OF CIVIL JUDGE.,MALIHABAD,LUCKNGH-
’f—' A o o T . . B S

A ! <

’ BOOp Chand, . ¢ o_:,{'g*.-g $e00 @ .+ - | Plain‘b iffo -

s ' . . yersus

Mg . P 0
. . EEPEEES AT S I vy oda R TSI SN
A f,_“, ‘,,v".ﬂ Tad ‘l.’{" s . 5

‘i R ‘wt Union of Indiaf and-others iie pefendants.

g  R.GeNOe, 24 of 1981
Fixed for 16.12.81

‘The plaintiff rapplicant above named begs to state

as under.:

I ' 1e. That in the above neted case the applicant was.
permitted to file papers by 4th December,1981 but £k
since the entire documents could not be availed the

S ' the same wére not filed on the same date.

2, That.ﬁow since the documents have been gvailed

the same may‘be_pérmithed to be filed .. :;J

3. That thé documents soughbt to be filed are
hecessary far the disposal of the Easem

¥

the delay in fiding

C -

It is therefare prayéd that

'thé,documents may kihdly be’ condenede.

“

%~,; .;". o —

Dated: Iucknow:" .’  coun-sel 'for the plaintiff.
'~ December 10,1981% . .

.
4
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MEMORGANDUM.

_ ’ Fireman,Lucknow

shri _Roop Chand 2nd / is hereby informed that it is proposed
to hold an enquiry against him under Rules 9 & 10 of the Railway
Servants (Divcipline and Appeal)Rule, 1968, The substance of the impu~
tations of misconduct cr misbehaviour in respect of whiczlthe enquiry
is proposed to ‘be held in set out in the enclosed statement of articles of
ﬁharge(Annexure-I). .The statement of imputations of miétonduct or

isbehavicur in sug, ort of each articlee of charge is enclosed

‘(Annexure «11)s 4 list of doauments by which and a list of witnesses
by whom the articles of charge are propcsed to be sustained are also
enclosed, : -

A% t Fx '
. " KRN . f
" ii,\,(,.’. "‘1 ( co . ) {4
& - M . ¢ 4 ! X . . <
SR /' L - REGISTLRED A/D. 7 j
N %7 - NORTHERN RAILNAY " //7
/f Co e , T Divis1ona1 Supdt.'s Office, .
y @Jm VE8g/3/SPE/68/LCS Lucknow, dated /9{ / 5 1968,
13 4 e B

K\?/ Shri Roop Chﬂg_(_i is hereby informed thet if he so

de51res, he can inspect and take extracts fromtie documents mentioned
in/ the enclosed list of idocuments (Annexure~I111) , at any time

7 durin;, office hcurs within(_§ days *) of reccipt of this Memorandum.

, 1f he desires to be givén-access to any other documents, which are in
ZV, the possession of the Administration, he should submit to the undersigned
Y. a nctice to that effect within ® of receizt of the Memorandum,
indicating the relevanc. of the documents required by him for inspectione
# hccess will oe given only to such cf the additional documents considered
relevant to the case; he will not be permitted to inspect any documents
if it is coasidered that it is agninst the public interest or security
of the State tu give him such access. He should complete inspection
-~ - . of the addftticnal documents within 5 day$d ef itheir being made available,
He will be permitted to.take cxtracts from such of the additicnal
docuements as he is permltted to inSpect.

3. Shri Boop Chand . 1is informed that the request
; . for access to documents made at the later stages cf the enquiry.
..‘ will not be entertained unless sufficient’ cause -is shown for the
\ delay in making the request within the time limit specified above
;and the circumstances show elearly that the request could not hav
been made at an earlier stage: No request for access to additionel
documents will be entertained after the completion of the enqhéry
'f unless sufficient cause is shown for not makinr the request before
/’ the completion of the enquiry..

. .,/ 4. Shri ' ROOP Chanda : _ is fhrther informed that hec may,
" 74f. he so desires, take the assistance of another Railway servant.

c "who satisfies the requirements of Rule 9(9) of the Ruilway Servants‘f,

' (Discipline and Appeal) Rules, %868, for inspecting the documents and .

; assisting him in presenting his case before the enquiring Authority

' in the event of an oral enquiry being held., " Fot this purpose, he

i should nominate ‘one or more perscns in order of’ preference. Before
#ominating the -assistant -Railway servant, .Shri Roop C

should obtain an undertaking from’ the nomineeés) tbat he(they)de(are)
. ) . . K ssee PeteCs

O



Y ﬂuﬂlﬁuu Im TH O CAGY OF SEAL ROOP GﬁAﬁD
<y Lhaﬁiﬂ”

HDES: br, 15,9.70 *

,i»ﬂﬂsenuhmﬁa e A &
oo .

rehern Ra%luay, . ) -
! 7. { ?mm nrruenﬁ in tha BEnguiry)

You are hereby pragzented with the folloving charges:-

N

#Trat the <ald ghri ﬁéép Chand, while working as a
\ Fiveman 11 4n Loco Shedy ﬂort%avﬁ Agilvay, during the nerlod
! from 1966 to 1987 fatled to maintain absolute integrity and
| devotisn to Auty and commit wd miscondwet in ag mucn &8 he

knowi n%zf rewasve& CXeass navmcﬂf nf nvwrtime cjaimv

i

@nnuntinw bo %, 169,54, k. 451,40, B 283,91¢%, ﬂ?&,@@,

il}

33%;68’ R}‘ iﬁ:},.{}‘"}’ ﬁ*}\q 351*92"‘ ?:u @1&13& ?Lfm 4'28'9‘39

Mo 887,05y e A22,73 and M. 511,17 by oauning olieration in

‘bills a,d; Mo, 64 T.0,7./4 dated 182-4-67, .B. Ko. 49 LQG.;./a .
dated 8567, .0, To. 79 C.0.T./5 dated 16-5.67, A.5, ﬁe@_SG
%.0,7./5 @aﬁ@a'lemswﬁy,‘a,agﬁo.-4§ D.0.7./6 dated 7-7 <67,
lacm, ﬁ@m'ﬁé %,0,T./6 dated 7-6-67, AP.No. 78 "*bgTi/S datod
16-8.47, A.3,217 .0 T./5;2t. 31;5m6?, 1;%. No, 40y 5.0.7./5
dated 6-5.C7, L.B.llo, 72 £.0.7./7 dated 12-7-67, A.3,¥0,133

Y

J0.T./4 dt, 18-1.67, and A,3.10,127 m.e.w,/s dated 21-3-67

nsmﬂct*vaiv in eaglﬂwiaa a1tn the Tallway staff vhiip he vas

Y p—

m't actuzlly entitled te z"m‘:c‘:«'? Ve tbes snid amounts ';nf* ‘ne ther eby

cﬂnt"avanfc Tla lomﬁ of Raélmty Servonts Conduct fules, 19667

5 Qs | ﬁa you aecepﬁ the above oharges? o
ESME . . o ) [4 %(—? . Y
s . ) 7 . A uks

o | o é? *ﬁf‘ﬁf‘gﬁ?

ASS, T deny the above charges, ﬁ? /%%Qévvdﬂ
. o ‘ <8 &

( Raop Thand)
Defandant
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7 R iry Proceedingg in case of gh. Roop Chgnd 2nd Piramgn
- ?&rgem Eiﬂ.iﬁ, Lucknow.

Statement of sh. Dev Raj, NDLSs Dt. 15.9.70.
APO, Northern Railway, DS Office, %\\g\
Lucknow. PW-1.
1. I shall speak the truth.
2 ,"2. At the out-set the following documents are exhibited as
under;-
Bx.P~1l. Original Over Time Bill ( Paid voucher ) bearing A.B.
. No. 64 dated 12.4.67 in favour of sh. Roop Chand 2nd
‘* Fircman ( One sheet ).

v /BX.P-Q. Office copy of Over Time Bill ( Pail Voucher ) bsaring
' A.B. No. 64 dt. 12,4.97 ( of BEx.P=1) one sheet,
\(" Bx,P=-3. Over time Clalm ( Adj -4) -office copy- of Sh.Roop Chand
e 2nd Fireman of L® LKO for the period 1.3 to 15.3. and
" 16.3. to 31.3.67 in connection with Ex.P-1, (One sheet ).
Ex.P-4, Original Over Time Bill ( Pald Voueher ) bearing
A«B.No. 79 dated 16.5,67 in favour of sh. Roop Chand
2nd Fireman ( One sheet ).

Ex.P-5. Over Time Claim ( 4 DJ«4) -office copy- of §h. Roop €Chand

2nd Pireman of LF LKO for the period 6.12. to 19.12,64.
(One sheet ).

Bx.P-6. Officer copy of Ex,P-4 ( one sheet ).

Bx.P=7. Original Over Tiuwe 3ill ( Pald Voucher ) bearing A.B,
No. 80 dated 15.5.67 in favour of Sh. Roop Chand 2nd
Fireman ( One sheet ).

Bx.P-8. O0ffice copy of Ex.¥=7. ( One zheet ).

(
Bx.P-9, Over Time claim (Adj-4) -office copy- of Sh. Roop Ghand
2nd Pireman of LF LKO for the period 8.11.64 to S5.12.04¢
( One sheet ).

Ex.P-10. Original Over Time Bill ( Paid Voueher ) bearing AB No.

78 dated 16.5,67 in favour of Sh. Roop Chznd 2nd Pireman
( One sheet ),

. BX.P-11l. 0Office copy of Ex.P-10. ( One sheet ).

* " B&/P-12., Over Time claim ( ADJ-4p- office copy of Sh. Roop Chand =
2nd Fireman for the perlod 3.1.65 to 16.1.65 ( One sheet), "

L T—

Ak
%‘2\ - contd- 2, ' :

I / /f‘/‘/é oo
_ y
b/



mizi P13

o Peld,

RST L _ .
o for the period 18,7 t@;};éi;&ﬁ'iﬁ. { One sheet )o

g, P16,

Ex.P=17, _ n (-4 - cop] _
_for tae period 1eHe67 to 3lsGe67:( ime sheet }e

0ff100 Gopy Of ExePel16 ( One sheet. )y

BXaPeld,

ExsPe0y

.Ex}zkah
RN
ﬁa?mﬁa
EXPelly
Ex, -;?"*25‘;
l’:x;p.—as.
X, PaB7e

@gi?‘%’w

il

w5, Pa2l,

&i?"m.

A7

X
e

éﬁg‘t‘ Hand top esvner fornd

. stafl {
27"3;,6& wn‘ggﬁ %3* i to g?n : : Nt

Relevant SH, 9 of Registor as detailed vide goi’" 29,

 HDLGH Dby 16,9470,

\ézigiﬂai over time A1l ( Puld vousher ) boariug AB Ho.
- 46 doted 7,6.87 'in favour §h. Roop Chand. { One shaet ).

' % ahaa‘i: )b

2 c0py Of ExaPeldy

over Time claim { ADS 4) woffice copy - Of 8h.foop Chand

Original Over Time WLIl ( Paid Vouchsr ) beariag Hoe AB

- 58 dated 7.0.67 in favour of ghri Boop Chand ( One shest)

Ozer Time claim { 40=4) -0ffice opy = 6f Sii Roop Chand

Original Over Time il { Peld Voueher ) besring fos |
4B 217 dsted 31,5,67 in favour of Bh, Roop Chand (One shast

Office eopy of Ex.P-19,

ﬁﬁ'em‘ Time claim (ADJ=4)~cfflce copy ) of &Emﬁap Chand
for the period 23,5.66 to 1964855 ( One shaot j -

Original Over Time R{11 ( Paid Voucher) bearing 43 Now

49 dated B45.67 in favour of Sh.Roop Chsnd ( ohe sheet ).

Original Over Time Ll (Paid Voucher) bearing AB o
127 dated 21.8,67 in favour of gh, ReopChend(One sheet)s

Originel Over Time Bill ( Patd Voucher) besring AB Nos
72 at. 12,7.67 in Tavour of Bh.Roop Chend( One shest ).

Over Fme cluin (ADJ-4)-0fflce copye of Sh-Roop Chand

for the period 1.6,67 ”ﬁa 15,6267, One sheet }.

Over Iime (origiusl) billepaid vouchers bearing AB Nos 40
dated 845,67 in favour of SheRo0p ﬁ?&{}.ﬁﬁi One gheet )

"-gmgmal Over Time 811 (Paid ?ﬁué,ﬁn\aﬁ?} boaring AB No. 133

dated 15,4,67 An favour of Sh.Roop Cimnd ( One shest).

Relevant S.ic. 99 of Genersl 164 Registes for the
running staff (Flremen) of Lucknow Shed for the period
15, 2.4 to 14,3.64 cont g, SNg. 1 toO 1@6. o

Relevant 5.No. 8 of Ceneral 164 Register of the running
Firemen) of Lucknow shed {or <the reriod 12,4.64 %o

A

e g

-k



EX, Pp3l, |
Eﬁsi’*ﬁﬂs '7
Wu?»g@ Q
Be,pass,

Exs?gaﬁu

- sbalf of fucknow Shed for the period 56 12465

MBx. P,
SEx¢p=40s

WX, ety

E{ﬁ%ﬁg
.. #

-

82

contys GNg, 1 86 138, ?

CHDLSH Dty 16.9.70s

‘Relevant $.Ho.. 102 of Gencral 184 Reglatar for the
ranning gtaff { Piramen) of Lucknow Division for the

poriod 3,164 to 5,12.64 contg. SHss 1 to W0Bs

Relovant S.¥o. 108 of General 164 Heglster for the
uaaing sbaff { Plranen) of iuecknow Shed for the psriod
% U0 241465 concg,. SNoos 160 s

&elwmﬁ S.flo. 121 5f Gensral 1164 Reglster for the o
ruaing stal? { Mremen) of Lucknow Shed for the peried

Bs1a05 te 30,1465 contg. SHse 1 to 127 . |
‘Relovant SK 109 of Gemsrsl 164 Register for the sunning

staff of Ludmov Shed for the period 23,5,65 to 1946,05

. conbg.BHae 1 to 1274

Relevant SH 104 ~_é,t: Ganaral 164 ‘R@ﬁi‘ﬁkﬁt‘ for the runnin;
ataffl of Lucknow Shed for the period 18,765 to '14@8;65

o contd. -SF8. 1t 122,

Relevant SH 100 of General 164 Reglater for the runoing
% 1s1.66

Relevent 2N, 17 of General 164 Register for the running

- abaff of Ludknow shed for tho perfod 1.1.67 to 28,1,67
eontg. SHee 1 to 116 o . _

‘Relevant 51,17 of Goneral 164 Resliter for bthe --mnnmg

etaff of Lucknow Shed for the perlod 29.1.67 to 26.2.
eontgs Elss 1 to 118, . - |

Relovant S 17 of Genorel 164 Reglster for the running
staff of Lugknoy Shed for the pariod 2642.67 t0 31e3.67

0onbg. 588, 1 %0 1Bl

37

Relevant §.8o, 17-0f Genersl 164 Register for the runting

staff of Ludknow Shed for the perfod 14,67 to 20e4.67
contg Siigy 1 to 119, o - a

Relevant 5% 17 of Genersl 164 Register for the running

Bﬁnﬁg. 88, 1 to 1i7.

Televant z%ﬁl?bf_fsmarai 154 Begister for the running
£taf? of Lucknow S2ed for the poricd 1i6.87 %o M.6,67
contg SHes 1 o 118, : S

Bl of Ludknow 5hed £or tha period 1.5.07 0 81.5.67

Relevant G 17 of Genersl 16¢ Reglster fer ths running

svalf of Lucknow Shed for the period 1.7.67 te 31.7.67
eontgs 5lss 1 to 116, S fon
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B, PedB,

XoPub2e

n:g‘i"“«-ﬁi}.z:’ ﬁwe&mm wim&gg ol E:uin Pmp uhan& 2nd mﬁaman max-ked
S a8 s~9 ( One gheet )» .

<. PeGls

N 5""55&

_ Fﬁ-%s "

=\ .

B/

#

- dated 1&09055 ( Gs;a sheet )

ls;;wimefm writd ings of snri
- mar%wﬂ a8 §-1 ﬁum

6z, Ped€s

-ngmm wrztiuga of
 warked gy fw& i

BxeP=49, . fosciuen writings or it Roop zmn:% m.mm z:zaz*kad,

o as BB { One gkmat e
EX. P804
LT ae 3.6

3 Specimen writings of . ta.

A ﬁa &3 DE, lﬁﬁgo ﬁ?l

R Asstt, |
ﬁ'rigiaal {a;:inicn of the/GEQL Cal mtm vicla m.n@cf'w&lﬁa

Ra%%p mmnﬁ, 2nd mrman
k fine ﬂh%‘ﬁ }a -

Spmmen wvifsmga of shri &9913 fiﬁiam, 2!1& Fimaan
urkeci B8 Bl .( Gne ahaeﬁ ¥y

ﬁpaeimn writ...aga of ghpd ﬁa@p .Qiszi, 'and fi?imnan
{&nesheet) . - o

&i&@i %wozz @M&m Znd Pirenan
dne meaﬁ Jo o .

S;aeaiman wzris:m?p m &wi map manﬁ ﬁmi i?immm mmzed
One shest }. S .

fpecizen writmgs of &h?i Q@ap {:hami Ea(i Eﬁmm&n maz"kaﬁ

ns s-? (. one sheet }o

Raap f:h’am 2nd ﬁ‘ir&zm mmka& |
88 8«8 (. One shest ). |

Speaimm wrifsings ol shrl R:mp mané m:x é‘irmw marked_' L
28 5-10 One shest)s. o |

Rel.avant &7 3 of S0=5 aeglatar for ha asmth of Ayrﬂ.,ﬁ?
eontg. SHs. 1 to 32» t{ two mri:iana}. -

Relevant o, 6 of ca-ﬁ Register for the asaonta af april,ﬁ?
wntg.;s&s «1'to 12 ( in two pordlons). o

Relovant B%. .3 of C0<6 !iaglzatﬁr fou
wn‘tag. Bl 1 to 12 ( two ﬂorﬁiong).

aelwam S8R 6 m cﬁ-s Registet for the monti of mﬁ,&‘?
f:ant;g,ms. 1 to 22 ( two portions) .

ma m@nth' of Ma‘mé’?'

-Kielevemt ﬁﬂa 0 of %.6 ’iega.st:er for ‘the maratﬁ t;i‘

Re,y,S‘? contge SNse 1 to m { two pertions).

Tl s

L /' : ) '
. P »,. . o . ""?‘"'
M el T

‘.
R i



ﬂb]’.ﬁ: D:‘:. 15.90‘?0;

‘ B@ievant; E:u 3 of Ce-mﬁ J&gismr for ﬁ%w uﬁﬂth af‘ June,ﬁ?

mm,gg Sige 1 Eu ( W::& p@rt.ims‘é

Relsvent 5H 5 of 0-6 Rosdster for the mnth ar S‘%me,ﬁ?
wontge 5. 1% 10 ¢ tm portionsje .

. Relevant 5§ & aaf €0 6 Reglater for whe man‘m uf m:y,é‘f
S oantp. 335. 1 2:#) a0 ( tm p@rt&una).

BXoPe3 , ?w.evan?; ¥, 6 of m-a Rngis’&ar for tne maath

- of Aigasty67 contg. SHs. 1 to 32 ¢Est portion belongs

to ghe i&mgwm mn and- Qmi mrtzim belcnga % sh.m«yp

G&M} &

Relevent g 6 ( 2nd Qar%m:i 5 bmng ko m Ho05 Cnang

T of 006 Ragistsr for the mﬁ@h m’ august,x%? aantg. ,
»333' 1 to ma e .

fﬁtatm':t of sm Roop. chand ‘:md ?imaam s/a She Bhag

Chand reeorded in the faaet ?indin Enquiry conducted

. by AP0 I sud ADAD of Lucknow mvmiﬁn in eight shests

e YOUr Of

avallable at 34, €0 to 67 m tha mqum aepert ﬁlﬁ
eantg. sﬁm 1 tﬁimh E

The overt &ﬁ&f’bmﬁﬁg 45 Ko, 127" ﬁmxs «éatad ‘81«-8-6? ia
ghrd Roop Chand, 11a6d Firaman m@ ‘was signed by me. There

EES 00 erzsurer o addit ions, a}.t:amtion mﬁer writmgg at tim

-_mg the

bin ¥as sigﬁeﬁ by nes
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1s allowed to do so by the next date if he so deslres.

© and bis Helper on the next date wnich is fixed on 30.9.70.

Roop Chand 2nd Firem
{ ordersheet )
4 %}\
\

Dt. 36.9.70s : | ’
' ghri Roop Chand, 2nd Fireman, Lucknow (Defendant ) 5 two
pWs 5/gh. Dev Raj, APO and B.M.Joghl, CPI are present, His .

Defence Helper gshri H.S.Lal has since withdrawn his consent «
Accordingly DeSe, LKO was advised vide this office telegram Ho.Vig/3/
SP B/63/1,05/D22/P328/ K0 dated 10.9.70 to ask the dsfendant to |
noninate snother helper and to attend enquiry on 15.9.70 along

pDefendant has not nominated another helper so far., He

. ‘Meanwhile the charges have been presented to him and on
his denial of the same voluntary statement of Sh. Dev Raj (PW-1)
has been recorded and relied upon documents have been exhibited. (
Hig eross examinatlon will, however, be done by the defendant

. ’.4;;6743£¢LM9 | '{ZQEQAA \fi
o - Eo., {

o Defendant present. His helper has not turned up being
under examination of DHO/IKO for vision test. P.Ws 8/Shri B M.Jos)
and Dev Raj present. Voluntary statement of Shri BM. Joshl
recorded in presence of the defendant. The examination of P.JWs
will be conducted on the next sitting in presence of his Helper.
Procecedings of the enquiry conducted on date were explained to the
defendant in vernacular. Next date is fized for 15.10,70.

l"l\{é/é o E%%? R

-/

g/, Dev Raj PWel, S.K.Chatterji Pu-2, hiv Charan’/
Lal PW-3, Partap Singh PW~4 examined in presence of Defendan
and his Helper Sh. A.K.Chatterji Driver. K

2., B/sh. shiv Charen Lal and Partap Singh who were present
“4n this office on 14.10.70 in connection with enquiry sgalnst
Sh. R.K.8inha were detained for today as they were slso cited.
ag prosecution witnesses against gh. Roop Chand whose enquiry.
fixed for today. Next sitting is fixed for 6e11.70. :

| .sté%/ 7 S4
. o Loeom 7 Koy
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‘*gm 2 A mwm SALNST HRY KDL A zsp CHUtD, 20D mrgg%zmg
| !:b ) | ?M o ' N X %‘{
utﬁ*eﬂﬂnt of’hri E. %,«Eaahi C ﬁﬂ? BT« 30.8.70

D. ,I,/ Ba*&é Fenrae, Naw Delhi, S T

”mrvie@ - ﬁbvut 29 years o :
lge - Ahamh 80 yearq : et

N O AN
1.0 “ I rhiﬁ) q’qéa}p ”ﬁﬁ tmth; . ;;;‘:5 t:‘:-';V

B . .3 worked as D7 o on E%G dlv$ sfon fr&m 1958 to 1968,
& Traund aasa ecame to notice i the month of Agtust!1967 when
- Accounts Party was inshecting the sccourits of § & cashisr,
I was g*ﬂoin*ed as a Pret Finding O0fficial along with one Shrd
Se he Aggorwel , Sodliccountant of DA Office, Wo staphted enguiry
Put in the naaﬁw WA Lore war Interveatdon from the DAl
m'aéi she c‘immtﬁré not to. resord the statement of the Casusl
ah@nr Khalasi vho vas ﬁeﬁutﬁd hy the -Accounts anthorities ¢o
wavk us & Clerk on the neant of CO.8 Clerk, iﬁce I refused to
heve ay intorvantion either from the 14D or the D70 in the
eourse of Faet Pindins Pnquiry as soch interven tions tentarounts
£5 nrejudice the encuiring authority,” Pirst of all anly
one waid voucher was fetected and it ‘was in fayour of Shri
S¢ W, Tigen amounting to.%, 63 .snd szoms palsa, . Lwté%@n some
more hills were Brougnt. after traéing frop the -ald wo
ard. those wore alsa %andg§/6vyw © The Fact'Pinding Fndii s
. thed é&ﬁ&iﬂ%@ﬁ in ¢ gazetted lovel and it was enndusted by the 3
APDSIT . and ADAD, . An repards protedurs I have explalned the i
detalls in my statement recorded in the donrse of Fa»t fnding:
Enguiry wvhe ein I have guoted certein roles after consulting
the books of mﬁﬂﬂuﬁ?s ond recutive fuirhankky mepartments, ;
Qvertire gapév for wiich office coples of the bills, office
coniee of the gu-sorting ‘hill, boon Book ete, took by the
Aecounts fn & hasmhazmra wan ﬂwr without giving any Pecelnt
or tading inventory thereof Bafors toking the records in
the eustody, But the hee-unts au%har*tis during the course
cwhent T wos condee ting the ot Pinding Brguiry never sroduced |
the overtime vouchers for necsssary abecks whereas aceording f
{

ta the ruales no overtime hill ean be pibs aﬁ withaut sus wording
_yoneher, There are definite and eategorieal instructions on |
the anublsact a eopy of vhich has ﬁlraaéy hean given during the
tponree of my statement in ease of Shri S, N, Higan, My statement
in tha Fast Finding Enguirr was rﬁcardeé, nearly three years
baek 1.e, vary near to the date of incidencs when everything
- was fras% Yo ny mémnry, ‘ ‘

. 3. T have gqeen TN, Pa1,2 and 3« Ahecording to Ex,P-3 Shri
NBoop Chand was entitled to the nayment of overtimé for

zsxh?g, ﬁiﬁs 148hrs, This Ex,P=3 office copy of ndi-4, The
aﬁaunt sf the D1l was b, 14?.98 as per of fice covy of ‘the bill

]?;*?' <9

el
(j;;§$

rs.'

A f,g}.
=




' - g‘qwﬂ' o

D¢ AR BROTIRY s AMNAR CHEL ROOP OHAND, 2HD | LK
g%&tmlgrit ﬁ{” a?ﬁii Bt ‘z‘{gﬂ S‘j‘ghi {P.‘ t‘!ﬁ ﬁj) ) @@?ﬁﬁiﬂmed f‘mm ?t@pﬁggﬁ
| NDLB DT, 0.,9.70

: i.¢%¢ Em?u‘a ﬁﬂé fren the g;w:.iﬁ Yﬁ'&‘@h_iﬂ?.ﬁ 18 ﬁ-ﬁﬁbﬁ@f’%& that
Me 017082 hinve bren paid t> him, The bill bears corrections/
orar.-yritings and afditions ete, The iInfocoment of the
- bill hns heen signed by the Or. dcawunbant for the Accounts
Officer. In the added noriod, 172 to £5-5.67 it hese s
. shown that be cared evertime for 173 hrs, whersns in the
total perlot tobal howrs vorks to 336 hrs, oot of vhich

1 108 heg, work could be Lt withat sayecut of any overtine,

1f he is ngld further ovartins €or 193 hrg, it nasns that
ot of 823 Wre, ot thd nerind he hed only aveiled rest for
S5 hrse in the entire phriod of 14 dayo which Ls Bunmnly
not poseible, Wo swonorting woucher has beon Trnighed by
the fectaats on the authoritr of which tha elelt vas prsged
the focsunts, ‘

gr I heve aoon Dn,Ped, & nof § and find thnt gecorind to
Exe -8 he var @m%1t1@§_¥0 the nevment of overtipe for

308 hra, nd the carbon fopy of the BALT wi 2, Bx.Peb indlentes
tiut the Bill was ovly for %, B86,3% vhorens the nadd voucher
vize Bx,Pwd indipztes thet the navpent as bean made for
33# 283691? to himn 7 ?m& }}32}; ﬁl;*@ ’Q?ﬁ‘i‘ﬂ’ ¢ é’i{:* tﬁ s iaﬁﬁ 16
altorationg in Al%ferent hands nnd dnke, The supporting
vgmahﬂﬁahﬁﬂ not baen proticed by the accounts in Phls eese
also, . o , |

Se I havs fesn Rx.P-7 to Pe27 whieh ars ard~Inalis overtine

bltls dn fevoup of Shrd flesy Chend,” T havé seen lg,pe?

to L2, Pe27 md T notize that almos’s in ali sald voughors

thare have bsen eresetions, additions, sitorptiows and

erasing ele. vheroas the supporting veuchers of which the

| Accomnts ia the enzfodisn had not baca Purnished by tho

= Aoesmiy Authoritios for tha fand Cinling snguivy a7 the

Dizeipiinary snquiry %o nwrive at tho eowelusion eorrectly .

2o glve the naturel sustice ¢ the eaplayoes md find out
the the faet, In $his ease 1 vouid partieularly polint out
that up 7.5,63, the payments of cver time %5 bhe rumning
etofs wero Médns msdo on the ba gis of the vags period
for the entire month whetoas while meiilng additions in the
paid wouchsrs thin feet has lost site of By the defoulters.
oy i Swrbhor polnted out Lhat tho perisd Crom 6.5,52 to
210,62 ma 22,562 o 3 083 Bng bogn GhoW i LoPud
ang P-2%¢ In Ix,P-4 only 211 hours have baen shown for the
peried from 6,9,82 4o 10,10,68 vhereny ir Fig,Pe92, tho overe
time has besn shown to by extnad fer honrs 380 ontv for the

© periofd IPom 6,0,62 to 3, 10,62 vhich e7idently shouws that

. the 2d@4tione Tad bees mode with o motive 56 Apaw more

mouat vithout even concioring an to vhat perdod of the

over time and hoy wuch Mours of over hive can be puid,

R é‘.‘.z:lgg_' imﬂ V{“J Mﬁg«m ssvrym

-
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v PROCHEDINGS IN TASE OF I ROOP CHAND ERD FIREMA

N - §<§(

TN

Statenent of Shri Dev Ra) ﬁﬁﬁ{?ﬁl )_é%%gay- ?#nm‘paga 10,6

\ 2t
v
4, Te 12 corraet that there vereino additions snd alterations

in overtime 5411 hegring mw AR Yo,107 ¥OT/8 deted 21,7.67 vhile
1t yos signed BY ma . The n'ditions and glterptions were made at
1ater ztagt. ‘ : - o : ,

Ba ¥hile the frmd

- Bact Pinding Tnend

of Tucknow Division won formed.

stntemant of Shril

avry Angp Chand before e Faet Pindging n

. altérations &Nd
T a2t ates
“w¥ tme Acsovmte Offles, 211 the hil
inding Tnouiry Com-ittes -
snd one by ons, In hiz ste’ement /

used to make 64

]

g L

o Wy

e sdnlit iy that

itian

i
g sinnm, Lotk |
LeY AR tHe oustady-of the Fact i
wETE sh@wzdt@ hei Rosp Ch

" Hre b

g .

Y

in. overtime bills came to light ¢ & 4 -
ry Conuittee eomprising of APO.IT and and
hat BEmauiry Commitiee taok ’

Roop Chand ¢ 2nd Pireman which is Fx, 64,

rsld Yo hin um

T stated that 7'27

A

%6 him by Sh

{n large number of bllls the sadd FIongmd

altaratisng were mane byﬁﬁ&m“imwhﬁayawn*ﬁﬁﬁﬂwfffiﬁg. He als l

-

etated that he uged to make -dditions and nlterations in thei-
i ‘8inha and e pori-he has <tarted sbout o
Me slso atated thaet sone of the acaitions .
R,X, S4nha, Ohri Reop Chand further admltted
that he used to colleel svertine siaimg Crom the Dealine Clerk In

|

~“tney 4id not deny

nousa of “hri R.E.
6~ 7 months past,
were nade by 3hri

Loco Shed,LXO and
"his Exxx goes 1o

deliver the same in

pdjSection of D.8. Gffice.

indieste that he Bhed fail knovledge of the
gpaunts due to.him, It olsd cane to 1ight before the Favl

Minding Enquiry Comuitiee £ 3t some of the overtime claims
repared in the name of Shri 3nep Chand were

-4 Torms bove the signatores of the Loco~Foremal
conearned/wers also exanined by the Fact Finding Conrittee and

i.e, Adi=4 forms ¢
forged, These 48]

was-aerinite hand

clning vrepkred in Wiy nigme dnd A :
L pPrice/Lucknoy,  Inothe Peot Pindin

ay dwetion of a1
commit e none is

of defonce counsel in the Fast Pinding Committee

not arise,

Pret Finding ¥ngul
alterat ans in his

op

the oignaturcs, From his It -follous.h

o? Ghri Rosp Chand in gebting toefovertimt™ g
theywdelivering thoge in the g

*atwtberw

.

e ¢ A o

~erguiry

kpenteod as gdalendant or ac@mﬁeﬁ{ the cuestion
1

G Although Shri Rosp Chend hirgelf? has admitted bafore the,

vy fwz Committee thal he made anditions and

avn handewrdting but the handwrding
ter was referred by
I07 On LAt 83palte

tat

arafore does.

exnert to vhon the
|| #ive aay definlid
% Ta The stabensn
D Ay pressurc op du
> ) afﬁ; ve 1ived,

%;f_ - =

v given by Ghri Woop Chond wvas not taken undsy

TEGBe

He gave &% manfaagiﬁ§§1‘s;;§gggntw

» sasemsp it =

-



. . ‘\ /\’X
L =10 - /
*ﬁ?ﬁ” zrﬁ w&cmzmm T SR OF *‘*E?L‘é Rﬁﬁ? (“«M% ﬁi‘m CIRTWAY

w,
an

neg B AT o o

mm b1 fzsﬁmﬂa

it e P

tatement of Shrd Bov 8o, A70 P,UW.1 continued £Pom prepoge.

: A THIG BTA0B SHRY RGOV f:fm%m INTERVENED KiD )

v aTa mi! ’mﬁi’m A LOT OF PRESSVRE UAS EXBRTED OF i
B BY CPUESTHTATIVER oF THR w‘*::*z:zm@ PIATIES
THYGLYED T 7972 0407 b 17T wAz JBDER _IOAIR
PRESIDR mme bkt ;;m% FEIS €Ol HERESINAL T4 az‘?‘:z@m
IN THE FACT PIUDIGG ENGUIRY COIDITIEY,

%

B 0. %0 the Defe

Qo Was eny pressure put on you wille you wro
T palking this pthlienent bafore the Foet
o ‘ Pinding Eneguiry Conedttes consisting of

: APD fmﬁ AED DY

C ::&gﬂ Yﬁa; whﬁ’gw ey Rl & 3‘:1‘9* @?@ﬁ‘aseﬁ e tﬁ {‘,‘Oﬂfg
o xhe f”@tﬁ@ o ARG R b e e e L

o ¥ 3 . s ,www e,
| By v, 0, |

TAE WITHRSS DEI* IED 70 HAVE EXCRICD ANY PIESIURS
VAATSOEVTR o &7RT ROQP CHaAND AMD EXPLAINED 36
POSITION A5 Iﬂi'ﬁﬁ;ﬁ:u

. TH OHIS i‘%”ffﬁ""ﬁf”. ST OOHRT ROOP JHAND HAS OIVRL TXACT
DATES U WOHDS YRITIBH BY i’m :3”%’5} ‘:‘:G'{TJTH'Y av
Hig DRTIAN @74 FHINT WOULD TOVEAT, BIAT HE GAVD ;

HIB ST TMENT I‘% tATTRAL C?;L’ £ Tf GRBE MY
.Y’Rfifiﬁ?ﬁ“" VAR VAL Ti’;”li‘% o ??Eﬁ HE CORLD HAVD AR .‘
A HOTE OR RIS STATRW T

i £ the Cirst instanoe Pact M z:aamm Enouiry ﬁm*mittrﬁ vas
srred bt lator on F LR, wae o piﬂmrﬂd by SPR gnd they
mivetod further encuiriss and the case was referred to the
aniveiting omert madyme by the SPF and not by us, Regarding

e sufeestisn of the defanee that vhy the n»z:mnim of the
rafuwritine érpord 1s not teken as over ridin g fact the haifle
24 tine expert Ms; not riven definite. @mnim fw neiﬁhcr soysn
Tiat this 15 the handuriting of fhrl Beop Chand nov he snye i
g in nnt the hmmmi tine Yot Shrd Baop ﬁhaﬁﬁ.

R
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Read over od sceoyted as correct,
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Stetement of 8he H.K.Chatberil., C EDLS: Db 15.10,70.
StuPay Glerk under DOMH, Lickmowe o pweduot
Agey 47 yearss -

- Bervice; £3 years -
‘%e I shall spesk the truth, | ‘

2. I an working ag m,f@w CLerk ainee, 19851, 1 have seen
carefull,the foliowing pald voushers and eonfiem that the payment
 thereon™uwas made by me Lo the payse gh. Joop Chand for the amounts
‘maontioned againet eudh under nis ciesr ﬁggm‘tﬁmz@ R I

| BuPeds Rs. 283,00 B O
Koo PePe | B 428,00
BEPelds BlLe2
RiePal3 - 383,68
EXPe16, 412,00
Bmpe19e - BLU

: Ez.ﬁ-a'?%‘a ' ”k%uﬁﬂ »
| ExyPe23s 50976
B Ped, . 287.05
BaPe26, 228,06
o X ?-371& - &293?3 o | ' '-

The payment against Br.P-1 has not been made by me,

 BpOp . |

— ALl these payments were made by ne dlrest to the
e Sh. Hoop Chand without getting the sama atiested by any
B thessing offieisal as tho employse was known to ave Various
mmiditions and slterstions and over writings in the bill 4id not
mcise suspieion as these were a common fasture nop d1d bigger
m:ounts oreate any suspieion in my mind, :

" Read aver '_rm& asccepted as correct,

"'“:.'. / .

N 2 - Deponent,
Jol- j S \9%@/ My / )
K}f}g“ v %‘/

% / - |

| M‘ZM/}O . L, |
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"“ﬁf‘ﬁiffe¢¥?fé*%9ﬁﬁﬁQT:@ﬁ?%;ﬂ?ffﬁﬁyfgﬁtekﬁ?ﬁi:ef;?,ﬁ??ﬁ&?ﬂ;-*if'
Statoment of Sh, 5biv Charen Lal, o
Clerk under LF LKGs 77 T T »iﬂ.ﬁ}ggﬁg’ﬁm,ﬁm@wsm;
agej 53 Service; 30 yeurss =

. , @Wﬂ 3 .
1e - e 1 shall spesk the tm?ﬁh@

Be 1 on working as clork sincs 1959, I joined the tieket
ssction in 1967, — | , : :

B« 1have seen Zx,iwdl. 0164 and Adde4 Bx,P.17 relating
Bo 0T #4111 EXe Pl bearing AR Ho, 54 EOT /16 dabed 7.6.67, Adje4
iXe P17 has hewn corractly propared for 20 wolre on the basis of

e . I have seen BLaPuls 62164 and Adled Bx.Pe3 relating
-0 O BALL ex.Pel besring 4B Fe, 64/0T/4 dutad 12,4,67, Adjeq
4;3@;3&&3 fgm correctly prepared for 151 hours on the basiz of

 hereig mo addition snd slterstions in Al3-4 and & 164
utioned abovs ave sonearngd, | . | /

| The Adj«4s when giomes by the Loco Foreman weve sent
the D3 Office for BRCessarTy payment thaorson through & paon of
f office.s As fap 88 I knoy these had not been sent to DS Office
sugh 8he Roop Chand, B v -

cspted as correst, |
Deponent, Lot

o Rond over and a6
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'{'Bé A BEOTIRY AGATNET SERT Boop CEARD s SED ?EEE%&N!LKQ DIVE,
Lo L AR N LR S L R O R e e e AR e e
Statament of Sbrd Parton Singh 2 -

Pesipgonatizn: Clozlk, , "

E@ﬁa%gﬁam@ﬁjﬁﬁg

Py - 1 W, 155/. ‘

Borvice t 21 years

Aga 4 45 years.

. % ¥ ahell speek the truth,

2e T an working as & Clerk In Looon Shed,Li0
wrked in the Ticket fection fron 1058 ta i@ﬁﬁm
seen Ex, PaBy 9, 12, 16, 21 and 35, These are
in favour of Bhri Basy Chandy 2nd Fivemen fop i
Andionted belowee B

Ex.Peg 8elieB4 to 211164
Bl-lieBd o 5-12+B4

s Pull _ R 3,,1,,@5 o 15!1*85

£2,P-15 ’ 13@’?‘465’ o 3l ‘?4,@-’5
- L8685 to 14,865

Exgp;zi . @31555@55 Lo 61 5y 65
. . : 346065 % msﬁ.ﬁﬁ

EmPsBS 1L,6.67 t6 166,67

L L hedtbesn o

S« Heria of thesa/prepaered by ne ov 4s in my hand, I &a&&t

that these Ad §-4 domt bear ihe sipnatuve of Porema(Running) . :

It eopears sonsbdody has trisd s Torged the sipgnaturas of e
—Shrl Saatokh Singh, Foremsn (Rwaning) as he weuld not have slened

without the 1ndtials of the Clerk preparing these AG1-4 op desiing—

with thess, These erhibibs dond beas the initials of my elerk

unde® sigm of Yoreman{fuaning). I heve seen Gonle164 for the

above nentioned pericd and have to sbete ng under:w '

nince 1948, I
b 10688, 1 have
M ~4, pfopared
~e poriodes as

b

18.7,85 € 31,7,65 Overtime Wil, Hemco 2d%.8 not
1eBeU5 to 14,8.85 prepared by me { Bx,P=38) \

3165 0 16,160 Overtime ¥ii, Fongs A23.4 mat
1743465 to 30,1465  prepared by me (Se,P.33)

5.12,64 %o 19,15,64  Overtinme §i1, Hence édg-éé not
ﬁﬁfiﬁ.ﬁg t@ 391.69 pf’ég}&?@ﬂ ?3? ma (Eﬁ.‘g ?'#33‘«} :

LS‘MJ“\Q R y

1 e e T F B AR e P <



5 AR PHOUIRY & GATNT %33 a0 CHATR, B0 TETCMAR/IKG DIV,

wmﬁmmmnwwmwanMmewmﬂmumwmh

RDLEt NTs 15,30.70s
ﬁmmm of hri Partap Sivgh (p We 43 mmm

ﬂmwwﬁ

&.’2%5«;& o &, 11,6& o m @vwﬂm ‘Z?i&q. Honco &ﬂjq.%
*‘*3.11.@ e 5,17,64 o  not prapered by D6,
23, 5,85 to wmﬁﬁ» | pvortine fil. Hence éﬁﬁ-@
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foop Chend, There were secaalons when Shrl Boop Chand approme
me engiring shout his avertlise gl 10%2&:*@ Bllle vize Ad)-4
sa other splleagues of his &iﬁ. :

T huve never semb A&;‘,ML t5 1,8, Office tﬁrang‘h ghrd Wg

mmmmm tlosed,
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#0158 I}?m 6.13«% k' P(‘ ;
L 61L70 by,

Stamﬁmt of ‘f"hri B.L. Fammmm&am ¥
Anatty Personnel (?: «imr,
vmr*mrv} Rallwvay, -

Moradabade | - | B O A )
1. T shall spesk the trath, . |
2, T was APO/IKD @ivision frem 1961 to the middlae of 1967,

During this period T had worked as APO Tneharge of the Adj. Branch,
Tn the sourse of the duly I used % sign overtire bllls,

m,v.e iz office copy »f X Ped, Ex.,P-f has been initslied
“hy ‘me and EX,Ped signaed by we, The bill as signed by me was for
Tse 85,32F a3 at Ex. P86, Hany interpolations ha®t been mafie

in Bx,Ped anﬁ the BI1ll has been changed as faor R 283,91,

3, Bx.P«20 .1z ths office copy of Ex,Pal9, BExX.P-20 bears
my. in‘ %ialq and Pz, P19 my signntures,  The bill ds originally
prepared wes Tav . 188&6?‘ Mteratinng and inte,rg'c‘il ations
had been made In Fx,P-19 ané the bill haé Been cﬁnthné

as for M, :391.14?@ '

4, ExeP-14 15 m@ office mmv ~f ?::z.Pw‘w. EXeT»14 hag
heen g_mtialmd by me and Fx.P-13 bears my signatures, The
bill as originally prepared gnd sigaed by me vas for 95.386.14?
which has la%r been chianged hy :adciﬁ‘img and altera’ions as
{"01’ %a @88&'6@?; .

5, - B, T -1% is Hzm n€fice copy ::3*“ Y‘x&-lﬁa L%, P=16 bears
ny sighatures and BxP«18 my initiale, The bhill as oripginally
pzeegareﬁ and glgned vas o7 Ky 19/- mﬁ hy alterations and
internolations Ex,P-36 hag been converted for Moe 412/ -,

6, Ex.P=11 i3 the offics cony of overtime bill of Ex,P-10.
Ex,Pall besrs my initisle m::’i Ex, P10 my mignamre The bily -
as originally »repared and sicned by we was for %, 61, 6ZP,
Later on alteratisns and aﬁ,{zitimns hnd hwen ‘made and Ex.P-lO nas
' heen (‘ﬂﬂ?“‘l‘t%ﬂ 8% *‘or fse B61,82P,

7o Ex,Pe2 is the office cony _oi‘ FixyPele Ex.P<2 besrs my
KEerxhuxmw and g ;J-n mny Amntn'vma. The bilil w- s originally
nrepared and signed by me as for k. 147.98. By iﬂterpolaticns
cmﬂ alterations this 9211 hae been converted 2s for e 317.52,
TP 1 the office copy of REPefe . X P«8 hegrs my initials
an@ Bx,P=7 ny signatures, The bill as originally prepared

and sipned bag for @, 178,34 P., Lateron alberations and

. additlions na\“r&-hecn nafe fs.faf“ T‘xtpa? h% ﬁem mnvertmﬁ as tor

Ve 428.*39?.

o '
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{ENCUIRY 1GATNST SYRI ROOP CHAND,2ND FIREMAT/LKG DIVN,

h) . - . . A N " . “&;
. . HDL3/DT.6,11.70:
t of Shri B.L, Karamchandani (P,, ) contd,,,

,'u.."aé-sv_—c_-m.m_uﬁ-;-@nﬁrm.v-aﬁ<nu@1ﬁﬁ-ﬂ,‘-—.q&m,—a-ﬂ

All these gz 'dltions and alterations in the bills wophordent
k/haV& heen made after my signatures,

| _ L ' .

J Ex.P«S6 is the bill passed for k., 298,950, This Biil S
my mignatures, The Bl az orlginslly uPepared was for ,31.35P
interpolations end w'ditlens it has heén converted as for

6P, . B ' ‘ . '

ke - v | o |

. In Px,P«22 additions hadkbeen made, ™ Ehe bill ge originally

red for-d, 52,86and the bill has heen converted as for R, 468,60,

© Bx, P27 u5 originally elghed by me vag for K. 43 and some
“ it has been convertéd into k. 420,73 F,

Similar corrections have alse Yeen mode in miPeS4, I
say the exaet amount for vhich the bill was criginally
2d as the amount has been cleverly ruhhed outy and 1t hgs

ditten afresh Cor fa,. 227.05p,

All the additions and alterationg have been ade after

1 the oririnal biils, These additions -and alterations -
v took place in the heeounts Office gfter the bills were

rd- there, As thesedo not ' £ind gplace in the o fice cony of

- Bills. The supnorting overtime slips mmigxgksx which arve
ngwith overflme bills would alsc suoport this view. None
Lterationg ond additions ete. bears ini*iale or zignatures

& e a8

dy from the Bxecutive much less the signing officer i.e, -

st

he maximum amount earned as ovortime ailowance shouldyin
exceed the totsl smount of the salary drawn by the employee.
and altaerations relate to very old periods for whieh
gbills chould have been -repered in the form of mf
tazy bills and the bills should not have been passed for
the accounts, The bills al=o could not be passsd in
d form without alterations and additions being sicned by
clening officer, The Ad)-4 raceivaed frém the shed are put up
anet Qffleer viz, AJMLE., In this case the B zsnctions the
allowance and thercafter the bills are prepared by the
e B P3y5,0418,17,12,21 212 256 boar initials of the
Cleer,y B , ' '

Read ovar smd sceanted as corract,

){/ w/ . § {Deponant ) Q?ou_),lq
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~Otatemant of Sh, Dev Ra AP PVLL eontinued e 6 I 4

ACtar vans igel” D° : N A R | Qduténwcé from pare Fo, 10« |

Cross EXaminntion . i

¥ o '
g;%deﬂ ?§ST?%“QQ,QO officer of the Lnco Deonrtyent on the ract
Og%ifkg gyﬁﬂlfy held En this case., I vas naminateﬁ as Fnooiry
Cer ay ‘the Divi. Pergonnel Dfficer, lucknow, It was for him )
59 eonsider whather T shonld be on Ahe Puct Finding Engiry !
wormittee or ngt, ghri‘aagp_ﬁhanﬁ hireelf stated that e hagd madey |

—

3 3 " ) i o q
afditisng gng ﬂltﬁ?&ﬁ%@ngni@ the Over ¥ me "iTIS, < Thile tha billi{
;[

Jere;shown to hip e himself pointed out the «dAltisns nade by
18 Soeerfiee, C oY oint out end admitted by hi
y Metionad e ARSTaNCes po D L a B S geq o M hin B e (e
Teopc g™ 0 NS staterent Dx,v.84, e Headguarters 0ffice wne T
- 004 thut axtra s4afl should be srovided for nogt theck of
Wver *ine bills as it was ROt vossitle to eonduct the want chock \
w1th the nresent straagth of staff, Bub in the instant ecpso
the additions ang alterations of smounts ang over time hours wag
made In the original bills and the post chock wae to he conductad
with the office coples, . If the post choel hod Yeun comducted
even then the fraud wouid rot nave come to light rg g reeuit ~
of this eneck by the Adle Geetion of the  Divislonal Offtcer,

Rxaninotien by, Tale ~Hilw

» ?‘g’jﬂﬂ&nn Q!:i‘l"iﬁﬁn : . ‘ -
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2% ARe EV:ULY FROCEEDINGS IN THE GAE OF SHRE RCGP CHAND 23D PIREHAV/LKO
o | . . OAMP AT LUCKNOY I7.1270
 Statement of Shri Yadhublr Singh, IR RS
- Addreee  Retirsd Inepsctor, CBI/SPE/Lucknow .

' Ke61/30 Isheusr Gengi, Varenesi, - .
. .Agg S 60 yree. . o

S ”(Gaw‘plﬁ) f. T Lo
}Xe . 1 shell speek ths truthe | | <
2e ' 1 wee Inspector OBL from 1at lereh 1956 to 30th Juns, IP70.
Ths Investigotion of this cose wes entrutsted to me by 8P/318/8BL/Lucknowe
Puring the course of fuvastigetion the witnssces concerned snd documents
concernsd ware axemined end it was found thet Shri Roop Chand whils working
o8 Piremen, Loco ShHAd,; N, Riys Lucknow during ths period from 1966 to 1967
. ( . he knowingly received excess paymnt of overtime cleiwe smounting to
Rae 169.54, 416.04, 198459, 249.75, 202454, 400, 300.20, 262.5 s 197460, 209.%
(" 286414 end 500402 by cbusing siteratims in bills 4B Noe 64 80T/4 dte |
C 1244467, AB Noe 49 BOT/5 84 845467, AB Noe 79 EOL/S dt. 164567, RilE . '
AB'No. 80 BI/5 dte 1645467, 4B Hoe 45 EOT/6 ate 1746467, AB Noe 54 BOR/E-
di’m?oéué‘f, AD Noe 78 EVL/5 dt. 16‘05'6?@ AB Noe 2I7 £0T/5 dt ,’}Iuﬁcé?, L
. AB.Hoe 50 £01/5 dte 8567, 4B Woe 78 BOT/7 4441247467, A8 Noes 153 BOT/4 ;
© dte 184467 and- 4B Nos 127 EOI/8 dts 2148467 in zdex collwsion with tha ;
Reilway Staff while hs wes not sctually entitled to racaive the e840 smownite |

After completion of the investipetion ths raport was submittsd Lo the
s 5?/5?&/03’32/1‘@@@%: noceesary sctions . Sl B

' GROSS EXAIDLITIQN b

.
Ay - » ) S o o |
[
|

Se . Bxcept Shri Roop Ghaﬁ“d“fé}"f‘%a confession no direct evidance
~ ceme Torth in the coures of invastigatica to prove thet he had mede these
. additions and eltsrations in the. peid voucherss Hie confession was not
recorded in the wemxmexe® court of lew ac hs hes eirsady eduitted in the, = . |
~ courss of Faot Finding fnequiry Committes consioting of two gamtted oificers.
-« Bven though Shri Rodp Chend had. confessed hie guilt it wee for tim UF% to
A presseute the osse in the Court of Law %0 whom I hed submitted ny raporde
The plea of tha- defance thet I persundad 3hri Reop Chend to confesse his -
o Build witbeoeviaw ta enve his colleaguss and othsr is not correct. 1 heve o
7 meen Exte P4 the additime-cunalterations in Ciguree in ths oollumn of
- period, hours etee end the anount mentionsd in words "Rupesa Two Hundersd"
 ware edoiited by bim to hove bsen wade by hime Similer edditione and
~alterstions in &xbts PI0 were eduitied by Shri Roop Chend hos done by hime

 Bzevinstion by Es0. -
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2N inquiry procasdings in \(:aée:_ of dhri Boﬂr

Ugmmmwsm&@m@ﬁmﬁiwgmpﬁmmny%@uﬁy C Bee
‘Retirsd Sr. Pay Clerk sincs I7th iarch,1970s 'j o S
Retirsmant pay Re, 320/, - o

Addrase; Rellwey Oash Ocleny, Pon Deride, Luckaove . LKUs Dbe 1712470,
Lo 1 shell epasc the truths -

241 vwes working os s Sys Pay Clerk , IPH, Office Lucknow from IS5 ti11 © .
i mi ratiremont 4 19704 1 did not meks paymante to the Shunters end Firsoen stce
bt in cese ths concernsd cmebisr wes on lsave I may hove vads the peymants
sgeinst certain peid vouchsrs to this cotegory of steffe I heve sean Ex.Pal.
tmoring AD No. 64 BR/4 duted 1244467« I may heve made the paymant agsinat ihie
rwid vouchers OGenerslly I did not initial thspeid voushars but entered the seme
- in ths suomary s2nt to the Accountse . Ths peyuernt agbinet this peid vouchsy :
cad Jan weds Lo Shxd Roop Chand in presence of Bhe B,N.Saxens, TXR who withessed

- the payusnt. AT

- rd‘rvesal:fﬁxamiﬁg tions v'#-z‘-xil- '

4

" Exgmingtion by B0,

B TR Ths additione ond sltevstions in ths peid vouchsr did not reiss any
- aspicion in my ming es ‘the entry in thsenfecesant stamp hed no ovar writings _
- 8tce and the amount for which ths poid vouohsr hed besn pessod oe par this
- onfecemsnt tallied with the gax anomt raquired to be paid. o

- Oross sxnzinstion olossds




DAR ENQUIRY PROCIEDINGS T THE CASE OF SH,ROOP CRARD, 2nd FIRRMAR

. LOCO BHID , LUCKNOW, o
N g - NDLS: Db, 8.2,1971.

< Written Statement of
g %' RQOP mmd’

Designations oZnd 4 reman/LKO N

Pay: o R 95/~ - | (Defendant)
Services 20 Years, |
Agpi 38 Years.

ﬁ): ﬁ‘;ﬁ.e defendant neither Inowingly receives the excess payments of |
/ over time claime mentoned in tnemre II of the charge gheet nor f'

That the d?z,az*gas i‘r:;;mea sgainst, the defendent are denied.

-

/' the defendant cussed any additions eond alterations in those bille,
as allr;g@sﬁ.‘. : o — , ,
2. That the defenddnt himself never prepared the over time

‘, '+, bile nov the defendant produced those bills either to AD.J
| / Sesticn or ic the Accounts Section for payment. ,

( . 8, . That the defendant was never in ,‘ eollusion with the Railwey
D{ graff in draving the excess payments of over time bilis, but only
\

sy drew the payments which the dofendent was pald by the administra.
tione | ‘ , . _
4,  Thst the Prosecution examined the witnesses vhich were

not mentionéd in the 1ist of witnesses supnlied to the defendan /]
which is in violation of fe Principles of Natural Justice, by
which the defendant has been highly prejudiced.

5. Taat the fact finding enquiry emmittee examined the
._ sitnesses behind the back of the defendant and as such, the

defendont has heen deprived of his pight to eross éxamine those

) . witnesses snd thelr stetements can not be read in evidence agalv-Sg
Ve  the defendant, as being in violation of provisions of the Railwal '
; =i Letablishment Cofle and DMseipline and fppeal Riles. . | .
| 65 ?h&t the ChiéfAﬁnqairyfﬁffiﬁer“has relied upon the docu- _j% '''''
. ments and prosecution witnesses, the coples of vhich are not g
O - supplied to the defendant, end, as such, there is a denisl of (3
e ressonable opportunity of baing heard %o the defendant, y
o p | T | , | o :
o T “nat the defendant ves suspended on 5th Oct,, 1967 and the

charge ¢heet was issued ageinst the defendant on 18th February,
1069, end, as such, the suspentlon order was not followed by a |
charge sheet within a reagsonable tims, which is in violetion ¢

b Rules and against the princinles of natural justice,
'S 8,  Thuat no Board of Enquiny or the ‘Ef:zquwy 0fficor was vay

PP o snetituted snd neither the eppointment of Enguiry Officer wg
£ QUHAERY . ever comminicated to the defendant, which 1s in violstion of
g T provisions of Railway Bstablishment Code and, as anch i the en

ff‘f* - ‘%ﬁmceedings condicted by the Enguivy Cormitte¢ are wmidahie v_ui

ﬁgs J)@ } 2p initio and cannot be sustained in the eye of lav.

{24 S fam it | R

“‘:%??k /j &gﬁﬁ. That the defendent never gave any confessional statement
W\» 4 RDfoluntarily bofers the Engquiry Offlceer and, if any such confess

# 1onsl statement exists, 4t has been recorded under, undue pressu
" and coercion and, as such, carnot be resd in evidence- agaifist ¢

ﬁefegﬁant@

b S e A
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AN TN C2 e ke V>
s . DAR FWITIRY PRICTIDINGS IN THT GASE OF SH., ROOP (% :HD ,
" «Zr-< #nd FIRMAN, LOCO SHED LUCKNOW, %80

; \

7 _£\ritten statenent of tn, Roop (hand(Defendant) contd. from prepnge.
HDLS.Dt. 8.2.71-

/

10, That the defondant was not Supnlied with coples of the

investigation made by the 8,PR., a1d even other relevant copies -
have not been supplied to the defendant, which is in utter violation
of the provisiong of the faxx Railway “stahlishment Code, :

/ ca¥se against the defendnnt on the evidence recorded dy the
[ Badjuiry Jfficer.

12, That thers isn nothing on the recori to substantiate the )
allegations of the charges framed against the dertendant,

11, That the prosecution has failed to establish a prima facte

'S 13, That the defendant was suspenied from service on 5%h Octoder,
. / 1987 anA reinstat®d on 3,8,19€9, which sutomatically meant the
’t exinguishnent af the Departmental enquiry contemnlated against the
\{ ) déTendant and no procesdings can be initiated 3fresh against the

i //14. That the defendant has not bean paid the 1l pay and )
" allowances for the intervening period of suspension, to which the
defendant is legally entitled to , o

Thet in view of the foets Stated shove, the entire depart-

mental proceed'ngs against tiae defeniant be drovse? 1n the
1atarest of justice,

Read over snd accepted as correct."

| s Ko o 0tu)

g aﬁi\ - (Roop Chand)
\ Defendﬂnto
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W ¢ Aiggmpreceediags in t __g of §nri Rooy Ghand an Fr gg
--LeceIShed Lugknow. RN R

;,_ . /

| “-statement of.. ’s‘mi Roog {,ha.nd Defendan cantinued fram grep ‘_ge-’;‘ R
| | (NDLS: Dt. 9. 2.71. o \. -

15, I was promoted as a Second Fireman in 1957. and I an orking'
infLucknow Loco ghed gince then, I have been earning over bne
- alllowance ever since my promotion as a second fireman. There
) gEazskang occasions when we earned no over time bub there are)
1‘  . occasions when we 4o ‘earn over time., I am notin a position té tell
- the approximate. average over. time allowance. It depends upon the
o working hours put in by an individual. Normally the duty wmrk:ng
a.t; hours per day are seven and, a half hours. Normally rest at th _
v Heddquarter 1s 12 hours whereas at out station it is six. hours. The
, over time allowange for a fortnight is worked out by substracting
\ 108 hours from the total hours of duty performed by an individual), -
Qk "I have seen all the pald vouchers EX. P=ly; BEX,P=4, Ex.P=7, Ex.PfMJ,
" EX.P=13, Ex. P=18," BX.P=19, EX.P-22, EX.P=23, EX.P=24, EX.P-26
, ¥ and BX. P-Z?« They hear my signatures over the revehue stamps. affixed
in the receipt ¢oluan there on snd I admit to haVé received tne .
awounts mentioned agalnat @aeh as belows- .

-~

B
| o Ex.P-l.. IR ‘Re.  169.5 = ‘ - 3
R V_Enx.xa-f@.*- RENE o 283.9; - e - 1i
o CERPS7. 428,09 o i \
' S mpRel. o 36l82 - n
L Bx.P=13. 383,68 -
 Ex.p-16. 419.00 —
- CBrLPe19. 0 L4 — |
mp-zz 468,60 U""“"“—
i nimeee23s | 509.76 - eA=TH
M ‘hﬂéfsEx;P~24; S 227;65':L%f4 - o B
S 9;26.; e, 95171—,2"‘& SR i\ S
B.p-27s - 4mgy YT o / .

S It is not correct that I have made any additions or sl erv”*f*~—

in these paid vouchers or office copies there-of. i am not i h
~ position to differentiate between the Fact Finding Bnquiry an been
' DAR Enquiry. It was only gShri Yadubir Singh whose name had 9/3;3 mined

mentioned in the list of p”oqecution witnessess and has bem% has

in the cour of DAR Enqulry._ There was no other withess y

/ﬂf%;% ‘/?”/’”’9 -




f e /:24-. e %,a/ b

'DAR_#nquiry procmedings in the cage of Shli Roog Ghand an Flreman
- Loco Shed, Lucknaw. , s , , -

' the FPact Finding Baquiry. By copies of the ;nvesﬁigt*ians made by

“have no defence witness to produce. Except the SPE's report I neea I

_Note within two Week Se-

S &

R ~-ﬂtat"ment of Sh i Roon Chand Defendant contiuued from g eﬁgage--~

NDLﬁs Dt. 2. 2 71

T-.beeﬁ'éiaminad. "1 was given every facility and. all opportunitxes
,t?

eross exemine Shri Yadubir gingh. I . was given every opportunity
d 211 facilities similarly to cross exanine the other proseantion
Witnesses examined in the coursé of the DAR Enquiry. It 1s correct
that I have been eupplied copies of kEm all the relied updn documents '

‘but I was not given s copy of the report of the Fact Finding Enouiry :
~ Committee and the report of thé $PB. However, I have gone through the”

report of the Fact Finding @nquiry Committee -including the statements
récorded by thst committee and tsken extracts thére from. I admit

~%hat all the documents except SPE's report have been shown to me Ehmgz

and there 1s no documents left waich I had asked for and has not been

_ shown to me. I have not got the copy of the letter nominating the
" Enquiry Officer- from the Disciplinary Authoriuy but I have been

attending the Enquiry as directed by my Loco Foreman ever since this_'g
case started. I admit that I did not raisé any objection regarding .

this aspect viz. none supply of a letter.nominating the Enquiry

Officer so fars By the word Wsed sw Enquiry Officer-in para @ = ™
of my written defence statement I mean t cer who conducted -

the SPE I mean the report submitted by the SPE in this case., I
no other document to put in my defence. I shall submi;.my Defence

‘Regd Qver'an@,acéeptéd aSacorréct./
~ Defendant. R




@ mal | Yo
® 5 oiry Beport in thg D&AR Enguiry against She Roop Chaud, 2

TFiremen, LoCO. Shed, Lueknow?

Aqg onnts and the other from the
v any sense on the part of

-~

personnel Branch of D.S. office,

I. 1cknow. There was hardl these Officers

Shri Roop Chand to co nfesssomethinge
onfession on his part is
+ not it hardlyg affectls the

as little | impact’”*b n the

(} to coerce
Nevertheless whether this ¢

accredited with any gignificance ©

merits o the case. iis confession h

. findingse
‘K L?S. The acc*matlons apainst him are by and large based
‘ ¢ and he has

atious documents whichyf bear his signat re ! |

onv
it ig in fact as a result of an

‘no where deme@l the same.

sl anasis of the receipts involved and the basis -

analytic
auently alter-

on w which these bills had bee 1 prepareé ard subse
ged that a presmption has been raised thet shri Roop R

allo“qanceﬁknemn ly <Y
A

Chand recelved gxcess paments o~ overtime
other stagf. A presumption of fact is a o
i

in collus:Lon with
a f.’act otherwise doubtf 1l may ve 1nferred from i

‘ rule 0° law that
' | o fact which stends proved.

CONELUSION ‘ 'I

L The charge 1s proved. ' ot

" )
| (Kapur Singh) ;
Enqulm Officere {-‘f
P




A

o ﬁ | g
‘ B Statement of article of charge agalnst ;?
' N
y
S

cu . ANNEXURE I,

Shri Roop Chand, 2nd Firemen,Lucknow.

SN

That the sald Shri Roop Chand, while working
as a fireman II in Loco Shed, N.Railway, during the period
from 1966 to 1967 @8 failed to maintaln absolute integrity
ahd devotion to duty and co‘mmi‘tted misconduct in as much
as he knowingly received excess payment of overtime claims
-/ amounting to . 169,54, k., 416,04, k. 108,59, K. 249,75,
“ R, 202.54, K, 400,00, B, 300420, K. 202,54, K, 197,60,
l' B 209,95, R'.::. 286,14, and B, 500,02 by causing alteration
in bills AeB.No. 64 E.0.T./d dt.12,4.67, AP Tou20 Ba0.T4/5
dts 845067, AeBoN0o79 Ee0.To/5 dt, 16,5067, AeBsN0,80 EeOoTs
/5 dt, 16,5067, AeBoNo, 45 E.0.To/6 dte 7.6467, AeB.No, 54
 Ee0eTe/6 Ate746467, AsBelio,78 E.0uTe/5 dts 1645467, AsB,Nos
217 Ee0oTe/5 dte 31e5¢67, AeBaN0e40 EesOeTe/5 dte 6.5.67,
AeBoN0o72 Eo0,T4/7 dt. 12.7.67,‘A.B.Nb.133 E.0.T./ 4 dt.
1844,67, and A.B.No. 127 E.0.T./8 dt. 21.8.67 respectively
in collusion with the Rly.staff while 'he was not actually
ehti'tled to receive thé sald amounts énd he thereby contravenec
- , Rule No. 3 of Rly. Services Conduct Rules 1966,
~ ‘ L"'\)\w -
| ( S.S.R.YADAV )

‘ | . Asstt.Personnel Officer,
" Ne.Rly, Lucknow, : _

&




: 1
ANNEXURE-ILo | )‘4/

' snst 2
of imputation of misconduct agalns .
S'tatesﬁni?tftoop Chand, Fireman 11 ,Lucknowe >

and was working as Fireman IT in Loco Shed,

during the year 1965 to 1967.
cess payments of overtime clains

shri Roop Ch
N,Railway, Lucknow,

ge knowingly recelwed ex
amounting to . 169,54, e 416,04, . 198,52, e 24975,

Bse 202054, Be 400,00, Be 200420, K. 20254, B 197,60, F5e209495,
ﬁBS. 9B6,14, s 500402 by causing alterations in bllls A«Be Now
64 E.0.To/4 dte 1204467, AcBeNOs 49 E.0.To/5 At 845:67y AeBo
§0.79 Ee0eTo/5 dte 1665467, ABoNe 80 E(0.Te/5 dbe 1645067,
A.B.No 45 EeQoTo/6 dte 746467, A.BoNe 54 EdO.Te/6 dte7e6467,
AB.Noe 78 EeOoTe/5 dte 1645467, AB.No. 217 Ee0oTe/5 a%s
31,5067, ABaNos 40 Ee0eTe/5 dte 645467, AeBel0472 E.0.Te/7

dte 124767, AeBeNo. 133 E.0.To/4 dt, 18.4.67 and AsB.No. 127
E0.Te/8 dte 21e8.67 in collusion with the Railway staff for

V4

the periods 1.3.67 to 31.3.67 124467 to 24.4.67, 601267
£0 1041267, 14.2 to 13.3.67, 18.F.65 to 14.8.65, 1.5 to
155067, 301,66 10 1641465, 23.5,65 t0 1946466, 1.3 to 15.3.67,
1.6 to 15,6467, 532 t0 1.1.66 and 1.7 to 16.7,  respectively,

Actually he was entitled to owvertime claims for ];%1/11_@,_,;

|

73 hrse., 108 hrse, 241 hrs,, 227 hrs., 20 hrse, 78 hrs., 2% hj

33 hrs,, 18 hrs., 173 hrs., and 10 hrs.,but he received paymen

for 383 hrs., 487 hrse., 319 hrs., 481 hrs.,, 474 hrs., 442 hrs.

——

458 hrse, 477 hrs., 241 hrs., 239 hrs,, 465 hrs,. and 531 hrs.
respectively in respeet of the aforesaid period,

He has thereby contravened rule No.3 of Rallway Service

Conduct Rules 1966, l Q,\,J\,_\/

(8, 8,R YADAY
AsstgsizgsonneIAOf%ice r,
e
LUGIE Rallway,
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ANNEXURE-III,

0.T.Bill bearing A.B.No.64 dt. 12.4.67 its office copy & AdJ.4

79 dt, 1645467 -do-
/ 80 dt, 16.5,67 =do- Yo -

78 dte 1645467 -do-
45 dt. 7.6.67 = d0=
54 dt, 7.6467 -do-

217 dte 3le5.67 -do- ’
49 dt, 845,67 . =dOo=

127 dte 21.8.67 ~d0=

72 dt, 12.7.67 alongwith Adje. 4
40 dt, 645,67,
133 dte 1844467

regpect of shrli Roop Ghand II Fireman.

General 164 for running staff for the year 1964-67,

CO6 Register for the month of January 1967 to August 1967.
Opinion of the G.EeQ.D. Calcutta No. DXC 174/68 dte 11.9.68.

Specimen Signature of shri Roop Chand taken on blank sheets.

6. ﬁ",statement of Shri Roop Chand given before the Enquiry
Committee composed of Shri M.G.Awasthi, A,D.A.0., Northern

!
. Reilway, Lucknow and Shri Dev Raj, AeP.O. (II), DeSeoffice,
. NoRailway, Lucknow. - .

- ( S.S.R.YADAV ) . -
Asstt. Personnel Officer,

Northern Railway,
LUCKNOW,
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. _ANNEXURE IV, | {)7’%

LIST OF WITNESSES, o B

'le +Bhri B.L.Karamchandani, A.P.0.(II), N.Raj.lway, Luckhow,

e
/ X 3

P

6.

v

now as AJP.0.(II), Moradabad.
shri Dev Raj, A.P.0.(II), D.S.office, N.Rly, Lucknow,

Shri B.M.,Joshl, Divl, Personnel Inspector, Adj. Section,
D.S.office,Lucknow now Divl, Personnel Inspector,Delhi.

Shril 8.K,Chatterji, sr. Pay Clerk, Office of DeCePoM,,
N.Railway, Lucknow. .

Shri D.S.Chatterji, Sre Pay Clerk, Office of D.C.P.M.,
NeRailway, Lucknow,

shri Pratap Singh, Clerk, Loco Shed, NoRallway,
Alambagh, Lueknow,

Shri Sheo Charan Lal, Clerk, Loco Shed, Alambagh

Lucknow,

( S.S.R.YADAV )
Asstt. Personnel Ofﬁcer,
Northern Railway,
Lucknow, -

. —
e



) recei‘% the ssld mmums mm he t‘xareby aontravemd R!:la df _

A

ﬁ‘aargae against Sri Rop. u}mm‘i 2nd Firemm.

quwﬁmﬁ!ﬁwo“n o N

& ?ireman II in Laco uh&&, %arth&m E{amwgy, éuring the period
: fm&' 1966 to 196? falled to maintain ab :;omte m’cagrny and

Thﬁﬁ tba seld Sri R@ﬁp uﬁuﬁd, while war&iag as , E_
devotion to dut;y and cemitteﬁ mismnduet ;m a8 fmeh 28 he \

, imawmgly raecelived exmss pawent of over tme cla!ns amrmnting "“"j

| to Bse 169, 54, m.am.m, m.aaa.m, aa.-w&.cvg, %E.BBﬁ.GB, m.mc.co
B301.62, Mu301.14, 2,288,095, B.227,05, 420,73, and B50L, m/

| f’by'amising ‘alt@ratian in bills &.B;ﬁo;m Z0T/4 'd.atsti 12-4-67’

.{:

AB Ro.49 EOT/S dated 8-.3-67, B ao.«@ im/é dated 16»5-6?,
AB HNo.80 m/s dsted 16-5-67, 4B No,46 FOT/6 dated 7.6-5»7,'1\
1B No.54 BOL/G dated 7-6-67, AB Ho.78 01/ dated 16567,
AB Ho,217 ROT/5 dated 81=5+67, AB Ho0.40 E0I/5 deted Ge567
AD No,72 EOI/7 datod 12-8-67, 4B Nos133 EQT/4 dated 1854<6
and 1B No,127 B01/8 dated 21-6-67, respactively in collust
with the Rallway 8taff while he Wgs not ac‘eual},y antitlsﬁ '

Railway Servants r&ommet Rules, 1966 ' / |

)
Divlie Pgrmme}. Qrﬁcm‘,
’ mc‘fmw. -
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NORTHERN RAILWAY

Reﬁxatlomof pay in the Authonzed Scales 1959,

Oﬁice/Statxon #)r________ B

Name

Des1gnz\t‘10n : ‘5, B
Y

e-1931 or Prescribed Scales of pay

' .

Date of appointment

Date of last conﬁrmam{n

Al

//4

o

Whether in Pre o

. Position in the existing - scale/s of pay held on 1st July 1959
or subsequent date as opted.

Scale of pay :

Officiat-
ing
Grade

Offici at-
ing
@Grade

©fficiat-
ing
Grade

Subs-
tantive ,

, Gra,de
/

FL -

. Basic pay :

Dearness pay & Dearness allowance :

Interirﬁ Relief : (Dearness Allowance) :

Total present emoluments ;

Date from which continuously officiating :

No. of stages necessary to arrive at the basic pay as at (2)
above ffom the minimum/maximum of the existing scale :

¢
8, %Datc of next increment in the existing scale after 1-7-59 :
9. .ypate on which maximum of the existing scale has been
reached :

0. No. of years of service completed at the maximum :

-

——
8 N

1. Fixation of pay in the Authorized Scale (s) as on 1-7-59 (or
date from which elected, if later).
ST

[

Coriesponding Authorized scale.

Basic pay in the Authorized scale after adding/deducting
the number of stages shown a' I (7) above.

. e
| A

Officiat-
ing
Grade

Subs-
tantive
Grade

Officiat-
ing
Grade

Officiat-
ing’
Grade

9

3.

No. and amount of additional increments admissible if
reached at the maximum of the existing scale vide 1tcm [
(9) & (10) above.

Revised rate of Dearness Allowance.

s

Revised emoluments in the Authorized Scales,

Difference between the existing and revised emoluments,

Prescribed ceiling limit.

Basic pay with element of personal pay asj Pay Rs. -

finally fixed & Dearness Allowance thereon. f D.A. Rs.

Date of next increment in the Authorized Scales. - -

Checked by

(Designation)

Supervisory check by

(Designation)
VERIFIED.

P
. / - -
Divl. Accts. officer Lucknow

Arrears drawn for the period from__ to

Prepared by

Clerk E

Checked by 2 »{ ¢o

CCE/HCE Lko. Div.

o
. \\‘
N

For Divisiongl Personal Officer Lucknow

—

&F_\‘ \A_.,L"_-“E_t e x.,i-ﬁ. €.

__vide. A.B. No. o

dated and C. O, 7 No.

dated

Divisional Account Officer '




/

"FORM Il
See Rule 9 (2) ,

i(FOR ALL POST- 1931 ENTRANTS AND PRE - 1931 ENTRANTS WHO HAD ELECTED
THE PRESCRIBED SCALES OF PAY.

2 (A) L ﬂoﬂ@[&m S/0 lé&zgm_
(Fathet’s name) 4
‘hereby elect the authonsed scales .of pay with effect from the 1st day of July, 1959, N
. (B) L _S/O

{

hereby elect to continue op the existing scale of pay of Rs.

i

my substantive/offici tmg ost until :—

7
Y
~

)&atipn

()

POy

Date

=770 ) 186 e
771

%’athér’s name) \ .
, of -

Signature ,‘ - [Zk’%é[ __

: —
Name : ﬂ_,,am,ﬂ 2L -
Designation /. PPN
Office i, which employed hoe §h_u/
Station » /9 L

*Score out whichever is not appllcable




——

Particulars of Sc.vize El/. A-G7/1f, )

Left thumb impression 0} .
(| Dignature : -
Date B R R N W

1024
, Name (in full) (R OO"\? L\'\M& ey
Nationality or Caste Stmdbir  Miwdau ). %\)\

A ~

 Father's' Name...‘b.\ﬁ.&%ﬁ—l’&.%é‘ _
%géidence (infull)éﬁ_m_%gsz:‘.% rl \_u¢ CaT ca

-DeSigXlatiﬁ- T :”—‘,«““\- ;-;;': .......S.:.&-....}....—.... S&W%mks—-mm—-
bokegnt vl Date of appointment \skedeo \ASH

=Date

N , ‘ —
—Accepted A Place ,, " k%&%ﬂ&_

R C\omy

Capacity on appointment

ate

[

-
i
-

Heglth Examinations Pay " " M" 0-m A d
i’:f Date Initials Date of birth MWYS a_gﬁ_ m “W ) W 5
S Place of birth. SAwaho av _ Dralk” L avcama g:'“&/
Height S g ft Y’ in
Date of joining Provident Funde.dZ ... L~ /-5 2
Provident Fund Account No X ?‘72 s 3
Distinguishing marks..— WA@Y ovS _ Ove n‘?&b

Sids cﬂa n ek,

~

1

Special qualifications ;
Termination of Service P d ,

Reason :

. | Health certificate A’ =1 ' Class.

Verifying Officer. ﬁm. -t

Designation . Jsst. Pese romel oty
Date (341 57

Departmental Examinations (show failures in red)

Gratuity

Description Date Initials

Ordinary/Compasgionate passed.

Date

Amount

Abstract No ) ;

Accounts Officer.

Commendations,




/() Particulars of leave E.‘I/‘
Name 00)) Clh_au ol
) . Dateo APPOINEMENE et 287/ e .
Nature From To Months Daya Remarks
Lot (280 T2 | B R
Awp s025) | 2N |- |4 v
H W8 | pHs) | — |’
. v LAP /ﬂﬂﬁ 237257 | —| &
| Lwp | 2942%) | 3425) | — | & |
LA L essz | s | - | s '*.,
lwp ce | 221957 | — |4 | .
LA il | 12t | — | 5T
e LA | alsz | 4l | . — 1 4
sl '?)/;m_ n?{/ Az | R | Hoas
LK /,MM’L_,.. o?.?%sm,/ —.|.&
LU /2-353 29-333. |— |1s7| .
et 28383 | . Rb3s3. | — |2 |l
ol Lhesy 1oz = LA dme
i~ 14/ Lge-ds3 112 63 |~ | =
LA 3068y 295 _ 15
- L | G s
. L /4 Wilss,....|. .= |3
- L bl | 9y \— | N | drre
i Wi Ll |\ — A | Eme
A R T =
ZW . /15//} ‘ /f////m,, .......... SRy, 77 2 |
: (A 28 97/ 'V/ﬂ B . ,_
| 2D "‘9)/9/1\~ — 3l ame”
... 23a ...._.§/.:s/¢
it | e 24/
xwf &fn 19 #1)s&
3‘1{/!1 Jiag,
U ;.



Pumshments

El/ A-GT/4

Berial | Date of . ‘ Initials of
No. Occufwce Nature of Offence Punishment inflicted . authority
L. /W)fzé’m ook |) — ’&%ggsm/
//4’%7 g/dlv/J s o/wé’% me@»o..:?u” ? Clrperead  |H3T
| 7 &
'EJ/Z/K 1CLe...)... f=2. M/Mc& o /0/ ?/J 2 | A’(\L/
e B m/w A . fercect o inte g Eenally (et (Lo
. Lol Wesslte) . Fov Ry e e b e ] Dl 114 e |
' Tnl K ‘ o
v \mL\S\\'\ ’\ L?T “ \:W Raam08- Jl ) DM&M? fm..
{la'2.9%. ‘ e - | :
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“ {e|olngls 7 - | )
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. *N ' In the Court of Civil Judge, Malihabad Lucknow.
> >, I

.

N

& :
.
{8
I
o
L Sri Roop Chand  ees..Plaintiff, L
¥ ,
5 | .
& Versus , o
? . - . . Union of India and OtherSQ_J ecoce ._.,._.‘,,,Befen’dan'b. ,}?;'
# A } %
)%’ z??j ’
oo 2 suit Noe. 43 of 77 .
= APk G o
‘j 07 fixed for 9/ WIY
LI o |
0 /4 Al - The plaintiff applicant above named begs
(& ‘é %o state as under:- ‘ f
307 |
- !

Lo, That in the above noted case the plaintiff -~

!

filed a affidavit dated 2nd May 1977 insupport
of thé plaints |

2., That in advertently the applicant omitted-
to write the paragraphs numbe; in verification

of the affidavit.,

3. That the mistake is liable to be condoned .,

- It is therefore prayed that the mistake -
may be kindly condone® and the applient may
. ) , - m . X
be permitted to £wXfill numbers in the verification

of the affidavit .

Lucknow: Dated:

14.344;2178 &
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In the court of Civil Judge Malihabad Lucknow. =
AN

ARG AAAA SRS RA St a s g e AP

]

I 3
M_\.\ ‘l'\ ‘/'ﬁ
¥, » ' -
’ ROOP Chand - ...-.-.Plalnulff-
S Versus 'f
o ’ Union of India and others.,; .......Defendants(

ReSe, Noe 43 of 77

Fixed for

 AFFIDAVIT

I, Roop Chand, "aged about 46 years son of Late -
Sri Bhag Chand, resident of house No. F BIdck No.
. | 1/60; Railway Colony, Behind.Alambagh'Guggwara,'Lucknow'n

do hereby solemnly affirm:-

. __,L\“ : » | ' ‘ . J
R That the deponent is sole plaintiff in the
| above noted case and as such he is fully conversant

Wlth the facts deposed hereunde

) B "-2ﬁ That the deponent had flled the above sumt in //
forma pauoerles. The deprnent is not: possessééj of
sufficient megéﬁ to enable hlm to pay court fee of
Rse, 1,832,504 | |

3. That the deponent held the prooertles as

enumerated in Appendix ! B' attached Wluh the plalnt”

i
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L. - That the deponent had been no moveable or
immoveable properties either in his own name of in the
name of his family members, The déponent or his family
member has not disposed off any property which they
were not possesseds, . - g
/6‘“/ ok :
Lucknow: Dated: - | ' Deponent.. T
R
Verification
I, the above named deponent do hereby verzfy '-?
that the contents of ; aragraphs 5 // ?ﬁ Af
to Lj Fﬁ are true to-my personal knowledge ,#
and those of paragraphs = - iﬁ%ﬁi<'v .ﬂyg;
Signed and verified this j ¢ = day of April I
19782t Lucknows. -
;é// ﬁ/v -
Lucknows; Dated: ’ .Deponent. e
/(41 I identify4 that the deponeﬁt,who has'signéa

.\.Macﬁe&i&@::ng;u o \ SFS%

by et
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Roop Chand

l

: Véb%us

 esecspeeseincPlaintiff o

Uf}ion of India arfd Ohl“el"So esssee .‘.Q.'Défén'dants.__;' ’

BO,S\O NO'_;i 63 of 73
‘Fixed for 19.5.78s;

Application undér order 6 Rule 17 C.P.C.

The plalntlff applwcant above named begs to -

state as under: =

1 .

That in the

above noted case in relief clause

22 (A) & The following sentence be added.

2si

" However in case it comes out that the

plaintiffts

be declared that the Sald order

eerv1ces have been termlnated it

of terminatlon

is 111egal , malafide and unsustainableﬁ

The plaintiff continues in the sérviced

_That the aforesaid amendment has beccme

neceéssary in view ofthe subsequent event as

per allegations. by the defendant that the plaintiffrg

W
o

" services have already been termlnated%

That the amendment prayed for is very mameéia; \




-eJ 2 = . =

'for the dispesal of the case ,,j

It is therefore pgay'eii that the applicant
be permitted to incorporate the propsed amendment

in the plaing o,

ot

Plaintiffg

Verification

I, the above named plaintiff ak do hereby
verify that the contents of paragraphs 1 and 2 are - .
true to my personal knowled and those of pa;agraph

3 mf are believed by me to be true..

signed and verifiéd this 19th May,1978 at i

s i, Lucknowg [{
?‘)@;\W AT ‘ - J
RS , | /’{0/ ot L
7T 5% LucknowDatéd: - Plaintiff,; h
A 19578, | ' :
I identify that the plaintiff wh signed

béfore me.; ‘ ;;“

}Aj RGPS ?
RSN - Advopates., g
et e

oo :

;
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is ze assigned by the applicant.

5. That the céise is pending for the last 1972 and

. R oop Chanara . B0 s o0 s .'o . .o ) a . Plaint iff.
‘ versus
union of India  eeeeresecs ‘Défendant o

ReSeNowRly of 1981
Fixed for 114783

- "OBJECTION oW BERALF OF THE:PLAIND IFF TO THE
| BEFEI\JDAML"*‘ APPLICAT ION UNDER  RDER 13 mULE 2 CePely

A T

"~ 1+ That no cause wuch less the sufficient cause

has been made out by the applicante,

Rei  Ihat the dppllcant has not even whnspered as
to why and unﬂer'what clrcumstanceq he could ﬂot lay

his hands on the d ccuments earller.

3% That the case had been répéatealy' fixed for
aprguments and was reserved for judgment and Ghus this

is mo stage of filing the document unless good cause

4o,  That the application ungeér reply is & wisconceiw

one and deéserves 1O De rejecteds

it is surprismg that the defendants who are possessed
immense staff could not lay their hangs over the
documents sought t0 be riled specially when the same

1

(contdwon page 2 |



pat ed:Lucknow. -

<«
3

D5

tavoured the pivet of their defence as alleged.

6+ That the documents are farged and appeai-
to have been pfepar'e’d to defeat whe claim of the

object ope,

“ 74 'Ihat the application is not in accordance

with the réquiréments of order 13 rule 2 CePefle;

8. That in view of above the application under

réply is lisble to be rejecteds

Counsel far the objectore

July 11,1983«
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/o
" In the Court of. W J“%WMOM O/K

j u,uqc,u/w
i N
__Appettant Ap;ycﬁnt
~.W Chowd) T plaintiff Cm{ lainant .
wJ _

VERSUS

_(/W/l 5y ﬁo _&w | Defendent Oppusite party ’

Original Suit 2 4 G'Z /968 /

First
———~—Civil Appeal No.——————19
2nd : ‘ A

Civil Case

Fixed forZ--._.——--_m 85 f9‘m A’?WQK ()\,

el

pe

Case
In the above mentioned =——— I appear for the——Jl/ O 9
Appeidl

having been instructed by— —_——— : —— to appear

and pleaded on WW (/]{ 9’4 /o

their L

LUCKNOW
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'-doing lu from the very beginnmg, and as such it will

IN THE GOURT OF CIVIL JUDGE MALINABAD LICKNOW. .

Room Chand ooco'oot ooo;o.t” Plaintiff.
ﬂ. versus. S |
Union of India e-* .':;-' LR 003 , Daf@ndan’h

. u
s -4
¢

R.S Nos; ?h of 1981
o . Fixﬁd for:’ 9.7.8h :
The Plain*iff applicant above named begs “to state

as under t-

Ce lg That 't'he case is 1isted .for az;'gume’nt for .. ;

g_, That the’ counsel for the appl:.cant has to

1

remam out of sta’caon on the san.d date and as such

will not be able ‘go attend the case.‘
‘ N

3. That . the case& is old one and uhe sald mzs

counsel is Well conversant with the s ame as he has be :‘

not be poSs:Lb]_B to change the counsel at this stagd. |

I’u is theref‘ore prayed that some other date

1nstead of 19th July 1981:, may kindly b fixedq

D’at“ed:Lucknow-. Couns¢l for the appli

July £ +,198k.
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anri Hira lal Khanna,Aged aboutcd years,
S/o.Late Shri Bhagat Ram Khanna R/0.19-A,

Krishna Napar,xanpur Rcad Lucknowve

«oTenant-Appellant,

y + YersusS. [‘(/

5L e Brahma ﬁﬁarup Khetraggl,Aged about 60 years
§/0.Late Shri m. P.Khetrapal, B/o. 18-A,

o

Krishna ‘Hagar, Kanpur Road, Lucknow.

26 Shﬁi uaapaﬁ Rai Khenna,8/0.Hira Lal Khanna, -
Aged about 48 years,R/o.w-A ,Krishna Nagar,

Kanpur Héad Ludknaw.
,wmo.Opp.Parties.

Rent appeal under Sectia 22 of the TP
aAct 13 of 1972 agéinst‘the order dt.2.8.1962
passed by the “court of Civil Judge,Mahhabad
Luckncw,acting as ?reserihed Authority in
P.A.Gase No.64 of 1981, Eramha %warup ‘
Khetrapal Vs. Hira Lal Khanna & Another
all@wing the application for release ynder
Seetion 21 (1)(&) of the Land lerd Opposite

4
B ~ party No.1, o4 the fellowing amongst other

s . - o

Y ,,' ~ oRfoUNDS.

A 3
I

1e That the Learned Preseiihed Authortty below
él
- has erred m law in holding the alleged neg

of the ’I;an&itsrd'oppééite party Nool relat.‘tz

¢



Tndustrial orphandgece.

40, That the agreement ontered into betuween
District Magistrate, Lucknow purporting
to act as t he President of the Committee
of Management of the orphanagé §§x&hm and
the Vice Chairman of the Ltucknow Dcvelop-
nent Authority would not eonfer any right,
interest or nossession in respect of the
immoveable property gver which tho Indus-
trial Orphanage exists.

4%, Thet the immoveable property consisting
of building and land over which the indus-
trial orphanAage exists, did necver vest in
the State Govornment and the charitable
fndowment created under section 4 of the
Charitable Endowments Act, 1890 doers not
have any rioht or authority in respect of

+he immoveable property of the orphanage.

49, That t he committec Of management notified

soction 5 of the Act does not havec any

legal authority to manage the affairs

relating to immovcable property of the

orphanage, as t he immoveable property

docs not form part of the charitable

enddument creatcs underl scction & and, 5

nf tho Act,

45, That so faras the main building over which

the Industrial Orphanage is standing is con=.

cerned, the vice chairman of tho Lucknou
Develonment Authority or the District
Magistrate have no leval authority to cnter

or to take posscssien of tho sane.
4. That the so ealled agroement entored into
betwoen the District Magistrete and the Vice

‘fhairman of the L.D.A. does not have any legal

sanetfon fer lack of authority with the

committne of Management of the Endoument
cstablisheed under section 4 and 5 of the Act,
45. That t he Lucknou Dovelopment Authority
vithout any legal right to take over posscss—
ion of the land ovnT which the building anf
less occunied by tho R.T.N. or the building
over uwhich the Industrial Orphanagec stand, is
processim to makns a plan foTl construction of
» wmulti steryed sammarcial comnlex at the site
where the orphanage cxists,
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'JW“‘*’" A e lv B>\ \‘/
> Mo  In the c—:ourt of the Distriet Jaage, Luckrows

%&—ej | Q\'\ | ' C"\’\z Revisien Ne, /[,( of gj_' AL' >

,i‘g‘“»sgy \NAANUV\qy”anwq. V8« Clcrs&) CO oD 55&7/
N %6\,0 9 VAL Revision Unéder Seetion (s e Q<

a?,ohz with stay applicatien is beimg
put up with effice reports

- Oder
Steps in the light of the offlce be tdk@ﬂ
be 18.1.%4.

N - 17.1.84, Llet steps in the light ef the wifice repert be
( v teken by 18.1.84. Office répert by 19.1.84.

DJ .

| e 17.1.84,

}‘ g "\ . vf;:f’ -

L/\ 20-1- 1984 ~ 8-C__ 'Let the valuation be done and necessary
gpxe correction be mede by 21-1-1984. S; sidiary

‘ ' of fice teport be made by 23—1-1984 \/
| | / T
, o . s - Uiéét.Judge
P S | : 20-1-1984. .
A " . 23-1-1984 Heard'the counsel. I doubt if s revision
/LW - lies against the impugned order inasmuch as it

does not amount to a 'case decided', as contemplated
under Sec.l15 of the C.P.C. Let thé)\counsel satisfy
the Court on this aspect and the majter mey come

e

up on 1-2-1984, L;i\

Distt. Judge
23-1-1984,

1,2,1984 : ”}
Put up on 8,2,1984.°

Diségﬁiét Judge,

Lko.
§-28Y  putvpom 142 py /%a}ﬁu/ﬁa
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IN THE COU T OF DISTRICT JUDGE LUCKNOW
= TS
v CIVIL REVISION NO. |[, OF 198£1 Ebgb

g

Y J}J' 1. Union of India Hon. General Manager (Northern Rly)
! ' Baroda House, New Delhi.
2. D.S, (N.R. ) Northern Rly, Lucknow Loco RLy Shed
Alampagh. : . v Revionist  appl.

V/s

Roop Chand about 40 years s/o Bog Chand Foreman

Running shed ( Northern 'Railway ) Lucknow resident.
of House No. 2F Block No. 1/60 Railway Colony, .
Alambagh, Aliganj. Lucknow. veeesesssOPp party 74ﬂ

Valuation of sui@ / 95291207
Valuation of Revision.f 184 81=0)

Revision under section 115 "~ C.C.code of 1908
against the order and formal order dated 21-11-83
passed by Sh R.,P. Srivastava, Civil Judge,
Malihabad, Lucknow decing C-68 against the dependent
revisionist Shri Roop Chand Plaint/ versus |
Union of India defendent R.S. No. 24 of 1981

amongst other on the following

1. Because thnggcument for Which the permission to be
taken on the rdde¥d was admittedly & document the
genuenious of which could not be disputedss questioned
by the plaintiff therefore thgh;earnéd court belgy acted
"illegal and not exercising d¢screation vested im ik s vl
favour of the revisionist. R C

2, Because as no evidente in rebuttell vas needffiel
from the side of the plaintiff therefore the court

below Should have allowed to take the same on the

record therefore the learned court below has erred |
and failed to exerciseing his jurisdiction vested in it.

%3, Because as no evidence was need to be adduced by

either of the party therefore learned court below Should

be considered the case with this aspect also and should have
exercised the discretion in favour of the revisionist,

4, Becuase it was proper for decisiop and jus ]
i

the parties that he service recorddand learned court

below while rejecting the applioatio (uh8 oaugéd
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53 THE COURT OF DISIRICE JUDGE LUCKNOV |
| O YTy REVISION  OF 1987 [

Upion of India v/ - Applicapt
s : .
Roop Chand - ,Opp.site parties

Apglication undexr section

;
M
I S0 ePeoen
%’A‘W»\AWMA.M AR A AN PRI N Y AN

The revisionist begs 1o gtate as wder

thatxthe facts disclosed apd reasons mentioned

in the apcompanying,affidavit it is most
respeotfully prayed that yéur. honour may be pleased
to state tpe proceeding in R.S, No. 24

of Roop Chand V/s Union of India of Court

of Civil Judge Malihabad at Lucknow till

disposal of this pevision.

|

Lucknow )
(A.K.AGNIHOTRI)
o Advocate
—??ﬁﬁﬁ " 1983 Counsel for revionist
—~_ﬂ4“) qufﬁ Union of India




In the Court of District Judge LucknoV

. Roop Chand OPP.P‘S‘-I‘t};.

Affidavit

I, B.K,Sinha S/o Sri Rem aaadra Sirha aged about 40 yrs,
r951den’c of Lucknow deponent, Sulemnly afflrm and stcte on oath

as under:-
'

1. Thet the depanen‘r/B/iS the Asstb.Personnel Officer of
N.R.in DRM Qffice Lucknov and be is fully conversent vith frcts
of the case. |

2, That the abcve case is fixed for hearing onif.1.1984

3, T at the Service record of -the Plaintiff is necessary

for the proper decision of the case and if the proceeding in the

<
Regular suit is not s tayed then this revision be infruc’cuous

br,; Thc—«t in the interest of justice and c:,rcuzrstances of the
case proueedlng in the reguler suit no.24 of 81. RooD chand
Vs.Union of India in Civil Judge Malihabad at'Lucknovw be stayed

..

£i1l disposal of this revision, .

Depone€




x tm aﬁaﬁm&m@d depanent % heredy veﬁfy thet @m /ﬁ/

content m‘ mma 1 to b of this affideyit are tme to ny personsl
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL v K
&{ewj,r—- ~AEEAHABAD BENCH HUAeicmsio | |

Csuyudeq,eghawmﬂl;||||}| L4&€$3“Af“9

nnnnnnnn

No.. CAT/ALLD/JUD/ ’2,‘/,55/0\3')@ “é  pamep \\\\ \7-

T.A.NO. 82 OF 1986(T)

Lo C RU_B/F C/'\_&N\a‘ “applicants'

 VERSUS | |
ww’\'\ @M oS N P\‘Q‘-‘Respondents' |

e '.‘ (A\&thAqrﬂ“ _l» Fﬁ1’eﬁT\a’” Equijﬁxt?j.érLdLa

&7 T\, , BJ0 Howre Mo, B, Bhn,\g_ I/to M(W‘MJ/
B Q‘J@Wa, , beev*m‘-i AQ"W\‘B@% Byasud ~ar |, LU D ¢

O&\C? Afé_wu—uiw & &W\WH&/\M&( M&/F\A—Qu\g(

WHEREAS the marginally noted caseehas been transferred by
Ty L Imad under the provision of the Administrative P

Tribunal Act (No. 13 of 1985) and reglstered in this Trlbunal |
as above. '

- e e e e e e o ;;?L-n--ﬁ. The Trlbunal has flxed date.

Writ petitromno, PAARA 439 © of 26110« 198, The hearing .
: OF 198Y of the i Of the matter. -

Coﬁrt of = D.7 Lo
h SPEN T
arising out of order d
L passed b

If no appearance is

made’ on, your behelf by your
some one duly authorlsed to
act and plead on your behalf

the matter will be heard and decided in youf‘absence.

GIVEN UNDER my hand seal of the Tribunal this I~ ag

day of

198 = o | | o o - i
| - &A,th
(ﬁ’ q5-:""—"/[Q 1

DEPUTY REGISTRAR : h




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢
ALLAHABAD BENCH &
23-A, Thornhill Road, Allahabad 211 001 '

23
No. CAT/AId] o2 2 ¥ 2Y - Dated_ 23 luly
| i
;. nre
Registration No. ’":: f};«? of 198(’3 (T)
Keefo (Ac e APPLICANT
Versus
. . 9.0 0 R Yy fff'f*z 4 RESPONDENTS
A l// £ /“‘/ T A oy ("'/; }f/,{' /’.,« r ‘/”*s / o S e 4 ’"/ 4
To Iz /, Jlere s on Mo o~ e A //({ f\{,r:/.f",‘ ,,,/ ooy

Z,/‘,~{/ ’() {«“’" { //t (?,'l‘"f?‘f: f‘/!i sy Lric. Ky« T

O _Consica o f irlins phoe cgh phe G el vinn ns
o 7. - ;- Y S c e
P N~ ”/' R Y RN ALY R P

WHEREAS the marginally noted case has been transferred by _ﬁ “ \/
,/ (i ¢, ,{ T fe under the provisions of the Administrative Tribunals
Act (No. 13 of 1985) and registered in this Tribunal as above.

| , /?PC No. /3 7 of 19 Gl The Tribunal has fixed thé date of S
| of tl}c Court of ,;/) Sl # il e 198 & for the hearing of the
arising out of thé order dated | matter. | o _'
passed by . If no appearance, is made an\ ur
\ mn : ~ behalf by yourself; }rgur:’ P&Qéder o:' )by

_ e )
| someone duly authorr,sed to get ahd |

. s "1& \“.w)ﬁjj y /
\ ~on your behalf, the n‘re;%tﬁ;;aleﬂg_ Shicard
decided in your absence. RN

Given ynder my hand and the seal of the Tribunal this e 4 day

J‘r’A/; g - 1986'

A e 4 r’f/ cvral ,,r/ ¥ A 7 " ) ~§
el ‘//% wetigh Lo o Feve™ ay

"“ Ctheel MK sy

( e //\ leve koor e

DEPUTY REGISTRAR *~

ok 5%
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| | No. CAT/ i’/éaa/g ‘g |

" Government of Ind¢a ) , . ‘452(

CENTRAL ADmINI&[ﬁ!Ith TRIBUNAL, ALLAdA AD BENCH R

23«A, Thornhill Road | - L
ALLAHABAD.

SR, " Dated:iw2d ,A-;19§6‘
.. The District Judge
- Lucknow - - : o o,

T v
, .Cﬁbﬂaf ‘ Ivdm directed to say that marqlnally noted st

iR agﬁa&é-perialrxﬂa rO'"h& service matter of @ Contral Government
. servant has. been transferred from the LOULL of Llctr1¢t Judge-

' Lucknow to this Tribunal by 0$d@r dated 21th April lGGC_

| .

- [ p ssed by Xth Addl, District. dudﬁ@ Lucknoa ; L

L X I . .o ) v B ) ) - .l h

[ . - ih i this conn@utmon I am to pQLﬂt“..
s Miéc;,case . No. 459 of 16 out that the ”@and of . v

| - e . nul/rmquWar suit giving rise

@

“Roop Chand ....Appilcant.te the above noted. lisc. é&@
\agUnlon of,Lndla & others * has not nenn sent © this

®

Respondent arising out of nrlauna* alomgmlth the M@cord cf

Nhse sza

~ ] udgoment and dnrr@e

‘,'t>x‘- Qated 10.10,1984 passed ..
? by Civil, Iuaqa Lucknow . I ﬂm,lzhmrcFQr@ o IQqJQSﬁ

© insuit do. 24 of 108l that the record of suit may plesse
be sent to %hxs Trlbunal within

a fo lgnight ag_the appeal is ‘fixed for hearing on 3rd Decembes
z ) BN . ./v " ) -

986,

e -+ Yours falthfiily,

‘ -__ql‘_—-

fD@ﬁuty Reglstrar.




Read,
No/CAT/Jud/P11d/T/B/ Q3+ . ,
Gevermment of India /797
Central Administrative Tribu sl

Allahabsd Bench, _
23-A Thornhill Read, Allahabad,

Dated. /3[ 1987

The Distriet Judge,
LiteXonsn0

Sir,

I amdirected ts say that marginally noted Civil
Appeal pertaining to the service matter of the a Central
Goverrment . Servant has been transferred from the Court
of . . . Pl Trdgedvekend + » to this Tribunal

: b}' order doted , . .. . 0w w ® paSsed bY ¥ e & e e ® @
g .osic}.@i%c

‘Y MNee Cagong, 43 ' In this connection I gu to
—TT oe o o ‘§ pointout that the record of
arising eut of Judgement ‘& original/ regular suit giving

decree dated ', A ’j . rise 2o the gbove noted Civil
pasged by, ."’(%3&, ,! Appeal has not been sent to
M { this Tribural slengwith the

» * 0 . » . b e i
in suit n:\,?g/ é\ . . .1 record ofthe Civil Appeal’,

'
Oftg_voo'otp ).

1o~

I am, therefore, to request
that the record of sult mgy

ple 2se be sent to this Tribu al within ¢ fortnight,
as the gppeal is fixed for hearing en ‘F‘:Lfré’? s ‘en

i r' Yours faithfully,

IS @67

Section Officer

Judicial Trinsfer

Z

demn_
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2. ~ X
. 3 That in the year 1986,the aforesaid case
hag been traﬁsférred and since then thedate has been

fixzed and it was adjourned on one pretext or others.

4«  That hearing of the aforesaid petition has

not yet been matured.

Gow That the plaintiff is permanent resident of
'K}Ki/ : Lucknow and after the retirement,he is residing with |
his sons

8 ]

G That since the Circuit ben§h oﬁ'thismég;:‘
Tribunal also sits occasimally atLuckhow‘and aé such
in fhe‘interest of justicettha aforesald case may be
trasferred to thélﬁucknawlcircuit Bench oﬁ‘ﬁhiSHon'bll

Tribunal, o that the plaintiff get his case argued fror

S - the same lawyer,whof contested the case before the

s Trial Courts

T That it ﬁas come to the knowledge that on 5th
ané-xﬁtﬁ of ‘O¢tober,1988 the Circuit Bench is sitting
at Lucknow anﬂ\as such it is prayed that aforesaid
case may be transferred to the circuit Benchgnucknow
 and the date may be fixed a$ 6,10f1958,otherwise the

spplicant would suﬁierirﬁeParable‘lassf |




zt is.Mos‘t Respeci;j&ui_ly 'Qray_‘eﬁ_ that this -
Héﬁ*blé?fibuﬁal ke pleased ga'transfer the;fp:esaid“g
case to the Ciréuiﬁ‘Bengh;kﬁgkﬁoﬁ ané‘be fﬁtthérm
plagsed to fix the date as 6410,1988, pihrtwize

otherwise the appliaant,wauld‘suﬂﬁer irreparable 1oss.

o %w/ 01&0&
DT sSEPTEMBER 26,1988, (ROOP CHANDRA) -~ "=
- - APPLICENT IN PERSON..




e e

. "-1-%&“/(1&»2

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENCH : ALLAHABAD.

*® o000

CIVIL MISC. APPLICATION NO. OF 1988
ON BEHALF OF
ROCP CHANDRA .APPLIt;AuT
_IE

REGISTRATION NO, 8329T) of 1986

W
Roop Chandra - oXEPkkeumiPlalntiff
Versus
Union of India& othesé. .Respondents,

To

The Hon‘ble The Vice Chairman and His

Companion Members of the aforesaid Tribunal.

The humble application of theabovenamed

Most Respectfully State’s as Under :

1 That the plaintiff has been dismissed from

service on 10th March 1972 and éhes filed a suit,which

was registered as 72-of 1972 and the said suit was

3ismissed.

~

2=~ That ggainst the aforesaid judgment, the

plaintiff filed an appeal before the District Judge,

' Luéknow,whiéh has been traﬁsferned to this Hon'ble

.Tfibunal and has been registered as mentioned above.




and the date may be fixed as 6.,10,1988,ctherwise t

24

3 That in the year 1986,the aforesaid case

1

has been transferred and since then thedate has been

fixed and it was adjourned on one pretext or others.

4~ That hearing of the aforesaid petition has

not yet been matured,

N

5= That the plaintiff is permanent resident of
Lucknow and after the retirement,he is residing with

his son,

G That since the Circuit bengh of tﬁisﬁaﬁ*ﬁ’
Tfibunal élso sits occasiaaally\afhucknow and as sach
in the interest of justice,the aforesaid case may be
trasferredlt@ the_Luckn@w Circuit Bench of this Hon'
Tribunal,so that the plai;tiff get his case argued £
the same lawyer,whof contested the case before the

¢

Trial Courte.

T That it has come to the‘knowlédge that on
and 36th of October,1988 the Circuit Bench is sitti
at Lucknow and as such it is prayed that aforesaid

case may be transferred to the Circuit Bench,Luckn

applicant would sufferirreparable loss.




-

‘e

N

-
i
™

3.
PRAYER

Iit is,Most Respectfullylprayed that this
Hon'ble Tribunal be éleésed to tfansie: the aforesaid
case to the‘Circnit Bench.Lagkn@w and bg further
pleased to fix the'dafe as 6.1@.1988, BXhEEwkss

otherwise the applicant would suffer irreparable loss.

%&meAGZ;;) | ?

DT ;SEPTEMBER 26,1988, : (ROOP CHANDRA)
: APPLICENT IN PERSON,
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
LUCKNOW CIRCUIT BENCH

Review Application No.282 of 1989

' In
Registration T.A. No. 832 of 1986 (L) jﬁ
Roop Chand ceene Applicant |
Versus

Union of India & Others ..... Respondents

Hon Mr.Justice K.Nath, V.C.
Hon. Mr.K.J.Raman, Member (A)
(By Hon.Mr.K.Nath, V.C.)

This is an application for review of our
judgement dated 26.9.89 in the Transfer Application

described above whereby his appeal against dismissal %

of a Suit for quashing an order of removal from service

passed on 10.3.72 was dismissed.

2. We have carefully gone through the contents_ ...
of the Review Application and we find that all the

points raised therein were adequately considered in the
judgement sought to be reviewed. The submissions made
are in the nature of appellate contentions and not of

some error apparent on the face of the record. There

is no force in the Review Application. The Review

Application is therefore dismissed.

Vice Chairman

Aated the 4™  Oct.,1990.

RKM
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& fq)’ . ‘ ]
In th e‘ Hon"'ble Central Administrative Tribunal,
T Agdi tional Bench Allahd a_nd, :
Cireuit Beach, Lucknow,

C;M. (Reviaw) Application No. g)/@?_- of 1939 (L?l

Roop Chand o vsodpplicant, i_i
In res
) TA/33XT) of 1986
R’OOp’)Chéld'-ﬁ:i | ceee ADD cant/appeliant, |
. | Ver&ls o R M(
Uniom of ITndia & others  ese-Respondents, Q
To

The Hon! bie Vi ce Chai rman
and other Werb ers of the
aforesald Tribunal,

The app lic an-t named above most
respectfilly begs to submit as follows -g-

- 1, That the instant case (appeal) was receifved
’ I et , :
on transfer from KomNEls<diflh-Court for di sposal,

2. That the appeal Was finally heard b&’ a

Al K

. . e
/
¢




- ‘ ) ) m.&‘ A'
- ) ..v' | \ /b’

Division Baach comprising of Hon'ble Mr, KamlesiWar
. - . Nath Justice tie V,C. and Hon'ble Wr. K.J,

2t

Raman A M ad Was ﬁnalﬂ dismissed on
35-9-3989.

3, That the Hon'ble Tribunal has decided
the epp%eal through a detailed judgen ent

bt

but certain importert points have been left
conisl derati on by the Hon'hleT ﬁ.mnal'md |
-the same has led the di smissai of the mppaal,

"4, That the gpecific ad imortent points

. - i
) = 3

o | | , 4‘
are as follows s | | | 1
i

- (a) That it was gpecifically "a:’rgued'
that t}f}e fa.ét £ vdi ng aquiry was conduc ted | s J
by tso ‘of‘ﬁc ars who ﬁ:emsélVeE; Wera involved ‘
in ﬁ:g,a&,ﬁd:ipci\ dent md werae p;ffi‘s; also . As_gich ;
the fact finBing é_q;q:liry sufferred from tecimical ’
defect and inherert legal flawé, Moverover,
the copy d_f_ fact finding enQuiry _pm»cfeediilgs
Wero not givan to the sppellmt at all,

(®) Tlaat in the DAR Encu,iry it was
only avered that the deltquent had stated
in the fact findin&, eaquity and admltted o have

. K

kY
Y

been involve:i in the sa:{d incident At this

stage the Hon'bl e Tribunal should hava consl




Cim

- confession as reforred in para 8 of 10

\r\@

-dere(ﬁ the fact fhat ® »e averment rng&e ,

.{n 4:e DAR mq;;iry_ﬁblljely relying on e |
é-onféi ts of fact finding enquiry which Was '
n§t 1e§3‘al£¥.y cohsti tuted , the findi,ngs md
proceading s'wers altwsini tio ultravireS,
illegal and With no l&:a 1 sancitiy . As |
suchy in tne reeult, the Pp eal Was _iable to
be allewed. ‘

(C‘f) That the appellant '.S* all@:eéd

,Judgenent Was for the voucher but it was not
q;ecifical.’ﬁ_y stated that the alteration ad |
amendnents were made in his own voucher by him,
Under é.uch c;'réumstarlc'es_t}'ae inference
‘agalnst e interest of the app ellant could
have not beon drawn and appeal a.s such Was
| ligdhle to be al.owed.

| (d)  That the Hon'ble Trilunal was
no t kingd mowf}: to con&_der ﬁle fact that the.

appellant had serveu about 22 yoars in tha
Rai lway ser‘hpe and th eredfiter contasted

for diout 17 yearsl for his survival and as
sucl: at the best assuming the guilt provad, he
could have been pund shed wi th

and not with the pﬁnis}ment of




4

. :‘ ,g}‘? - a

L=

(&) That the Eon'ble Tribunal could
have censiéered th epaﬁ‘ietic condition of e
éppe’i‘!.ant and at least allowed the pecuniary
beneft t .of_' 22 years servic e rendered by him

for the remaining days of his life,

5. That in the circumstances afor esatd, it
is very much expedient in the interest of
Justic e that the Hon'ble Tribunal is pleased to
T evi & its ain ,jari:‘énent datad 26;9;1989 and |
allow the appeal at least in part, “o# there Was no
Wspecific and clear reort of hand writing e}@d;;‘;n:

and as such no adverse mference could have been /
_g,v RAY B R

Tt 1s, ﬂterefore, most res;ect:fh]ly
prayed that $ie Hon'ble Trl bunal may graciously

be pleased t review its own judgemen t and

allow the appeal in the interest of justice o
others se he ap‘pellant' shall suffer irregarable |
loss and inju;‘y; , ' " T
‘m.c_lmow,dafcéa; | - W(%ﬂj
. | . Octoberd 3719'89; Appellan t/app licant |
Veriﬁc ation |
T ROOp Chandia,ﬂ aged about “‘?% years, /o late
Sri Bhag; Chand,r/o T=-1/60-F,Rai lnay quarter behind
Alambagh Godown, d hereby Verlfy that the contmts,
. of para 1 and 2 are true to my own knOWIedge and

those of paras 3 to 5 on the legfal advice wilch T i
l

balleve to be true dnd that T have not suppTe sied any
material fact,

Lucknow,dated; | /( gw/ Q/C""D

oc ober ;29:1989. Appell ant/app i cant, |
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hendad over on 24,11,67 to the ¢.F.E. On 13.2.69

the applicant Vs ¢hargusheeted @ upcar a :ajuler : y

| dvuaxtmuﬂtal deC(;Jinnry B vewelings. un %,3.,69,
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for obtaining certalss documents, As a result of
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M ) 4 . . 0 .. S
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O 1 R Bt j ncnt to the Pay Clorm {or paynant of the anount while;fﬁ

o ' n l"'ﬂ [y

the preﬂadent statemants are preserVed in the Account;

Yt et gt ot gens

o S O{fice,?{Ihe applicﬂnutslqounsel ﬁhc:cforo is corrocyg%é
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' vouchers relat ing to thc appollant on the basis f *’%
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It is adnltted thnt the concernad Accounts

erk was R K Sinha. The léarned Civil Judge has ("~
rectly refu»hd o the fact that in the course of
Tagt rinding &nquﬁry conducted by a Commitﬁeﬁ of ;¢

[ -

f fcers, befnre the cage was investigated by the . P, E.,
et

p—

e appellant admitt@d that he used to vigit the house
of Srd R.K.Siphs (fer taking milk) and helped hm in

e chacvinq and passinc bills of overtime for about 6 or

7 nonths, which Sinha used to take to house, and that
Y_‘”—' "“"--u-...___‘

he us ed to make addiiionnl alteration and corrections
won the- directions of Sinha. The admissions of the

o AR s

applicant &re reproduced in extcnso at pages 23 and 24

of the Enquiry Report Annexure 'B' and their gcnuineness

::- : is not disputed.‘ The only explanatian of the applicant
- in that these adnissions had bean obtained by dure#ifﬁ i

The anuiry Of{icer has recorded proper reasons for
:njouting the theory of duress, «nd this Tribunal 14
net erpncted to sit in appeal over the views of the ;

Enquiry Officer based on a material which exlstsy
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¢ n The enquiry.pro:eedings are on the lower
Coxwi vécord. then these mdrinaions during Feot
Findinq Enquiry vwre being proved by Sri Doev Raj, AJO
(Iﬂﬁ), 1h0 applicont gald ihat he had nade these ...
R ‘A” . " cmnfassional statements® under pressure by I¢pres an£a~
tives mf various parties 4ncluding P, which was
" dwniad-by Fil. The fact, therefore, that in the - |
normal. courge of 1himgs he had nothinq to do with h

- ——

th@ Pr&PaT“tion of th@ vouchers, is rebutted by the ‘ﬂjif‘_g

fact found that the vouchers used to be taken by ,l
R.K.3inha to his residence .here the appellumt used to

e . e+ s,

nake| corrections, alterations ete, therein,
1 o

108 iflt.is plain thet the opirdon of the 5.p.E,

: o, . | . f e
S sz?ﬁa\ would have concerned with the ¢ldninal angle of the !
Vol ™ "j}\ .

g ‘ttqr, and not mﬂth the ¢ivil dwfaults of the appellant

L3

an cx"loyee. It is also ¢lesr thit the report of = |

1

dvrii;no expert was 4ndqtvrrinate- it could, by

‘fel{, nezthex implicate nar exonerate the u}pliCant

Jg“ s w«ll settled that a I*e]ininory Enquiry 'epoxt
) .
AT document for the uge of the depertment itself, !

&nd unless it is used as a piece of evidnnbe, “he e ”;,‘
churoed employee has no right of sccess to it, vThé"_ |
Disciplinary Enquiry begins after the chargeshect is
framed. There is noihing to show that the lact Finding
Enquiry ﬂeport vas used &5 a piece of cvzdenuﬂ duzing
Dopartmqntal Disciplinary Enquiry. Even s0, tho.
appellant's own statament doted 9,270, t page 24 of
Enguiry proc«edings file, 48 that ho had-beoen shomn

the Aeport of the Fact Findiny fnquiry Committse {fron
which he hed taken extrects. We are of the opinion ;
tharefare that the follura of the deportuent Lo furnish’ - E;

v $) ccpiws uf the@e three docurenty o {he sppeliant does fﬁg.f

Wiy i
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ot vitiite the \fl ity of {he -Jn“tqupfg ¢ the .
i ) |‘w
Awpuaned orders. O
o » | 144 The' chargeshaet ¢nd the ptedemert of drputatfon

% ' ; 410£ miscpndght by the appellint dues not contein the.namé@f
' | o' of Accounts Clerk R.K, Sinha in the list of mitnes ses. | o
| The Department thurefo:o. was net bound 1o exasine hin.v

It was Open to the eppellant Lo héve ca’lod him dn ' .37}g{ﬁfxi';b B

his da{@nce- ‘he did not., There 238 no *el&v;w:y in the

oontontioh ;of the lesrned Couﬂ*cl for the &upellant that

vaﬂthough th@ appellant Wb 1lleged to t&Ve colluded with

R.K, ainha, no disciplingry ;rcvoeoiuc was instituted

??x\thmrefor. ' o

-The contention thet the statements of the L

ageinst him The departzent mey heve heé good reasons

[T - OU TN

L .
e

e

| ?tﬂ esses | ‘were recorded.-at the beck of ihe eppellent,

)i? he had no oppertunity <o CHCEfeener ing 4 en s

%Hf ;orract,i AL psge 24 of the Lozalry irac.edings File+
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ere is th% unrdst kable gduicsion of the éppellant

thaet he had full opportunity 1o crosse-c: e lne &ll the

witnesses ehxnich curitg di ‘cApl*VJVy (nDL Ty

pxoceedanns. Jt s elee ofitiied, and clear from
endorsewen%g on Variou; pises ¢f l‘ﬂ engulzy file, that
’ - the appellcnt wes aseisted by a Defence /esistint vho

. ) took.partiﬁﬁ the Dﬁsrip::nery Lnguiry rrnceecings.

< 137 Ahe}la,t point LJ"pd Ly the deionesd cbungel
- for the #pPeJl:nt ¢ thil the jonelddy of reiavsl from
Lervice ¢ excessdve, beving veperd to 1o ricture of
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(Misc.Case No.429/04 of the Cowrt wf ) } ok
District Judye, lucknow ! e i
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Imndcd over on 24.!1 67 to the 5;.P.E. On 13.2.69,

the arr)licant vas chargushceted unfer a rejuler

"(!nhmrthu;-_ntcl d!.ad.(pl}.n&ry'y:;ocw-:ﬂnqa. On §,3,69,
the hﬁﬁlicant slnitted & tuply flongwith & ptayer
for, thainan certaisr documents, As a result ot

thm’awquiry,it wka faund on 3,3, 71 Lhnt the chargo o

: b d‘ PRI "rA‘ PR ' L to et "’ oy e . B
of the Ppplicunt s. socurinq cxcasa pa)mont of OVettime
Ty L T, u 4 .«.,‘,‘ .

mllowanhc wag prcved. On 10 11 71. hie was raquired fV“

fo .
o aﬁ@w tauge why hae muy,:ﬂt be rumovnd rrom servical i

On 95é172,.he.suhmittad hils reply to the shoW cause

non!&ﬁ; On 10,3,72 tha inpuéned order of his removal

z?.’mm“im.‘vicc Ve passod. L S
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/\\
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thJ‘Dealer for scrutlny and passlnp 1t {0£ payment._ht'u‘
B L T P A LR ARy G Te AR Y R
Th bild’ contg ning paymnnt ordor{”c.lled vourher, Asi Y
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sent to the Pay Clerk for paynent of the amount whilo'»f

“0 ca .

the prevedent ;ﬁéifnénts ate proserved in the Account#

Of{ica. ‘The applSCant's oungel thoreforo is corroc}

s 9f‘h§;‘;

p"‘-\- \‘(
prepera‘ion and passing of tpo youche;s.. Noverthelesh

that tho appellant had nothing to do with th
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} the‘cdmi;ted det is that therc are alteratlons in tHbi': ‘
. o Cord R . Lpﬂ ¢ 'J‘: 0"; :“' CN
vouchers relating to the appellant on . tho basis of .
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88 . It is admitted that the concernad Accounts
lerk wis R.| K Sinha.[ The learned Civil Judge has ;7¢
ectly refu»nd to the fact that in 1he course of .

r
A rinding Enqulry éonducted by a Conmit1oe of;~ i

"5 Jcor bofore the Shgy was 1nvnstiqated by tho S P.E.,

J.-—"'"—""

‘appellant sdmitted that he esed 10 visit the house
of ali R. ‘.Sinh. {for taking milk) and helped hin in. .-

B
o

rheJking and passing bills of overtine for about 6 or-

7 nonths, which Sinha usad to tako to house. and that
——

.
rggwpuod to zake additions, altaratlons, and correctioni,

vp

) on the directions of Sinha¢ The admissions of the f

‘happl?cont iTe reproduced in axtense et pages 23 and 24 ]

of the. Bnquiry Report Annexure 18" and their genuinenqssv

Lt disputod. The only explanation of the applicant §;4
is that these admissions had been obtained by duress.ﬁ | 7;
The Enquiry Of{icer has rccorded proper roasons for |
rejecting the theory of duress, «nd this Tribunal iy
not expected to sit in sppeal over the views of the

Enqu%ry Officer based on a material which existsy
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;f The enguiry procecdings sre on the lower

§ : Cotwt'*ecord. ihen these #dedssions during Fact
. ‘ ' Ishulng ‘Enguiry were being proved by Sri Dev Kaj, APO
(Pl ), Lho applicont sald that he hed madc these

|
|
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}
|
!
"; Lonfessional statements" under p~essure by :epresenta-}
tivgﬁtof verious parties including Pvl, Wuich was ]
. dentéed by PWI. The fact, therefore, that in tho‘
no“mal course of things he had nothing to do with | v,-_z
the preparation of the vouchers, is rebutted by the ',‘?f'

; ]
- , K.K. Sinha to his residence .here the appellant used 10 ,

fact found that the vouchers used 1o be taoken by .

R ‘ reke corrections, alte:ations ete. therein,

104  1 . It.is plain that the opindon of the S.P.E,

would have concerned with the climinal angle of the

‘” nd not‘with'tfm civil defaults of. the ‘PPellan{

an employee It is also cleaz ‘thét the report of .
1
)ﬁ§ dvriting exprrt was indeterminate it could, by :

/f

le, ‘nedther implicate rior oxonerate the. nppliCant

As well settled tist & Freliminary Enquiry repor{
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i; & dbcument fur the use of the department itself, o ;y
and unless it is used s & plece of evidence, the o
charged employeo has no 1ight of sccoss to 4% "Tho c
Disciplinery Enquiry begins after the chargosheet is -”
framed, There is nothing to show that the Fact Finding |
ﬁnquiry Report was used as a plece of evidence during
?‘ Dapartmuntal Disciplinary Enquiry, Even so, the.
: nppnllmnt's own statement dated 9,2,71, at psge 24 of
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the roport of the Fact Findiny Enquiry Committee from °
which ha hed taken extracts, We sre of the opinton 121
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rot, viii@fe the velldity ¢f She v rvediezg o the

ipugned orders,

11, The chargeshqétvemd the stetemert of fnputation: |

of mtiu@ndurt by the appvll&nt dut e not centa%n the name
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LI

The ﬂwpaxﬁment 1hvrc{nxm, waa niet hound 1o exﬁ&;hé him.
11 wat open to the appellant to heve called him ;n‘

tis defence; he did not. There is'no relevincy &n the

contention of the lesrned counsel for the-appellant_thatw

although ﬁhe eppellint wes #lleged to hive colluded with
R.K, Sinhaﬂgno disciplinary ;xccoe;iug wés ‘nztituted
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thmrafcr.;” .
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took'partﬁin the Di cip: nery bnguiry Frrceedings.
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Hon' Mr. Ajay Johri, A.M.
Hon' Mr. D.K. Agrawal, J.M.

'«f“'\_“iig/;.[&/sg", 'Sbri' Bhargava brief holding Mr. G.F. ~grawal,.
learned counsel for the respondents, On the -

reumest of uhm TelN, 1 ewari, learned coansel for

the applicant, the case is aagourned to 21—-4-—1989
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Hon' Mr. Justice K.;Nath, V.C.
'~ Hon' Mr. D.S. Misra, A.M.

5/5/89 N -Learneé'counSel for Opp. bs. points -out _
o that the applicant S motion for. perm1551on to
appeal as an 1ndqgent person remains to be:
decided. A perusal of the record shows that )
it is not so. .The requisite fees of k. 50/- ' o
| o ' ‘:’ ' payable under.rule 7 of the Tdmlnlstratife
§ - : . : . Trlbunals (Procedure) Rules, read w1th sectlon
"&_ L - 29 (4). (b) of the Act was. dep051ted by means of
- Postal‘Order as mentloned in margln of the order
sheet dated 10-3-87. The aypllcation/aopeal is
in order; :;'l“ u»"' T

Argument ‘heard but, not concluded . N
’_Thls Bench is not avallablc tlll the last week. - ..
of June,‘ 1989. List this case for hearing on }
Sy

_ | 26-689, as part heard. | P Y
,- .o - - . /- N . . . SR % _ - CGAQ, Wity wﬂfﬂunﬂ,}
. CoamMe  ve. % 59‘“”“50*' ean -
L T o (sns) o » 266
R ) . g P . 330\(\.17&@%46\?
. -Mr.‘Justice K. Nath, Hon V.C, o h o - E;%
Mr, K.J. _Ranan, Hon Ad. B S o
| 26/6/89 . Oh the request of learned counsél for . .
AR . ,'Opp Parties, -1list this cgse“for bearing . - - N
> J - on 5(7‘89. 3 ‘ e : i ' _ ‘ v .
l o IR R b B
M vl g
- (sns)
' . o o .. ,
~ Hon' Mr. Justige K.'Nath, V.C..
. Hon' Mr. K.J. Raman,. A.M. )
' 5/7/89v - The learned counsel far the applicant"is
L present.' List this case for final _hearing . |
on 25—7-1989 , B |
\")J.s ‘ Ab’i‘ . , : o .'. L ..\ . \:QCO
T ‘_'(sns) .7
o L 2 089.
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c’faNTRAL ADMIF\TISTRATIVE TRIBUNAL,

|

| Registration T.2.
No.439/84 of the Court of 3

;KMisc.Case
( District Judge,Lucknow
| N
&O@p Chand | S Plaintiff Appellant/
! ) | : Applicant
| Versus |

j

i
i

' Hon.,
:‘ I{Gn. .K.J. Bﬂan‘ A.Mo

Union of 1

|
ALLAHABAD

Gircui? Bench at Lucknow
| No.832 of 1986

édia & AnotherC... Defendants—Opposite.Parties

I

\
JusticE Kamleshﬁar Nath, V.Ce

.Judge, Lucknew[received by trans
' ! Y~ :

| (By Hon.Justice K.Nath, V.C.)
|

This appeal with permission to file an
of District

appeal as an indigent perseh in the Court

was-
fer for disposal by
of the Administrative

this Tri?unal under Section 29

Tribumal?‘Act XIII of 1985,

2, tThe application for permissioen to institute

1 as an indigent person is infructuous

the appea
remedy under the Administrati

pecause there is no such

TPribunals Act; every appeal has to accempany the

£ Rs.50/-~ which is prescribed for an
The case

usual fées ©
originai appl}cati@n pefore the Tribunal.

is therefore proceeded for hearing of the appeal
‘ .
on meri%:s.
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allQWance vouchers Wwas not done by the applicant

but by thekofflce with which the appllcant had
l

nothing te ?o; it used to be prepared on the basis
of Joint Tréim Repert prepared by the Railway Guard
. & - '
(ii)

The investigatioen had been handed over to the

l .E. on 24 11,67 which reported on 17.12,70 that
a

: criminal case was not made out agalnst the

applicant, The opinion of the handwriting expert
[

was that theﬁseurce @ﬁ writings in the vouchers could

not be deterﬁined._ A report of a preliminary enquiry

. |

Was also prepared. These three papers were not made
o :

available to @he applicant despite demand.

X ‘\

(iid) Accounts Clerk R.K. Sinha whe had prepared
|

the voucher, was not examined during enquiry.
i

(iv) Witm%sses for the Department were examined
on {the back oﬁ the applicant who was not given an
opportunity t% cross-examine them.

|

74 The enquiry officer's report Annexure !B!
mentions that &he Register General 164 in which hours
o |

\ B
actual working of a member of the running staff
llk? the appel%ant, are recorded is based on a Joint
Train Report sﬁbmittnd by the driver and on the basis

of the Reglster the Tlcket clerk of the Shed prepares

a statement of OVertlme earned by each employee. The
|

statement is checked by the Adjudication clerk and the
: 1

papers are put to the Executive Officer for sanction.

After sanction,\bills of each employee are prepared by

the Adjudication Clerk and sent to Accounts Section
|

for audit and payment. The bill is recorded in a
g .
|
I\
|
|




: !
departmental disciplinary proceedings.

ALY

i
I
f
i
|
a

handed over on é4.11.67 to the §.P.E.
, oo

On 13. 2.690

the applicant was chargesheeted under a regular
On 5,3,.69,

the applicant sﬁbmitted a reply alongwith a prayer

[ .
for obtaining cFrtain documents. As a result of

the enquiry, it %as found on 3,3.,71 that the charge

‘of the applica#t's securing excess payment of overtime

allowance was éreved. On 10,11,71, he was required

I

to show cause why he may not be removed from service,
) ' . ‘
On 9,2,72, he éubmitted his reply to the show cause

notice. On 10;3.72 the impugned order of his remeval

|
from service was passed,
i

4, On 20L3.72, ﬁhe.applicant filed-regular Civil

i . { : .
Sui% No. 24 @ﬁ 1981 in the Court of Civil Judge,

Mallihabad for a permanent injunctien to restrain the
| ‘
defendants from removing the plaintiff applicant from

|
service, It is not clear why he filed an injunctien

Suj
The learned c@unsel says that the applicant was not

Howéver, in course of

aware of the termlnatian order,

time, the plalnt was amended and relief was sought

to, declare the termination order to be illegal and

: i
mala fide and the plaintiff to be continuing in service.

v _ |
1 !
There was alse a prayer for recovery of Rs,18,582-07
! o
on account of wrongful termination of service,
|
_i
The(Suit was contested by the defendants and
The appeal

5
I
was dismisse@ by judgement dated 10.4.84,

which is led to the present case was filed on 5.12.84. '

6o Thé following points have been raised by the
!

- learned counsel for the appellant-applicant s=-

(1) The preparation of the payment of overtime

!

Lt after the temination erder had already been passed

|

1

|
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'Office.

-4 -
3
!

Régister by {he Receipt Clerk, who makes it over to
the Dealer. for scrutlny and passing it for payment.
The bill contalnlng payment order, called voucher, is
sent to the . Pay Clerk for payment of the amount while
the precedent\statements are preserved in the Accounts
The appllCant's counsel therefore is correct
that the appellant had nothing to ‘do with the

‘preparation and passing of the vouchers, Nevertheless
the admitted fan is that there are alteratlons in the

vouchers relatlng to the appellant on the basis of

whlch he had recelved excess payment of overtime-

|

allowance» *

| ' \

8§ It is admltted that the concerned Accounts
Clerk'was R K.Sinha. The learned Civil Judge has
correoEly refhwed to the fact that in the course of

‘Fact Finding Enqulry conducted by a Comm1ttee of

Offlcers, before the Case was 1nvestlgated by the S P.E.,
the appellant admitted that he used to visit the house
of Sri R.K.Sinha {for taking milk) and helped him in

checking and passing bills of overtime for about 6 or

7 months, which Sinha used to. take to house, and that

he used t make addltlons, alteratlons, and corrections
on the dLrectlons of Sinha. The admissions of the
applicant are reproduced in extenso at pages 23 and 24

of the Enquiry Report.Annexare 'B' and their genuineness

~is not disputed. The only explanation of the applicant’

is that these admissions had-been obtained by duress ¢
The Enquiry Officer has recorded proper reasons for

rejecting the theofy of duress, and this Tribunal is

" not expecﬁed.to sit in appeal over the vlews of the

Enquiry Officer based on a material which existss




i

éppellant's own statement dated 94271, at page 24 of |

9y The_enquiry procegﬁings are on the lower

C?urt record. Wﬁen these admissions dufing Fact
Flndlng Enqulry were being proved by Sri Dev Raj, APO
(PWI) the appllcant}sald that he had made these
®lconfessional stateﬁents" ander pressure by represenfa-

tilves of various parties including PWI, which was

“denied by PWI, The fact, therefore, that in the

normal course‘of things he had nothing to do with

the preparation of the vouchers, is rebutted by the

fact found that the vouchers’ used to be taken by |

R.E.Slnha to bls re51dence where the appellant used to

ma%e”corrections, alteratichs etc._therein.‘-

b .
J.O"ﬁ : It 1s plaln that the opinion of the S.P.E.

would have concerned with the crlmlnal angle of the

_matter, and not with the civil defaults of the appellant

as)an employee., It is also clear that the report of

handwriting expert was indeterminate; it could, by

itself, neither implicate nor exonerate the. applicant.
It lis well settled that a Preliminary Enquiry report
is {a document for the use of the department itself,

| Y
' .‘ . L3 -
and: unless it 1s used as a piece of evidence, the . ‘

cha ged employee has no right of access to-it. The

Disciplinary Enquiry begins after the chargesheet is

framed, There is nothing to show that the Fact Finding

Enquiry Report was used as a piece of evidence during

Departmental Disciplinary Enquiry. Ewven so, the |

Enquiry proceedings file, is that he had been shown

the report of‘tﬁe Fact Findihg Enquiry Committee from
which he had taken extracts. We are of the opinion
therefore that the failure of the department to _fuz:nish:i

copies of these three documents to the appellant does




| agalnst him, The department may have had good reasons

- w1tneqses were recorded at the back of the appellant,

- the appellant was assisted by a Defence Assistant who

 service is excessive, having regard to the nature of

' not\v1t1ate the validity of the proceedlngs or the

1mpugned orders._

llJﬁ The chargesheet and the statement of imputatibn

of ﬁisconduct by the appellant does not contain the name .

-of Accounts Clerk R.K, Slnha in the list of wltnesses.

The Department, therefore, was not bound to examine him,

It was open to the appellant to have called him in

‘his defence; he did not. There is no relevancy in the

contention of the learned counsel for the appellant that™

altHough the appellant was alleged to have colluded with

R. KI Slnha, no disciplinary proceedlng was 1nst1tuted |

therefor.

12;, The conuentlon that the statements of the

and he had no opporﬁunity to cross-examine thenm is
inAcorrecf; At page 24 of fhe Enquiry Proceedings File,
there is the unmistakable adm1551on of the appellant
that he had full opportunity to cross-examine all the
witnesses examlned during disciplinary enquiry

|

proceedings. It is also admitted, and clear from

endorsements on various paﬁes of the enduiry file, that

took part in the Disciplinary Enquiry Proceedings.

137 The last point urged by the learned counsel
for the appellant is that the penalty of removal from

the guilt. The latest decision of the Supreme Court on.
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I
!

the subject is in the case of Union _of India and QtheXs |

Vefsus parmanand (1989) n scC 177. Having regard to the

principles laid down there, we see NO justification
ﬁo interfere with the penalty of removal imposed upon
/the appellant in the facts and circumstances of this

/ case.
f“‘ 3

JF 145 The appeal is.dismissed. ,Parties shall bear

their costs.

y =

: Me@ber (A)

Vice Chalrman

Y
Dated the_ 26 Sept.,198%
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The case igs transferreo to the'court of
the X Addl. Dlstrlct Judge, Lucknow, for disposal
of application under Q@gx Order 44 Rule 1,
C.p.C. o |

The file should be returned back to my
 court after the disposal of the application.

The Misc. Clerk should then put up the file for .
 further orders..
‘Parties to appear in that court today afte

lunch interval for obtaining further Qrfij;/( 'f
e
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f; + Divisional Superintendent N.R1y. Hazratganj,

v

-

e
IN' THE COURT OF DISTRICT JUDGE,LUCKNOW i 5

Roop Chand , aged about 51 years son of

late Sri Bhag Chand,II Fireman,Running Shed ,
Northern Railway,Lucknow, resident of

House No. F,Block I/60 Railway Colony,behind

. Alambagh, Gurudwara ,bucknows ....... Plaintiff/

Appellant,

versus

€7 1. Unlon of India through the General

Manager,N.Rly.Baroda\House,New Delhi.

Y Lucknow, through Loco Foreman Runnlng-ahed
R Alambagh Lucknow. evveeeno. Befendants/
' Respondents.

\\.

Valuation of suit ....... Rs. 18,582, 07
Valuatlon of appeal ..es..Bse 18,582,07 |

Court fee mid?t‘*jefa& Q{w ($ %2 ¥,
't
APPLICATION UNDER ORDER 4y RULE 1 RZAD WITH ORD=R 33

RULE 1 CP C.

i%  The appellant applicant above named begs to
submlt as under ;- |

1. That the applicant had filed Regular Suit

No. 24/81

Bs. 18,582.07 in the court of CiV1l Judge Mallhabad
Lucknow. “

o g g



“..rA

N2

o
,.

" {dismissed against{

A ' /28 M/%;
-2e :
R '
. | | | | W
2 That a court fee of Rss 1832,50 was payable -
'but since the petitioner had no means to pay the said

court fee ,he was permittéd,to>sue in forma pauperize.

3. That the suit proceeded and was ultimately
’ el _ '
octhe applicant is filing the present

| appeal.
k. That the applicant was a pauper at the time
he had filed the suit and he continues to be pauper

5. That the applicant has no means to procure

| the necessary funds for the payment of court fee,

6.  That the applicant is annexing herewith a list

‘of the property possessed by him together‘its value

‘as Annexure 'A' to this petition,

1 permitted to file an appeal in forma pauperige.

w3
;:k,Dated: ' _ "
/Bemember- Y ,198L

any other property.

7. That apart from the property shown in the

‘aforesaid Annexure, the petitioner is not possessed

8.  That the petitioner has not concealed any of
his}properties‘. |
9. That the petitioner has not transferred nor

acquired any property during the pendency of the

suit and at any time thereafter.

10, - That a'Memorapdum of Appeal is filed herewith -
along with the present petition. |

It is therefore prayed that the applicant be

b
| %
- Ssumsed—for—the petitioner

&



ER | T coiRE OF DISTRICT JUDCE LUGKNOV _
i ““}’" ' \ . -
;! | - | | /7V
- ! ' :
>
¥
: ' d R 'Y X N ' N Plaint iff/ )
‘RQOP Chand esse e . . ﬂppellant
versus
nd another ....Defendants/
Union of India and another Rospondents.
T ANN EXURE
R - SCHEDULE
T . e
ke o (List of the property possessed by the appellant)
- Amount
) ' . Rse
. 1. Cycle B ~ 60.00
| 2. Patili 2 25400
3, Bhagona - 2 20,00
4. Chamchey 2 12,00
5, Thali 2 20,00
6. Glass 2 14400
' <?" » ' Te Katori 2 6000
Tg‘ 8. Spoon 2 20,00
| 9. Razai 1 | 20,00
' 10,.Palang 1 -~ 10.00
11, Takhat 1 10,00
12, Table 1 05.00
13, Dari 2 800
14, Gadda 1 10,00
15, Chaddar ~ = 2 - 10,00
16, Table Cloth 1 | 2.00
17, ‘Chairs _ |
airs 2 10‘00
18, Pants 2
' 10,00
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20, Baniyan 2 3400
21, Shoes one pair 1 © 5400
22, Sleeper pair 1 . 2,00
23, Trunk 1 200
’} | . Total 296400

' Total (Rupees twa'hundred'and ninetysix only)
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] N son of 1ate

- RooP Chand,aged adout 51 years, |
Chand, 1T i‘ireman Rynning 3hed,

3ri Bhag

Nortnern Baﬂway Lu
0 Ba;,_]_w ay Goleny,

_ Block 1/6 -
plaint it/

: - $ ; NoWeeeee h
pehind Mambagh,“umd‘f‘ar 3, Lucknotes = *4ore11208.

cknon, res jdent oi

Homse NOs

versus |
 ough ghe Genefal

]_ Unmn of India % _
ouse , New Uelhi.

yanager, N. Kly,Beroda H

2., DWlalrsnal Supermmnaem N K ye, nazrawan3,

‘ ’ Luck.now, t1x ough Loco ¥ oreman Running ﬁhﬁd
{ : Alambagh’ LQCKnQWQ; 000000'0.0000_._0 D&fﬁndan’hs/
SO | . o ~Respondents,,
@ o '
=k -
6% 5 | Valuatlon Of SULt oseesohse. 18 582 .O
- 0 - . - Va}:uatlcn of appeal ... hal18,582, 07
Q‘?q’ < : ‘Appellant is a pauper and as such
' the court fee of Rs, 1,50 is paid

. herewith,,

SN | ’ Appeal under section 96 C,P.C, against the
judgment and decree dated 10,10.84 passed by

i B P.Sriva.stava Givu ‘Juﬁ@’ﬁ M@lihaba%m
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of ‘térmi‘nat, ion was sust ainable,,
e ' ;2.} pecauseé the appellant had established from |

‘.”'. ' %he material on the record ‘that the ox‘dei' of

termination Was nb‘tvoqu i;le_gal but it Was also
palafide one ,the learned trial court acted
illegally in hot holding the Samg accordinglye

-

t was conelusive-ly established

o . | | 3., Becaus® i
( , from the material on tbe’r@cord that 'the appellant
-g could not have acceéss Lo th@ over-time bills.
3.  Right from the time of the Joint Frevelling Report
s} g to the time of the payment, yet the learned trial
5 - : v ' .
?{DSG j i court did not consider that aspect of the matter
s 'j g X e - . - ) . o . )
o L)/ ajsv © : pass ing the imPugned judgment.,,
S ' v ke ~ Because appellant's unrebutted testimony
Qj ; E | | 1. should have been found sufficient in decréeing the
8 - . _ -
S N A | | |
3 g 4 : - 5, Becaus@ the appellant's cage Was referred to
’L{% ' him yet the learned tri&]_ court erred in holding

(

that the chw"ge vaga'inst_ him st °°d.wtf"° veol .

6.,  Because the .appellant having not been given
an . _oppdfrtunity_ of being heard Which fact was
abundantly mad e out from the material on the recor
the léarned trial court madé an erronéous 2approach
-+ while giving finding on j;ssue No._\.l&. :
T, Becausé the case of the appellant was proved
beyond doubt yet the learned trial court dismisse

the suit., . ¢
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(contd,on’ page 3 )
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11, Because the judgment_ and the decfee appedled

against: is bad in laW as well as on rfacts,

- Jjudguent and decree app.ealed against and decree

© the suit with costs throughout. The record of the coy

Dace mber¢= 108y

——

A W
S g

8, Becapse the entire. enquiry procéedings

 against appellant were vitiated in view of the

fact that it could not be established that he

‘could in any way be held responsible far the

preparation of the overtime bills ,but the learned

_trial cowt failed to consider the same While

‘pass 'ingh the judgment under appeal,

9,  Because findings arrived at are against

 material on the recard,,

*_lO_.J. Because the trial court misread’'the evidence

and misinterpreted the documénts on the recard .

be Pleased to allow the-appeal setting aside the

below be summoned,,

Reop ol o )

Lated;:rucknow; Arpelant
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1IN THE COURT OF DIS-TRICT JUIGE LUCKNOW, O ¥

'Ffoog Chand eueeesesesssrss.. Plaintiff/Appellant
; " versus ‘ .

Union of India and
another. . ...............befendants/ﬁespondents

REG ISTERED_ADDRESS OF THE PLA;E_T__LFF/APPELLA_NL

ROOP CHAND | |

SON OF LATE SRI BHAG CHAND

;II FIRBIAN,RUNNING SHED , NORTHERN RAILWAY,LUCKNOW,

KBSIDENT OF HOUSE No.: F _BLOCK 1/60,RATIWAY COLONY,
~ 'BEHIND ALAMBAGH, GURUDWARA, LUCKNOW.

- REGIATERED A_DDR’Ess OF THE DEFENDANTQ/R’ESPONDENTS

1, UNION OF INDIA THROUGH THE GENERAL. MANAGER
| N. RLY. BARODA HOUSE, 'NEW DBLHI.,

!

12 DIVISIONAL SUPERINTENDENT N.RLY. HA%RATGANJ
'LUCKNOW, THROUGH LOCO FOREMAN, RUNNING SHED
ALAMBAGH, LUCKNOW.,

rR@ (e '?Q('\C\Mﬁ

" Laged:Lucknon: - Counselforthe appellant
December , 1084 ' b .
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IN THE COUAT OF 7X Aamsz &Léf(méﬁ J“*’*’f*‘AT S V4

Roop Ghomol e

VEERSUS

U V‘*;M

hvmble pet J.m,J_on

o rslow—dllR
i case B UJe
FoF )_E«,-«-.,%;%jf 5

L1

Plaintiff-Applicant
Defendant-Opp.Party

OF?*C/

of NAND LAL VERMA ADVOCATE

D, Gow\G\ most‘reupe_c ufully bens to state that Yﬁ’é&/:/@i—ww\

%‘- D, M az‘f;/;/' Ce Z«W e vzé&y ’7’1:«?‘ o
vecoond - Ao puod

he—i-g—umrabte—~to—proceed

w-afth-tq@-—geese/ he is unable to file LQ{% @3 Qs %«wg

| . % O(/b//;O C_E;z_,_,_f:&g,‘.\ %—(W\

p@o%wm/m

and prays for adjournment of  the case to some bther_»

L}

Lucz.now.'

Dated: 2 (. 8 i%?‘"

. PETITIONER

- | cotrcin
N M’ date aftl:er two months%« j—v&/vj @,@/ \Z?Cy ‘
Bty "W |

Counsel for__




W
- 14 ThE COURT OF Kﬁ @M D. } AT LU GRNOW

> .§ g 5 g Plaintiff-Applicant

VEESUS Defendant-Opp.Party
| B cAsE B Y39 OE@%
. FaFé (q ¢ [O' g\s_. A
, Thﬁ humhle petwtlon of NAND LAL VERMA ADVOCATE |
DoGs A.0a) ﬂ(”? reclpctfally begs to state that

‘ #\r ‘*Hf\a Ibm {)I%&g, (AWM
/\/VG(L{)/\L mew( -éﬁm )!M_ﬂ/_g.g

Wl ek ;:.-m*,m:m—;

f‘he_uggld_nQj_prepare_iha_case/he_lsﬂnnable to proceed o
waéﬁ—&%G‘ﬁﬁoe/he is unable to file é”i42156kxw4ﬂ o

hﬁ.;@i_w/

' ‘, . : . end yr&ys for adjournment of the'case;to.somefother '

date after two months.

R S

 PETITIONER M - .,

(e $5~  Counsel for_ -

Lucknows

Dated: .(

%‘g,ﬁ‘}"”’ - mem&wwwﬁ

O\M@w QM‘M

W,D

1

ey v
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. IN 7E COMRT 0F_ X fQdR. D™ - AT LUCKNOW-

@ C/&QU\OQ ;@mu/ Pla.mtiff-Applicant
mp oA Feun . _

VERSUS Defend ant-Opp. Party

O 6.9 gt
cist B WUl oF 9

F.F. §-)( G5

e hum‘wle ’oetltlon of NAND LAL VERMA ADVOCATE

D, G,w Y most respecifully begs to gtate that é'@ Za?fﬁga’(g‘
%W ﬁf ,DM ﬁ-f%*@/e« AM e %@ e

&&MA 'VQFMLLMJ /?9 /%Maék-f

’4@-«@@%&%@;@%@@@§&r~e%e~c&se{%esis~unab-3:e@te%-?pﬁr%aeeed o

ase/he is unable to file

- | '
and }«{, ays for ad;]ournment of the case. to somé other.

d e af ter two months.

Likhon. | PETITIONER -
' Counsel £
~ Dated: & [{ -&f— . | nsel for,

L N 5 Cue
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. ,L:\I\xb_, CUTRT OFJXJ’]% ,é%w j} 9 AT LUVMJON

W @Zf’?fﬂ KJ‘“M" - Plaintiff-Applicant

Z({ @’ ‘9 VERSUS Defendant-Opp, Party v
\ {)?Mc C,lsnml/g? OF&Q
T 7 LS5

T ?Po h’mHTe pe+*nlon of NAND LA; VLRMA ADVOCATE
e . T T—
4 ) o D, G U !”‘ 1oct raspeotfully begs to #tate that
3 - : . - .
T - / i ;p«i@ : Ma M riﬁqm/i |
T _2ﬂ2= WAL :
~

and yravs ‘?r'adjouﬂnment of the oase to some other

dzte efter two months, : B

PETITiONER
' Luf‘Lnow, o
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D!STT COURY
QUDP

._*. 2138 W’L«'

8. | Eae

of the case be also passed in favour of

the plaintiff as against the defendants.

‘Lucknow :
Dated: |G W Wonch, ‘ﬁ72/® Plaintiff.
- T 1
s ‘;J‘L ./7”'\) P
procer;)m be Plouwu

VERIF JCAT ION_

I, the above ‘named plaintif?f 0 hereby b 48
' ' G o ‘)

verify that the contents of para 1 to 11, 13 to 1bi
. are irue to my personai knowledge, and those of

paras 12 and 17, 13 to 22 are believed by me to be

'tru 8 /

Signed and verified this |%’\L day 'of March,/

G

/
Lucknm&v : : A ){é ajdl_ovj : \
ﬁated: ]%"l\_ INLO\AO(&, 1972  Plaintiff. | /4

1972 at Lucknow.




' =2/
i 2
IN THE CCURT OF CIVIL JUZCE : BMARTHABAD, LUCKNOW 5/‘@‘
P , : g ’ Annexure s ‘!
e ¥ chri Roop Chand - A =~ Plaintiff '
ot Union of Indien and another -- Defendent
| | R. Se No. 72 of 72
Wages period from:Bth to 7th of @ch month from 10th March '72 to-7th
March'76. : ’ ‘
MONTH PAY ~+ DAYS OFF-CI/PAY  N.HA, AMILLAG GC. TOTAL
March'72  95=00 | 29 201=17 - 67=95 = 269=12
A~ril'72  95=00 | 30 214=00 Fk= 71=25 285=25
May % 95200 | 31 214=00 - 71=25 285=25
June " 95=00 ' 30 214=00 - 71=25 285=25
July *  95=00 31 214=00 - 71=25 285=25
Aug.72aug. 95=00 , 31 214=00 8=40 71=25 285=25
Septd 72 95=00 | 30 214=00 - 71=25 301=65
- oct. 9500 ’ 41 222=00 8=40 71=25 293=25
Nov. " 95=00 | 30 222=00 - 71=25 293=25
Dec, " 95=00 ! 31 222=00 - 71=25 . 293=25
Jan, 73 23=00 ., 31 - 293=85 8=40 71=25 373=50
Feb, 230=00 28 29 3=85 - 71=25 365=10
TWar, " 230=00 31 293=85 - 71=25 365=10
pril " 230=00" 30 293=85 - 71=25 365=10
. May " 230=00" 31 1293=85 - 71=25 365=10
X June _¥  230=00: 30 293=85 - 71=25 365=10
guly "  230=00| 31 293=85 - 7L =25 365210
auge. " 220=00' 31 29 23=85 8=40 71=25 373=50
Setp. 230=00] 30 293=85 - 71=25 365=10
- Oct, " 230=00| ' 31 293=85 840 71=25 373=50
N Nov. " 230=00! 30 293=85 - 71=25 365=10
| Dec.' " 230=00, 31 293=85 - 7 =25 365=10
g Jan., 74 234=0C" 31" 297=85 8=40 71=25 3%9=5%0
! reb. 234=00 28 297=85 - 71=25 © 369=10
! Mare. " 23.=00 31 297=85 - 71=25 369=10
‘ Z i " 34=00 O 7=85 4 iR =
| April 2 .3 297=8 Fix2% g§§§§2 369=10
May 234=00: 31 29735 - 71=25 369= I0
June' 74 23¢=00: 30 397=65 - =25 369=10
July " 234=001 31 297=85 - 71=25 369=10
Aug, " 234=0C+ 31 297=85 840 =25 377=50
Sept, * 234=00! 0 297=85 - 71=25 369=10
Ak, M 234=00 31 297=85 & 40 71=25 377=50 !
. Noy. " 234=00" 30 297=85 - 71=25 369=10
Dbt T4 234=00, 31 297=85 - 71=25 369=10 \\
Jah'75 238=00; 31 378=85 8=40 71=25 458=50
Feb. 238=00{ 28 378=85 - =25 450=10
Mar, ™ 238=00| 31 378-85 - T =25 450=10
Ll Bpril v 238 00! 30 378=85 - 725 450=10
‘| May " 238=00" 31 37825 - 71=25 450=10
- June " 238=00 30 378=85 - 71=25 450=10
July " 238=00" 31 378=85 - 71=25 450=10
aug,'75 238=00 31 37885 8=40 71=25 458= §0
- SepteT5 238=00 30 37885 - 71=25 450=10
Oct, 238=00 31 37&=85 8=40 71=25 458=50
Nov, 75  238=00 - 30 - .7885 - 71 =25 450=00 .
Dec. " 288=00 31 378 85 - 71=25 450=10
Jan.'76 242=00" 31 382=85 8=40 71=25 462=50
reb 76  242=00 29 » 382=85 - - 71=25 454=10
Marc,'75  242=00 31 382=85 - 71=25 - 454=10

er——

10th March '72 to 7th March®1976

crand Total




T ?NQ) 7~ 22~ Sleeper one pair

- 0 HE GORT (F CIVIL JUBGE ML
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Sri Roap Chend
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e ey o-oo.co't o.o.;-.o; Pla‘iﬁﬁff;

" Unimm of Ipdia & inothers

(83

B, UCEOT 22
A

— %

yersus L
.:s.“.;w;.‘:‘,‘.»‘;; ' efendan%"

Reds Suityor  6f 1977

SNEURE B

“T5e  Npe

1- Gycle
Patili
3~ Bhagmey
Camhey
6 Gless
8- 3”-:9971
9- Rezai
10- Plang
11- v’i’a}ila% |
12-+ Table
| 13- Earr:s,
14~ Gadda
15~ Cheddar
16~ Teble Cloth 1

17- Chairs
16- éa,inr‘@
19- Shirts

)) 21- Shees e pair

2
2
2
2
1
1

¢ a2

= -

- 60e 00
2B 00
20« 00
g+ 00
20 00
14400
6 00
2+ 00
2d° 00
108 00
10 00
6 00
103 00
10s 00
e 00
10s: 00
106 00
' 00
%00
7 0

s
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: Unlon of Indla & others.

. of hislservicé from 1,12.50 to 9.3.72 was several times punished,

' detail$ of which 8re given below:-

2, EII/1/6 - For unauthorised-absence on 10,9,52 MmIly

t

IN DEE COURT OF THE CIVIL JUDGE WALIHABAD AT LWKNOW. S

Roop Ghand ' ... Plaintiff
. N . . - ‘. . . , -
b .+ Versus o 5
' \ s
.. Defendants.
Suit N? 24 of 1981.
Fixed for D.1. ﬁi

o 4.l 8l sk
WRIPTEN STATEMENT oN BEHAL}S‘ OF THE DEFENDANTS.

Para 1.'This much is admitted that the plaintiff, prior to his‘removal

,from service w.e.f.. 10,3, 72 was worklng as IInd Pirenan 1n Runnlng Shed

Alambagh, Lucknow and . the sald post is of Class IV, The plalntlff'
app01nt1ng authorlty was Ass1stant Superintendent (Power), Lucknow (Now
de31gnated as, Assistant Mechanical Englneer)

Para 2 2, Only this ‘much 1s admltted that the plaintiff was appointed as

_'a Cleaéer in Grade 30-1/2-35 and ot "in Grade &.75 1-80 as alleged

'1n the nlaint ‘As submitted above, the plalntlff vas app01nted by

As31stant Supdt. (Power) and not by Divis fonal Superintendent, as

aileged in theplaint, o : : ~

Pars 3l Denied. It is submitted that the pléintiff during the temure

Punishment ’ . Natuxe of offence. o Punishment,
-Notice, No,. " ' ' h
and date. -

1. BII/L/6 For falla.ng %o turn up late hours-on Censured

dt.11,12,51 duty as B/man on 24.11.51,

*

dt. 20.9.52 and the same period treated as iL.,¥,P, warned,

|




G{'G_"J“ (‘ﬂ ‘gn_ Lg_‘cjn_wd&..

issued by the Agsistant Personnel Ufficer, D,S.,0ffice,Lucknow,

%Mé

- nz
2
%
‘ .
] -2- - |
/4/Lose/ For loss of one hand hammer on . Debited *
LG/1 dt. 12.4.57 , | Bse 1/14/-
13.5.57 ) : : o
-4, LS/2/1L/ For shortage of one fire shovel, ~ Debited
LPT-IT . o ~ Rs.1/75 TP
dt, 10 2.58 - E ' L
5. PX/3/CNB/57 Late turn out of 352 DN T/Eng, WIT one year
dt.4.3.63 No. 8707 at Kanpur Bhar Line on - o
' 21.7.62., )
, _
6. Vig/3/sPB-68/ For failure to maintain absolute Removed from
RCS dt. integrity and devotion +to duty and service,
March'72 committing misconduct in as much as

- he knowingly received excess payment
.+ of overtime claims by causing alter-
o ations in bills in collusion with
“is the Rly,staff while he was not
' entitled to receive the sa2id amounts.

Paya 4, [Tt is denied that the plaintiff was promoted by defendant No,2

on account of his meritorious services. The plaintiff by virtue of

his seniority“was promoted'as IInd Fireman in Grade 80-95 and not

Bs. 85-95 w.e.f. 29.1.57. The promotioh order of the plaintiff was

and not.by the defendant No.2.

Para § Admltted i-

Para 6. It is admitted that the plaintiff ﬁas put under suspension by'

+

the competent authorlty W.€. f 5. 10 5. Rest are denled.
EEEE_Z.'brl Roop Chand the plalntlff was 1ssued with & memorandum for
major 0ena1ty dated-13.2.69 in that the following charges were levelled
against{him by the A331stant Personnel Officer (II) and not by the
DeIendant No,2 as alleged in the plaint:-
' "Te said Sri Roop Chand while worklﬂg asg a Fireman II in Loco
Shed, Northern Railwsay, during the period.from 1966 to_1967
failed to maintain absolute intégrity aﬁd devotion to‘duty
and comﬁitted misconduct in as much as hé knowinglyvxeceived
excess payment of 6ver-time'am6unting to $.169.54, %.461.40,
ks, 283.91, &.428;09, %.388.68, Rs.400,00, &.361,82,4%.391:14.

15.288.95, 15.227,05, £.429.75 and 15,501.12 by causing alteration

»
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in bllls 4.B.To, 64 EOT/4 dated 12.4.67, AB Wo. 49 BOT/5 dated 8.5,57 z
AB To. 179 E0T/5 dated 16.5.67, 4B No. 80 EOT/5 dated 16.5.67, 48 No, |

45-R07/5 deted 7.6.67, 4B No.54-B01/6 dated 7.6.67, A8 No.78 BoT/5

dated 16! 5 67, ABNO. 217 BOT/5 dated 31.5.67,4BNo. 40 EOT/5 dated 6,5,67, .

AB o, 72 EOT/7 dated 12.7.67, AB No. 133 EOT/4 dated 18.4 67 and AB To,

127-EOT/8 dated 21.8.67 respectively in oollusion w1tn the Railvay Staff

while he wes not actually entltled to receive the s2id amounts and he

thereby contravened Rule 3-of ﬁallway Servants Conduct Rules 1966" ,

Para 8, lhat the contents of para 8 of the plalnt are denled ‘The
matter was never referred to CBI/SPE by the dePendant for 1nvest1gat10n
ag’ alleged in the plalnt {he SPE had themselves taken up the case for

1nvest1gatlon and on their recommendatlons, the plaintiff was placed

under suspenslon w.e, f 5. 10.67 AN and a nemorandum for ma jor penalty

Vi

| vas issued, The plalntlff was put back to duty from 4.8, 1969 He was
removed from service w.eof. 10.3,1972, The plaintlff hag hlmself

contrad1cted the contents of para 8 of theplalnt Vlde allegatlons in

para 9 of the plaint,

Para 9, _ﬁepartmental proceedings were, in fact started on the report
™ " ®
of the S.P.E Rest of the contents of para 9 of the plaint &re denled

Para 10, Adm1tted

Para 11.& 12, Denled Slnce the plalntlff 4id not submit any proper
defence, a D, A R. enqulry wag ordered to be held by the Enqulry Offlcer,
; New Delhl.“ |

- Para 13, Admitted

- Para 14, admltted that the show causenotlce was issued by the Divisional

Personnel Officer,

Para 15, Den1ed The plalntiff did not submlt his reply agalnst the said

show cause notice,

Para 16 Ko legal notlce under section 80 ¢ P.J. as alleged by the

plalntlff was served,

E
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Para 17(i). Denied. The plaintiff was appointed by Assistant Supdt.

(Power)‘who is now designated as'Assistant Mechanical Engineer, The

i defendant No.2 is not the appointing authority of the plaintiff,

i .
Besides'it is not,necessary,for the appointing authority to suspend
Para 175112 Denled In fact the plaintiff had attended the D.A R.
enquiry held by the Enquiry Offlcer Northern Railway, New Delhl. T

plalntlff is estopped to challange the app01ntment of Enquiry O0ffic

 Para 17(iii). Denied, The Enquiry Officer passed his flndlngs on th

ev1dence on record before hinm,

had
[

Para 17(iV). Denied. Findings are based on the material available

record, The allegatione of mlafide is also denied. The plaintiff h
not given any'details thereof without vhich no reply can be given,

Para 17(vj. Denied. A1 reasonable faCllltles were provided by the4‘
Enqulrv Oiflcer _to the employee to defend his case during the DAR ° :
enqulry. The plaintiff did cross examine the prosecution witnesses'

is evident from the copy of the enqnlrv report tiled by the plalnf

Para 17{vi). Denled The Enquiry Ozflcer has elaborately dealt wi

the defence’ eV1dence produced by the plalntlff but since 1t cou]

findings against the plaintirf,

Para 17(vii). Denied. The disciplinary proceedings can be star’

-

—

started by the apbointing outhorityf
Para 17(viii), Denied. )

Para 17§iX); Denied. Even according to the 2llegations of the 1
himself he was never .penalised by the SPE so the question of f
penalised: twice does not arise,
Para 115 x). Denled. The plalntlff was given access to all th4
records without delay for any complaint from his side, All the)
upon docunents'were made exhibits during the enquiry in presan

plaintiff.
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Para. 17(xi). Denled The plaintiff neither submitted #ny reply to ghow

cav.se nchce.ﬂcr requested for a personal hearing,

. “_;Para 17(x11) Denled The pla1nt1ff's allegatlons are very general and

vague S0 mo proper reply can be glven.
Para 18, The plaintiff was not removed by defendant Fo.2, He we.s

removed by the D1v1s1ona1 Personnel Of ficer who wag. the competent
~authority to remove him.

" Para 19, Deried The plaintiff having been &lready removed from service.
.w e.f. 10. 3 72 there is no- question of any such danages. |

para 20. Ro cause of actlon has accrued to the plalntlff against the

defendantsi

Para 21. Relates to valuation, Needs no reply.

Para 22, @he plalntlff is not entltled to any of the rellefs.
1

! . ADDITIONAL PLEAS,

ra 23,-That the plaintiff had aireedy been removed from service before

the flllng of the sult and so there is no questlon of 1n3unctlon now,
Para 24. ‘That the present suit has become 1nfructuous. /

Para 25.!As submitted above all d1s01p11nary proceedings were taken
against the plaintiff ﬁhder ﬁrOper rules. There was mo breach of any
rule or procedure, So 8lso the plaintiff's suit is mot naintainable,

- Parav2GJ'Tﬁatothe plaintiff has not been punished twice.for the same

offence! hence the suit is mot mintainable,
Pare 27l’That'the sospension or&er'cannot be challenged in the court of

1aw. e suit is bad for non-joinder of necessary partles.
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Para ?8. That the plaintiff's suit s liable to be dismissed with

costs,

1. Divl, Railway Maﬁ,ger,

Horthern Rallway, Lue know

: - . _ - On behalf of Union of India
A | Defendant No.1.

2, Divl, Railway Mangee?,
Northern Railway, Luclknow
Lucknow ‘ o _ Defendant No.,2.,

Dated 26, 9. '81.

’Verifieation;

I, H.S,Qhatta,vbivl. Railway Hanager, Northern Railway,
Lucknbw,'the defendant No.2, do hereby Verlfy that the contents of
paxa thls written statement in peragrahs 1 to 19, 23, 25, 26, 27
are true to my knowledge baged on relevant records and those in

paragraphs 20, 21, .22, 24 angd 28 are believed by me to be true,

Signed and verified this flé day of September 1981

.at my office at Hazratganj, Lucknow,

. | . | : ' x‘l , ! . . .
. : DEFENDANT {
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Uhion'of'India and.otﬁers. . e+ Defendantse.
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R © Affidavit.

I, Roop Chand,/aged about 45 years, son of late
8 Bhag Chand, re31dent of house no. 7 Block No. 1/60,

Rallway Colony, Behlnd:Alambagh Gurdwara, Tucknow, do

_ hereby solemnly affirm and state as under:-

1

NE

-

neted case and asg suoh he Hs fully conversant w1th the

f?ct° deposed hereunder.
— .

2l That the deponent had filed the above suit in
fera pauperips. The deronent is not "ossessed of
sufflclent means t0 enaltle h1m to pay court fee of

e
‘“{01”832-5()5' , '

-

3w That the dbponent helﬁvthe Prorerties as enumera-

‘%ﬁ2&Eu&QQ_fram.at#acﬁ%g;t_ma—exee%%ieﬂ. .
Lnav-W‘ | -

41, Th&t the deponentAhad no movable or 1mmovable

roperties either 'in his own name -0f in the name of
' - .

e

has not dlsposed off any profert3 Whlch they were na

pogsessed. {\

his family member. The deponent or his family membér 74
: ERR

f:"'

R

J 1k That - the déponent is sole plaintiff in the above

- -

%hr-’
ted in Aprendix 'B' attached with the plalnt,—4b;eh——re

&
"

s
By




I, the dbove nansd degonent do hereby verlfy that

{
E | VTR
. ; ' ) ' -2= B s /%,(9 >
. Lﬁcknowt ‘Dt | . ‘, _ _ /(/ ,_a/w/’.
,’ 2.5.1977« . - Deponent .-
¥ ) Verificatiom. T
Ry i ' o A
5 [

of thisg affldavlt are

to

ha contents of paras to
true to my yersOndl knowledg@ and those of baras

éie bellevea by me to be true.

- Signed and Verlfled tuls 2nd day of: iy, 1977
| in the civil court compound at lucknow
5 /0 B | B L ﬁéponeﬁt.,
iWE§$§;§ﬁ3§j L o | | D
A I identify:*the deponent who hasg sigﬂbdibefore me .,

-
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 IN THE COURT OF THE CIVIL JUDGE MALIHABAD AT

.+ LUCKNOW.

b

LA gy |
N | | . Roop Chand ceean Plaintiffe
— ‘ versus
o , Union of India and other pefendant.. .
s -
R.Sslos 43 of 1977 "
Fixed for 28.3.80 |
Plaingiff-applicant above named begs to state | é

as uhder ' .

(1) That in the abbve noted case the appbicant

i n )

omitted to verifyrphemschédulesgivén along

with petition under order 33 , Rule 1 C.P.Ce

(2)  That the omission is just accidentlly and 4s |
| liable to be condoned. ’

It i§;th@réforé,«p?ayed that the

applicant be'gergittéa to verify the schedules

annexed to the petition.

)i
i
|
|

Dated:Lucknow: .- Counsel for the applicant.

March | ,1950
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’ . IN THE COURT OF'CIViL JUDGE MALIﬁABAD LUCKNOW.

WﬁéRqOP\CE{Am : 00.00.000.0toooooon,ac;.a pLAINTIEF -
/‘ L R '/k..' N 0 - B ’ . . ” .

"ReSe NOe = 43/77»

"ANNOXURE""A"

L

LF, INDIA AND ANOTHER OR eeveesossessssss DEFENDENT ﬁ@

(fz;g

.'f{].

P -

G.TOTAL

MONTH . PAY T DAYS OrF-Cl/PAY N.HA  AJAILLAGE
"MARCH T2 88,74 29 201.17 - 67.95 %gg-;g
‘ABL " 95.00 30 214.00 | - 71025 8525
‘MAY " 95.00 .. 31 214.00 - 71.25 %8r°25
JUNE 4" 95,00 30 214 .00 - 71 .25 _283@25
JuLy, * ,95.00 . . 31 214,00 - 71.25 e25 .
' " S | S 8,40 71 .25 293,65
el " 95,00 - 31.. 214,00 .
SEPT ". 95.00 w30 214,00 - 71 .25 295,25
ocr 0 95.00n . - 3L ¢ 222,00 - B.40 71425 22@”32
Nov M tO5.000n. Y 30 7 . 222,00 - 71425 29322
CpEC % 95,00 311 222.00 - 71.25. 293.25
L-JAN 73 230,00 - 31 293.85 8.40 71.25 31350,
. FAB % 230,00 ' 28 293.85 - 71425 302110
~MARCH " 230.00. 30 293,85 - ‘ 71,25 ) 365910
ARPL J" 230,00 30 293,85 - 71 .25 .
L - 71.25 365410
May -~ " 230,00 . 31 293.85 S
'JUNE " 230,00 30 293,85 - 71.25 . 363.10
JUuLy " 230,00 31 293,85 - 7125 373-50
AUG- " /230,00 31 293.85 8.40  71.25 373,
SEPT " 230,00 . 30 293.85 - 71425 365.10
OCT % 230,00 31 293.85 8.40 71.25 373.50
NOV- -, 230.00 3b 293,85 - 71 .25 365.10
DEC = 230,00 31 293.85 - 71.25 365.10
JAN 74 234,00 3 297.85 8.40 71,25 377.50 -
FAB 234,00 = 29 297.85 - 71.25 369,10
MARCH " 234,00 - 31 297.84 i - 71.25 369,10
ARL " 934,00 ! 30 297.85 - - 71425 369,10+ |
MAY 234,00 31 298,85 ¢ - - 71425 369,10 |
TR . 23400 ’ 30 297.85 v - 71425 369,10 |
JULY - 234,00 31 297.85 - 71.25 369.10 ‘
& AUG 234,00 31 297.85 8.40 71425 377,50
o SERT 234,00 30 309.85 S - 71.25 381,10
A SEPT 234,00 30 309.85 - "71.25 381.10
ocT " 234,00 | 31 309,85 8,40 71.25 389,50
Nove | .234.00 30 309.85 - 71,26 381.10
DEC. 234,00 31 . 308.85 - 71 .25 381.10
JAN 75 238,00 31 378.85 8,40 71425, 458,50
FAB . 238.00 29 378.85 - 71,25 450,10 |
MARCH | 238.00 31 378.85 - 71.25 ~450,L0 |
APL % 238,00 301 378485 - - 71 .25 450.10 |
HAY w 238,00 31 - 378.85° ' - 71.25 450,10 |
JUNE " 238,00 30 378.85 - 71.25 450,10
JuLyY " 238,00 31 378.85 - " 71.25 450,10
AUG 238,00 31 ~ 378.85 © 8.40 71,25 458.50
ABBT T 238.00 3D 378.85 - 71.25 450.10
Goy - w  238.00 31 378.85 8,40 71.25 458.50 |
 pEc - 238.00 30 378.85 . = 71625 450,10
Jan 76 238.90 31 378.85 - 71.25 450,10
rap n 242.00 31 382.85 8,40 71.25 467 .5
MA?CH n o 242.00 29 382.85 oyt 20,
AN 242.00 3 382,85 - 71.25 454,10
- ' ‘ = 71.25 454,10
FROM 10TH MARCH 1972 TO 1976 MARCH

AL

18582.07




. - IN THE COURT OF CIVIL JUDGE,MALIHABAD,WCKN:E{J\ T

. / .o SHRI 'ROCP CHAND. (PLAINTIFF

8 x‘éﬂ . . VERSUS - | - %ﬁ

o - UNION OF INDIA & OTHERS o4+ 0+ DEPENDENTS

| (SUIT NO 72/72 NEW 43/1977 o |

L ANNEXURE ‘B¢
"63?‘002"
 25.00

S1J¥o

1l, Cycle

2. Patili |
.3 Bha§0n2 AL 20,00

~y B "’Tiﬁ" Glass S | 14.00
L ket e
8. spom 2.00

1
2
2
2
2
2
2
2
9. Razal ~| . 1l ‘ 20.00'
16.palang . r 10.00
11.Tskhat 1 10.00
12.Table 1 10,00
13.0ari 2 8,00
 14.Gadda * 1
' 2
1
2
2
2
2

T

it 10,00
15.cnaada;

_ 10,00

; 2,00
| | 10, 00
10.00

. ~ 16.Table cloth
A 17.Chairs -

A8 .pPants

19.shirts . T 10,00 ,

20,Baniyan 3.00 -

2l.8hoes one pair °© 1. ) 5,00
22 .Sleeper pair. 1 : : 2,00

23.Trunk © - L | | 2,00 .

Total ks 296.00

(Total rupees two hundred and ninty six only).

N
VERIF ICATION
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L - IN THE COURT OF CIVIL JUDGE MALIHABAD AT LUCKNOW.  f, o

, L Sc, Case No, 43/77

ROOp Chand. V o eeves Plaintiff.
? Versus,

Union of India & others. eesese Defendants.
. *****#****

ORDE R,

-This is an application by the plginti?f for
permission to sue as pauper. The state has filed objec-
tion against it. The defendants have filed no written
objection but,however’contested this applicafion.

The applicant has alleged that he has no movable
or immovable properties except the movable properties
v worth Rs. 296/- only as shown in the annaxure'B as
AL . agﬂpchedwith/agblication o He has also examined himsilf

A on oath as A,W.1 in support of it, Pe has also stated

that he has noWdisposed of his any property before file-
ingthe sult.In his eross-smimmix examinedion he h::YK
stated that he does the work of cpcle repairs and ér
Rs, 130=135/- per month and he has‘nolshare in the house
left by his father because the same has been given to

his m Mother by his Fa her by his will, There is nothing
the

from/side of the sa%g}or defendants against it. There

. is nothing to show that the applicant ghas concealed %§°

S any property or has disposed of his any property within
two months next before the presentation of this applica-
thkon. I,therefore, beleive the testimony of the applicant
and hold that the applicant is not possessed of suffi=-
clent means to pay the court fee of Rs, 1832.50/~ payable
on the plaint of this case. I,therefore, hold that the
applicant is an indigent person. Thgczgglication is,
therefore, allowed and the application 1s permitted to
sue as pauper. Let it be regigzeredas sult,




P }’ \.
Sl
Ceaoge rro- 74%/'17

02’00/’7 w“"-'\é(.,o- NS )
sl

_ MW,W
Honm e T

€, M
J\Fvl/ée

‘“&ﬁ:@%




[ H. 0. J. Part IV—49

| éﬁwaraﬁarrasr | ﬂ?’é‘a(
- ,,W)m m\w %@wamm Malihaton et

WFER ME Hem

| a1 Q) £
- . (\
SR M Anens

o Xt
T i v Km ,awa Mzr:.w @Z& |
@-&[»@/uj “|

th—‘?udd

_;e&‘,%v g (2
€< O(V\\wam j@@d

ma-wq;f‘au g.\p AR (\":\?(L\F Wq@#ﬁma‘hﬁamﬂ .

srﬁ‘:?ﬂm w wafeaft § za am

D omm v al za‘@é w L sj\\ Q S\A"(bn\&ws

M Mﬂ!’j&i‘; e 7 e qarfemﬂ % ang fafr 7 foq &51 aq
C AT

- fﬂﬂrméf* W vQ‘-g Sl a,t{lr{& Qat&m é& /1,3 \“A<7Qﬁ/@ﬁ,
; Q/j) Y aﬂo—u&éﬂ o .

\\ \ |
_ Q@ N2y v )lr
Qoo o lo _“_23-2“?‘«?1 o0 (T) G K%%S:i‘r;;” |

\




| \Q/t e 5‘%%\\“ AT e 4
i - S bo e ) = Slaske

%, -}1 ,,91“51

W s o =y
N - |
- a’.’z /'Sb \ CD,, N S "

qA/‘,'_-— | |
~ O :r 1%&

gre— - -
e\ =)\ Cemtlen M 5 )

AN o & aa-
< '1‘12;) \\?ﬂ .;:}\ﬂkT\ L‘:{ﬁf’)
§2 ) s ) 7.
(\‘C‘Z/G‘WE_, WM E 37\" ey Y ‘C‘ é_,/
. | >
T2 ,f»:%\&%ﬁa’ S S S|
: ;\ ) Sy <\ . M =S ~J 7 11 st vival
o | i N . : . .
g Uiy S Q\%‘/) }3‘ Z\Tén LT
S |
D » L |
X M§ C'ﬁ‘g’_‘,?’f Al < -




g

, I N
% Véi;:mn,\ <) g%fg’[% 'of’\‘
JE U SUR SN

?’L Y -/%‘33 013; 1 1







BN w\(\ G W\X\\ Hmo N
S w\ 1469134 )

[

%\O\V\\ ﬂ L \y \’ﬂv\ 5\\ DDQ )

@mm “‘b\w\ ‘o\(\\

‘:f\“;\A br\w\ U\Q“a\“%w

) q} 13%%>3 -,

N &‘ Ccnh “aiao Wﬂ
R o \‘ \g{\m\ W\A\\ 9 l“ 5\earce\4 ;‘_
: M& m\,\m}ﬂv 0\4% C\A\J\w

‘{A AN gl ‘iwﬂl
ey m A A
A L \\ .. v\\bo\ a« | %WMM,
\\\%a\) fz\«wki‘\"‘ é“ (
B ! %hwmm oq M QW S ?/ é@» e
Ny \\ - ~‘=\\\ 8«\\ } @\Y,}\ @\W\m\ W\ R j N

@rm\\vx\ a\V\\ ‘;’h{;w"

j =W\ J\U cm\m) -

S \" XAV T \\W\?Q




oW N v {\'\\’\\(V‘ \ 3\\\\ t \ %‘3 .
S I.

L\M{\rd ‘VV\\H\ ‘i\ 3\6\@\\%: ’h ’1‘ 6\6\\4)/\1/, |
%J\ U/\ Q\V\\\ Q‘ ("\ 36\ MV‘“ \Ué\

A\ \\f? 'i @‘V‘ -

"/ZLJi (\}\\ Q
\ 0\\(\ \6"\: \ /\,\@ q¢\V(\ OK‘QE\ |

‘~.,/‘

-




uz,u ﬁﬁﬁ ST BT |

_ZG{.,Z _uOm._.m AND ._.nr« mngm DEPAR

ZO:&»?!LMQ P. & H\wm.l_m.v 76! goo.ooo m.G
MGIPAb =878 P, & T.[76~—11-11-76~~2,00,00,000.



il Fradlye s MW At e

THoHTONO FHIF 70O 3I3,WIT o

H.C.J.Part VIL.No.33 . g NZ_

?*afaa HIT H1 T wam&m/gnw q%q) Y
/ Myl Qf}e - A )
ATy W TIC A ~ famr ™ |

/3-/-‘/?7?
| mea@rnW%j [Fiae g L .
')W%W "
N oSl fuarrmy Hoid 2 g Ymoged - zZv/
W afaar

IfF G'WTFTrtﬂf%‘?ﬁ J) @ ;- aopué =9 araAg & Tg

g ‘war g AATT ATTE ECARY
Fgraar & ar:ﬁ A ES AT 39 A14¢T F (@ers gy efwa s@ & fag
e 2% & //C /32 fraa @ ey qa'eg § €aaq A
HEIFEAT gfase w9 sl gra SRR g, A gar FWX § ogwa
A 93 33T A9 OFaEg W1 QAT A A7 qqqrg FEar oA |

, W GEATAT L AW FY gar afaq e qe )g * // ;

—\%fﬁzw F famsr af
B

CH yg
e : . 7 >‘qunq'\-g|- - r e -

AT FT AR
17 Thear-
TAFTN F AIH-

( qea—qafd #1447 )
) ggo. Jgotﬁo-oqi UHogl0s985RT-%03000




v—c//z//mq TI7a& o572 2//&:(/9// T

Gtabudiets ‘/3/72 ke @’N\ﬁ

w v T 1}\9 75 %/lg fﬂ%
/752 ‘

JZ— cy/o ,/yo ra 65‘?/%6

/g’ /s e D) @799 =
N v
)7/5/ 2 ~ 0. - _é,_’.__

377 o) I P v 9)/"//_
AN
% % —~/2~7-D)

(:%/ 35}0//57%‘5& 5 7S

@/ g"ﬁ"/J =) 75677@7 a0/ /%9/ S

—\u Q? Gw ZD /f7/¢> 57 Pl 77 ’C//f 1

1

. girf'f//w@ 4 @/('5/ '
4 ~ N, ==
| | BT (/‘/ % o B TS
W y s %%gff” 5 o I 1

WY PR .

1 . v N _ B e
o V | ‘ : J—
o 'ﬁficﬂ AE & - il

R o




‘K i\ *000°00°00°T—92-11-1 1—94"L B °d 8Z9—"UYdIDW
/Zn%/wc N "SI 000°00Y—9£-5-81—9L/"L 2 "d 6SI—"UVdIDIW
b IAONIND Y \ﬂ\ LT
. . Wug.) RO S A
— _prppouy

. . \ »\\ 7)023@0 .
' _\mr\ c» SS2.PPE §.10PUdS/IbL 1w pik E».&
O \ 3s-a3e(] /m,,.

.-QCN -u‘
..9 LL¢ ) )

o \\k,m@_

G




Riiiidsa Emw\%@%fm o

b ) Bropresd 10 tae o @fgsb%dywm -
b e Y 1 Y g s \/. s
o Yyl ﬁw&%g i RSB va% o

i i <

E I TSI SHIVEDTHE Ny Sisnd mviasg . T T
i R, f,,,s... ¢t NN . RN bed¥ -
220a-mipE T ) ,wwﬁ hﬁm&.w:mmnm.oiwm wmwg PGeibodlE.

A

%)
e R ~M ..L\v it



) R G000 —0L-5-B1— 9L} 1 ¥ ) PRIRE /Nﬂﬁ \
é&d\g | N ._r R .
&rﬂ?ﬁbﬁvu\g \ Vm”auﬂ «M\JHNJ\J.W -
- ‘ g opus e
$s2.ppe $J0p m\En é .me\.“. kﬂﬂﬂuﬂu
* . L. .h. ‘M#
- I’l\

’ gy B

?.B&Q& & e s dveeeanieed

ﬂ%g &t E.m#n.m
mz.E,&u SHAV¥DTTAL ONY SISO¢ MWIar /59

< ] | 21D-t(2 Bipelh oo
e Y ST \ \N

L#'_A‘

2o



\m/egrj J c:)—ﬂ“‘;@/ |
REQUISITION @ —qf{
- In ths cwur? of the District Judge, Lucknow
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| S‘ec.or court as the record is required for -
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Partecm‘m'fo{‘he case.
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